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LOK SABHA DEBATES

LOK SABHA

Friday, February 21, 1969 Phalguna 2,
1890 (Saka)

The Lok Sabha met ar Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Meeting of National Council of Joint
Consultative Machinery

+
SHRI N. K. SANGHI :
SHRI R. R. SINGH DEO :
SHRI P. C. ADICHAN :
SHRI HIMATSINGKA :
SHRI Y. A. PRASAD :
SHRI RAMACHANDRA

VEERAPPA :

*91.

Will the Minister of HOME AFFAIRS
be pleased to state:

(8) Whether it is & fact that a meeting
of the National Council of the Joint Con-
sultative Machinery was held in December,
1968 regarding the demands of the Central
‘Government Employees;

(b) if so, the decisions taken in the
meeting; and

(¢) by which time these decisions
will be implemented ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K.S. RAMASWAMI): (a) Yes,
Sir.

(b) Final decisions were taken on the
following two items :—

() Full merger of Dearness Allowance
with pay upto a basic pay of Rs.999/-

2

for all purposes as on 1-8-1966 at the
12 monthly average level, 175 of
the All India Average working Class
Consumer Price Index (General)
(1949—100).

(i) Facilities to recognised unions/
associations of Central Government
employees like the grant of special
casual leave to office bearers for
participation in the activities of the
unionsassociations, the facility to
the Chief Executive of the union
or its General Secretary of Secking
transfer to the headquarters of the
appropriate head of the administra-
tion, and deputation on foreign
service of elected office bearers of
unions associations.

(c) Orders regarding merger of dear-
ness allowance with pay have already
been issued. Orders regarding facilities
to recognised unions/associations on the
basis of the decision in the Council will
be issued shortly.

- SHRI N. K. SANGHI : Prices are
galloping for the last 20 years to a point
of no return, May I know from the hon.
Minister if a request has been made by
the Central Government employees for
revising the present formula of fixing
dearness allowance as there has been a
lot of criticism before and, in case the
Government has made any studies,
whether Government have any proposal
by which the existing formula of fixing
dearness allowance is proposed to be
replaced ?

SHRI K.S. RAMASWAMY: This
matter was also considered by the Na-
tional Council but a decision had been
deferred.

SHRI N.K. SANGHI : Employees
getting above Rs. 999 have been kept out
of the purview of the Joint Consultative
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Machinery. May I know if the Govern-
ment also proposes to set up some other
machinery by which employees getting
above Rs. 999 can also be brought within
the purview of this consideration; also,
whether for the employees of the State
Governments, who are considered as third
class citizens and who never get parity
with Central Government employees,
Government has any machinery through
which they can negotiate with State Go-
vernment to see that their employees are
also brought at par with the Central
Government employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) :
As far as employees getting a  basic
pay of more than Rs. 999 are
concerned, it is not that these emp-
loyees' case was not considered but when
the question of full merger of dearness
allowance with pay was considered, only
employees getting basic pay up to Rs. 999
were considered and a decision taken.
This is all that this particular National
Council meeting has done.

SHRI HIMATSINGKA : Has the hon,
Home Minister got an assurance from
the employees that they will abide by the
decisions arrived at in the consultative
committee and, if not, is there any good
to have such a consultative committee ?

SHRI VIDYA CHARAN SHUKLA :
When they participate in the National
Council meeting and are party to a
decision, it goes without saying that they
will abide by the decisions taken.

SHRI 5. M. BANERJEE: Sir, before 1
put my supplementary, I want to protest
against the gross injustice done to our
Federations, that is, the National Federa-
tion of Posts and Telegraphs Employees,
the All-India Railwaymen's Federation and
the Confederation of Central Government
Employees who were not allowed to attend
the J. C. M. mecting on 27th December,
1968 in spite of the fact that there is no
provision in the constitution of the J. C.
M. which debars a member who has been
nominated or elected by a particular
organisation. This was brought to the
notice of the hon. Minister. But, unfor-
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tunately, no decision was taken. Merely
because they participated in the strike,
their recognition was withdrawn. They
were not allowed to attend the J. C. M.
meeting. 1 protest against that. This
action was taken by the Home Ministry
only to give some blood plasma to the
most anaemic organisations which served
their cause.

Now, my question is whether it is a fact
that this decision of merger of D. A. with
Pay has been at 170 points though the all-
India index at that time was 215 and, if
so, what is the reason for that, Secondly,
I would like to know whether it is a fact
that out of 22 lakh Central Government
employees, nearly 40 per cent of the
employees are going to be adversely affec-
ted because, excepting that some employees
who are getting house rent allowance may
get more, those who are living in Govern-
ment quarters may lose more and, if so,
whether any action has been taken to see
that adverse cffect does not take place,

SHRI VIDYA CHARAN SHUKLA: 1
would like to draw the attention of the
hon. Member to clause 7 (1) of the J. C.
M. which indicates that only the repre-
sentatives of such federations or unions
which are recognised by the Government
shall be invited or shall sit in the J. C. M.
The members of the de-recognised unions,
therefore,......

SHRI1 5. M. BANERIJEE: Kindly un-
derstand my question,

MR. SPEAKER: Let him answer.

SHRI 5. M. BANERIEE : Pleasc read
the clause.

SHRI VIDYA CHARAN SHUKLA :1
am reading the clause. It says:

“The staff side may consist of 260
members who will be nominated by
the recognised organisations in the
manner prescribed...””

This envisages that the representatives
of those recognised unions which were de-
recognised following the illegal strike were
not to be invited. Therefore, they were
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not invited to come and participate in the
Council meeting.

As regards the second point, as I un-
derstand from the hon. Member, about
certain employees of Government who are
living in Government quarters and who
might suffer some adverse consequences
because of this, as their Pay will go up
because of the merger of D. A. with Pay,
in the matter of certain allowances, the
house rent allowance, the children allow-
ance and other allowances, we have taken
up the matter with the Finance Ministry.
We want to settle it so that there is no
undue hardship to any section of the Cen-
tral Government employces because of
this D. A. merger with pay.

SHRI S. M. BANERIJEE: Ona point
of clarification. When the unions nomi-
nated their representatives, they were
recognised. Unless the National Council
meeting is held and no-confidence is
passcd against them, they cannot be
excluded. 1 am putting it to the Minister
through you, Sir. An unrepresentative
meeting of the Council was held.

SHRI CHINTAMANI PANIGRAHI: 1
would like to know from the hon, Minis-
ter whether, after the meeting of the J. C.
M. was over, the members also wanted to
meet the Deputy Prime Minister and the
Finance Minister, to settle the question
with regard to the basis of agreement, as
to whether it should be at 175 points or 185
points because the price index at that time
was 215. 1 would like to know whether
any discontent was expressed in the meet-
ing and whether it was also decided that
this matter will be again taken up after
consultation with the Finance Minister
and it can be increased to 185 and, if so,
what is the decision taken. Secondly, I
would like to know from the hon. Minister
whether any thought is being given to the
idea that the average price index should
not be compiled yearly but quarterly be-
cause the prices are increasing quarterly
and even monthly also so that the
dearness allowance and other things should
be so adjusted. May I know whether
that proposal is before the Government?

SHRI VIDYA CHARAN SHUKLA : I
am not aware of any move that after the
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J. C. M. meeting there was a proposal to
meet the Deputy Prime Minister. As far
as the second point is concerned, it really
does not concern ‘this Question which is
before the House, If a separate notice is
given, I shall answer it.

SHRI SURENDRANATH DWIVEDY:
Does the hon. Minister not think that the
real purpose of this Joint Consultative
Machinery would be defeated if repre-
sentatives of all sections of labour do not
participate in the deliberations? It appears
from his reply that the de-recognised
unions® representatives were debarred from
attending, according to rules. Since the
atmosphere now is normal and they want
to prticipate in the discussions, would the
Government consider the necessity of
giving them recognition again so that the
representatives can participate in these
discussions?

SHRI VIDYA CHARAN SHUKLA:
This is a question of recognition and de-
recognition of unions. Those unions of
the government servants which behaved in
a responsible manner have not been de-
recognised; only those which defied the
law passed by Parliament have been de-
recognised. In the National Committee,
we do want the responsible representatives
of workers to come and talk. We can
deal with only such people who are recog-
nised by Government; we cannot deal
with unrecognised unions.

SHRI S. M. BANERJEE: You want us
to behave as underground Nagas!

SHRI SURENDRANATH DWIVEDY:
My question was whether the Government
would consider recognising those unions
again so that those representatives can
participate in the discussions.

SHRI VIDYA CHARAN SHUKLA:
We are not considering that matter.

SHRI K. RAMANI: The hon. Minister
himself has agreed that the recognition of
some unions has been cancelled. There-
fore, may 1 know with whom did they
actually hold consultations? Which were
the unions which were represented in the
meeting, how many representatives were
there, and what was the percentage of
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railway workers in India who were
represented 7 It is not clear that it was
really not a representative one because the
majority of the workers unions’
representatives could not attend ?

SHRI VIDYA CHARAN SHUKLA: I
do not know what is the percentage of
railway workers who were represented by
the recognised unions and what is the
percentage of railway workers who are
represented by de-recognised unions. If
the hon. Member wants the informotion,
we can work it out and give it to him.

sft g0 UHo Wisit : aeqE WEEA,
& goft Agg@ & gg ST wmEar g
fir g st 7 o ot ag fEe g
TN ?agem g T @Y fE
AT FCET FHATY § 9% HEAM o
g9 @I A FTH FET g I IAE
HTY qIAET FE A9 gHTE  ATegERIT
ooy W@, a9 {1 W A g FW
THY E | W TG AT FE A T
wefrady & afy gar wergT sfafaf a8
¥4 & @1 T oA FT R HY Q@
faFar g ? F Al wERw ¥ qEAT
aEaT g fF wTeE ¥ w1 AL AN
@y g e R § e faw
A & Grg qEetE g &, ¥Aw ¥
w1 & wagd F1 wfafafaew sw@ g ?
s ¥ @ UF AW #R ged
argar §—aar 37 Hfer § Azdwe-
P Faed vt gf @t 3R =@
Gaer gor & ArdwAhg aow W
Ffagssmradi g ?

oft fararrercor gws : w7l 9F wfa-
fafr} &7 qamer &, ot o sfafafy agr
Ay ¥, FAR TEAAHT  TFIETES AT
gt & sfafaft F &7 F s
¥R gw w7 WY g wE won §
¥ g% wiofafae &@ &1 @
TooT udr & i aw 9Tk qrg QT WY,
o< §6 U givaAl & aeew § o g
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¥ T T FAT IEA AT A X wEENT
Y FT Argd | G feafa oo

st Uo THo WIS : ITYN  WAT
faar 1

st fagrmacor g : gWA "AT A
fear | @t gfos foderd & @@
FCAT 9EA §, TAW EH AT FE &,
afe fomar et ger faar mr
g, T AT FEA FT K I ARGy
g

st gHo THo Wt : Hre-ues-
AT F AR F HTOT Y T T’

ot frgreaw gew : SER A ¥
FeeTeT Tt far mar )

Report on Activities of R. S. S.

+
*92, SHRI UMANATH:
SHRI SATYA NARAIN SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Prime
Minister had a meeting with the Home
Minister and Home Secretary recently in
which she expressed her concern at the
growing aggressiveness of the R. S. S,;

(b) whether the Prime Minister has
asked for a detailed report on the activi-
ties of R. S. S.; and

(c) if so, whether the report has been
received?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
(a) to (c). The activities of organisations
which undermine national integration and
bring discord between various communities
are dicussed from time to time between
the Prime Minister and the Home Minis-
ter. In that context, the Prime Minister
bad also discussed with the Home Minister
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and the Home Secretary certain aspects
of the activities of the R. S.S. and its
impact on communal relations. Such
activities naturally cause concern,

While the Prime Minister had not asked
for any special report, she is kept informed
of activities of organisations which tend
to promote discord between different
communities.

SHRI UMANATH: Of late, Mr.
Golwalkar, the leader of the RSS has been
conducting a vitriolic campaign and hate
campaign against the Muslims of this
country, saying that they are Pakistani
agents., Even recently in Delhi, at an
intellectuals’ meeting he had propounded
the idea that the Muslims shduld quit
India. This sort of hate campaign is
being conducted throughout the country.
Secondly, this particular poison is being
injected into the young minds every
morning and evening in the various shakhas
of the RSS throughout the country. I
aso understand that in the volunteer
camps which are being conducted by the
RSS they are giving training in use of
dagger, sword, spear and such sort of
weapons, and we have found in the recent
killings throughout the country at various
places that these activities of the RSS,
the hate campaign as well as this training
in the volunteer camps had been at the
source of these killings. I would like to
know from Government whether in view
of these activities and the increasingly
aggressive nature of such activities, any
special measures are contemplated by
Government to put down this hate camp-
aign against the Muslims and also to
prevent such training in spear and other
sort of weapons in the volunteer camps. Or
is it the case of Government that they
should wait for some more Kkillings of the
Muslims before they could take special
measures or whether they will check these
activities in time especially after the
experience of the Shiv Sena and other
things?

SHRI Y, B. CHAVAN: I do not think
that the hon. Member alone has the
monopoly of protecting the interests of
Muslims. Certainly, we are also very
carcful about these matters, and we do
attach importance to the protection of
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the Muslim minorities as well.

The RSS has a very wrong approach
towards this problem of minority commu-
nities in this country. They talk in
terms of consolidating Hindu nationalism
which is not conducive to creating a
feeling of unity amongst the different
communities. Therefore, we strongly
disapprove of that approach.

The hon. Member has made certain
references to the statements or speeches.
1 have had occasion to have some of the
speeches of Guruji Golwalkar examined
but the advice to me was that he could
not be prosecuted. I think the best
course in this matter is to propagate very
intensively the doctrine of secularism and
the unity between the Hindus, Muslims
and other communities in this country
and thus defeat the gospel of the RSS in
the field of ideas.

SHRI UMANATH : Are Government
aware of the fact that in their training
camps they are giving training in the use
of arms 7

SHRI Y. B. CHAVAN: Whoever may be
doing it, whether it is the RSS or others,
will certainly be resisted.

SHRI UMANATH: My question has not

been answered. Let the hon. Minister
have his own views, I want to know
whether it is a fact and whether Govern-
ment have reccived reports that in the
RSS volunteer camps they are giving
training in the use of dagger, spear and
other things, and if so, what action
Government are going to take.

SHRI Y. B. CHAVAN: Ido not have
any evidence about that.

SHRI UMANATH : During the Ranchi
riots in the Ranchi public undertakings
area a specific issue was raised that the
RSS volunteers were parading in the open
ground in front of the houses of the
Muslims workers there. 1 had raised
this question here and Government had
promised to look into it. I would like
to know whether any action has been
taken to stop such parades of the RSS
in the Ranchi public undertaking’s area in
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front of the Muslim workers' houses
which results in intimidation, and if the
parades have not been stopped, the reason
therefor.

SHRI Y. B. CHAVAN: 1 would require
separate notice.

st shwer oW : seae wERT
AR e IATAG A AT AT AT AT
wdEF AT gy § wEr g, §
T8 g fr o few ag & w6
21 ¥ oagd Uiy Ty ¥EE WY H 12
AT T6 TATCH § &7 ¥ F9 F@T
w g1 wwr Fr e faar
TR @G ¥aF §9 F ar@vei
T @ ard, fred T sRW
#¥a fear §, 9g caudas &1 ard-
fw faame s & foro surary Temf
& ww qrETs ® i § |

FE WA, TRE  @geEw
Y T ATAE FE A FE AE &
IHA [T g, |WifE gATd /IR A
gg wifs & f& o s<o wwo wHo H
W A § IR AT AWy F A
faar oma | ©F geww o sfEerd,
0 gfas Y qler § 9w @ Y,
afe IR W Fror gfEw el
T fear wmar, wifs 3g 9o wHo
THo H W AT T

MR. SPEAKER : The hon. Member
is giving information and not asking any
question.

sft sftwey Wi - 3@ AR THo
THo ¥ W AT ¥ IR Agw end
mH fr Fafd @ sy )

MR. SPEAKER: I think his question
is whether Government are aware of the
High Court decision.

seaer gD, AgT gk wWE N
fedfram &= & dman fear §—

“All the above material shows that
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prima facie the RSS is a non-political
cultural organisation without any
hatred or ill-will towards the non-
Hindus that and many eminent and
respected persons in the country have
not hesitated to preside over its
functions or appreciate the work of
its volunteers. In a country like ours
which has accepted the democratic
way of life as ensured by the Consti-
tution, it would not be within
reason to accept the proposition that
mere membership of such peaceful
or non-violent association and parti-
cipation in its activities will render
a person, in whose characler and
antecedents there are no other
defects unsuitable to the appoint-
ment of the post of a munsif.”

™ & waATar oA g wef
(d9mer @gr waEaE FT Erd FEf) 7
ag b faar @ f& Ao tHo THo
UF FeALd HEYT  HY TH H WO AT
gl wWarfat & fao afwa
T 2\ ¥ oAty @ # oow oA
dR goar wgar § & amewafaw
i & faafar & gw 9@ W
AT ATAT §, TYIRATH FAHET TT
femfaer & wmaw gam ar 39 7 o
ferar & & 3o oo T FT TA A

¥FEgy 78 & |1 @ g
ot oft A @ o e w E 7

SHRI Y. B. CHAVAN : The hon.
Member has unnecessarily quoted very
extensively from the judgment of some of
the High Courts. Government have had
also occasion to have these judgments
examined, and after study of those judg-
ments, Government did not think it
necessary to change the instructions that
they had issued that participation in the
activities of the RSS would be considered
as a political activity, and, therefore,
we have advised Government servants not
to participate in them.

The judgment depends on certain facts
of the particular case as such and the
thing has to be looked at from that point
of view. I have no doubt, though the
hon. Member may believe differently, that
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the RSS activity is certainly doing harm
to the cause of national wunity in this
country, I have no doubt about that in
my mind, and, therefore, 1 think Govern-
ment are very much right in prohibiting
Government servants from participating in
those activities. As regards the recommen-
dations of the Dayal Commission, I would
require separate notice.

MR. SPEAKER: Before I allow further
supplementary questions, I would like to
tell the House that at least hall a dozen
Jan Sangh Members have written to me
that they would like to ask supplementary
questions. [ have got chits from Shri
Hukam Chand Kachwai, Shri Kanwar Lal
Gupta, Sh{i Suraj Bhan and others. 1
would very much like to give chance to
one or two of them ; one or two of them
could represent the party and ask a question
but not so many. It is very difficult to
call all of them. Therefore, | am going to
give chance only to those who wrote to
me earlier,

off wexrelta gvaw ; sftATH 03 WA
ft #r gwaa ¥ AgAd g9 g o
f% =0 9% & A5 A gATS 3| WY
st & fafu aot & = g
AT T FIT § IT FT gFTEAT gH
FAAT F1 FT A9T I qAT 77  forfea
T &, yafrQwar s g@e uwm
gedl g, & FT %9 §, ¥ gy WA
ST T 9T &Y sgEEaT LA, FE &
forear #47 & &9 R At F o
At Farg ot T oa@m qv fa=re
fafrmg &30, ff T = ¥Aw
ST % AH AT T IWH gaew e
Feqrai & AqMT ¥ FAC AT £ AR
Fg FOTT AT ITF AT Y THE WA
folr e &, T7 a7 ® s W TES
gT gaT e searsli w1 wEvr v
FEgTHI T A g A LT THAT Y

are @ &, gAd wEw owar w
AT 9T 7 AT gL AAgEEt #
o9 froear ST 3t awi geal #Y
ot faar o w%, T $wC W
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#1f faare faforn qg o o faer
FATT & gy w4 7

SHRI Y. B. CHAVAN : The National
Integration Council first looked into this
aspect I think the hon. Member is
right in saying that some positive efforts
through our education must be made to
cultivate this attitude in the process
of national integration. Education can be
a very important instrument in that, 1
think the Education Ministry is looking
into this.

o pww wx wewrw : § oA off
& qoaT I § fr wm ag AW W
EfEag Ot qmew ¢ 7@ wmew @
wFror sl &, tw W@ € oF
defr &, o ¥t 0% oo &, TR
HTUTT 9 a7 §, 7 ¥ oy ga7 MY
ot &t o farmar & ag et ame ¥ farsar
t fe gmr A1q o @ S ar e AW
TaAfm e dw H ww owT @ §
o Tw 2w F aeax wamfE GET w T
g & AN T AW A gE ¥ g
FAT ATET §, I T IATH HAT AR

¥ oy st feet # AfY s, o
MA@ TEr g ?

SHRI Y. B. CHAVAN: The hon.
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Member has expressed his view, but
I must say I do not agree with him,

st gwew WY weATa: AT AL, FA
AT AT R AT |

st quvo Avo forardt : war HTE
# 4 g fat @ fr go dvad
FY o THo THo 3| UF &¥wA
1w & Frgfree 3w § oo A e
¥ ¥ wy ww ar fevwx, fomd
wiaeg &% aoer wfa s aw ?

SHRI Y. B. CHAVAN : Yes, we have
information about such complaints.

st wTTe T S et
wERT, 4g TET TR wATW & gEtAy
¥ o g A St FT e W R

MR. SPEAKER: It is bahur gambhir.
He can initiate a half-hour discussion on
this. Why take the time of the House
now 7 During question hour, he cannot
discuss a whole subject.

SHRI JAGANNATH RAOQ JOSHI : I
am not discussing.

T @y {9 49 F7 777 1925
¥ gam 91| wWE IWAE A&
IW wHA 7 A T GIAT &Y, TG "EA 44
TAYFH FAQEE | 9B H W
9 ATEA F AR I, AT THE
FHsal WA T2 73, 99 ¥
THT FT IR 3Fge foqar a1 fv @@
#mew ¥ faers St W o R
faeet st wEeEr F@T AW
ST ¥ AT H ¥ AT A Fg
WY AT AT IR FTATT FOH F@T |
N @ar gam faer & amE, g
art # dw H oA v ¥ oA
“levelling all sorts of wild charges”
A 99 0T & g @t R aw
YT 9 TFOg @Y Ay few A
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W W@ Y | A9 AT g W
oft 7wz fr asdrr wwar & fag ag
T dF A Y, oo e A Faw ¥
agm, feg & qoar wgar § fe @
fggeil &7 §aT LT ¥Aw Ay
9 ® A @ar § A Ig rEw Q¥
wgi dar gan & ag N A Fw fgai
¥ foy =iy 3 w17 awTan ¥ afe

femgail ®1 ®7wST FTAT, to that extent it
is not congenial to national health, &Y

Fao fegel & fod g aw afe
¥ogT &, a1 o= "faqum ¥ faar gom &
& wers emiaawt ot woqré & fad
T FA F1 w@aT g, e afy feei
T gwsH FE) grav g, A fEAr Smar
2, % faars v smd s &

a8 Eik:ciG] E “‘growing aggressiveness.
It is taken for granted that it is aggressive.

ag T § | & AT =qwgan g i |w wv
T 1925 % ATTGR § gHT AT ¥ 1969
% T@i fa WIR gU 7 €Y & gEa
whfles et €, =@ faeelt W
g ? foew g0 ATR § o9 T @
g o &Y st g andt s g
SISt A ATCoTHoTHo T HTAT FHTWT
a7 wfe wgrae F ger w9t { agi Aw-
A gde Fifaw # e & q@aemr
a7 ff ST oTHo FT IF & F1f gray
T 9T | W qT@ § ATAT AMd AT
Iu% IO Fgi 7F faa g 7 anfew
T 8T ¥ 32 qfE oy war g ar
FLUF WT@ETEr #1 FF & A
W FIA 7 wfeq FW wT Afew
T Tifgy e A IR wWaAR
¥ i fordrerd & wrg @ a@ ¥
ATEFE TS Y qT w4y I § 7

SHRI Y. B. CHAVAN 1 do not know
why the hon. Member is getting angry.

it wrg Ty ol : fowr E@meR
w ¥ g § 9@ W
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FATAT 9™ AR AT W A Ay
TR TERT Y T /1Y 7

SHRI Y. B. CHAVAN : I do not deny
the fundamental right of the hon. Mem-
ber to get angry but he should not deny
the fundamental right of others to dis-
agree with me. He spoke about certain
Jaws. These are wrong analogies. In
the matter of personal laws, eic, unfortu-
nately there are laws like the Hindu Law
and the Muslim law,

st gew W woAm : fog A
fes fex it qre o ar ?

st wEATqCTE WSt 0 3 gare
FT FATE AL HTAT |

SHRI Y.B. CHAVAN : But what is
more fundamental is the Constitution and
there is no Muslim Constitution or Hindu
Constitution. Similarly there is no Muslim
nationalism or Hindu nationalism. There
is only one npationalism the Indian
nationalism.

SOME HON. MEMBERS rose—

MR. SPEAKER: I have called three Jan
Sangh Members. Whatever he has to
say, he has said; you cannot change each
other during the Question Hour. They
may ask for a debate later on. I have
now to call others olso.

SHRI VASUDEVAN NAIR: I am not
at all interested in making any allegations.
I should like to know whether the atten-
tion of the Government had been drawn
to a recent statement by Guru Golwalkar
not only against the minority community
of Muslims but justifying the chaturvarna
and the castc system. He has raised a
furious controversy even among sections
of the Hindu community. Was there a
demonstration led by Harijans against
Guru Golwalkar in Nagpur recently 7 It
want to know whether the Government
will wait till the time comes when the
various communities take up arms against
each other. Is he going to allow this
kind of thing to continue in this country?
What concrete step is the Government
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going to take apart from issuing pious
statements sometimes on these questions.

SHRI Y. B. CHAVAN: What the hon.
Member said is right; Guru Golwalkar did
make a statement about chaturvarna and
it did create discontent and even resent-
ment in large sections of people: it is very
unfortunate that he decided to say so;
this only reflects the degenerate philosophy
he believes in. It is a suicidal approach
they have taken in not merely dividing
the Indians as Muslims and Hindus but
dividing the Hindu community itself
further, Ido not see any wisdom in
this,

But I do not think any legal action can
be taken against this. I am sure public
opinion in this country is so alive that it
can certainly take care of such things.

st TR | 4T 9 e
T & & wTee g THo HT gATAX
% gfogrge gawdly @ @eaTd WEw
glaard ¥ ==y &Y A wox o
a7 FFwt FY 37 § o fafi onfead
F @ gom w7y wA E afR
Y TEFTT e gearel 9T AF 7 A
vt & 7

SHRI Y. B. CHAVAN: We have certain
information about it and in certain cases
on certain occasions, the State Government
did take action against them.

ot TrweTo ;g AT ST ¥ aw-
ATAT £ §X ATLoTFoUFo It Hearal
=t it fr ey fga # 7@ § st
agrar AgF ¥ Afew Ao wgm g fE
g fafree< amge e 7 gooraT 9+
WA iR I faae ag ¢ fw
fergear awre oo, A faeet wt
TEAReE aTE g feAT ¥ 75,000 w0Y
gramr &t g faadr § afew ag
g ag & fF 97 Fraadfer st
¥ aX fa "o THo THe ¥ W
%4 {1



19 Oral Answers
A g G Efeaad
o wew v Fafrerdt & oy § Ak

@ TFIHE I NS dwET E I
TG ¥ [0 THo THo F 219 F
Hredt # sufee wres Nfw gfem §
Hagfega Ao @ E e @
At ¥ ag FmATy €Y HI w4 7

SHRI Y. B. CHAVAN: 1 think the
hon. Member does not know what he
is talking about. If it isa news agency
it has nothing to do with the RSS. What
can I do if there are certain Members
who believe in the RSS? They are
employed there. What can I ? If
there are some Members of Parliament
also who believe in the RSS, what can 1
do about it?

SHRI EBRAHIM SULAIMAN SAIT:
May 1 know from the hon. Home
Minister whether his attention has been
drawn to the speeches made by a Member
of this House, Shri Bal Raj Madhok, in
the election campaign that Mussalmans
cannot be considered as citizens of this
country and unless they adopt Hindu
culture and name their children after the
Hindu heroes either they will be shot down
like cats and dogs or driven outto
Pakistan. This has appeared in the Press.

SHRI BAL RA) MADHOK: What he
is saying is absolutely a lie, is false, and
is only a figment of his own imagination,
and such a man who talks lie in this
House, is a traitor* to this country and a
traitor to the Constitution. I protest and
I challenge anyone to prove it.  (Interrup-
tion), They are liars and traitors. Such
alie will not be tolerated. (Interrup-
tion).

SHRI UMANATH: Every Member of
the House has got every right in this
House to express his opinion.

SHRI EBRAHIM SULAIMAN SAIT:
This, the papers have reported.

Several Hon, Members rose.
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MR. SPEAKER: Order, order.

SHRI SURENDRANATH DWIVEDY:
Sir, Mr. Madhok has assailed that
statement, and in doing so, he was calling
another Member a traitor, That word
“traitor” should not go on the records.
I think that must be expunged.

SHRI EBRAHIM SULAIMAN SAIT:

He must withdraw it.  (Imrerruption).
Several hon. Members rose.

MR. SPEAKER: Order, order. Let us
resolve it peacefully.

What did Mr. Dwivedy say? please
repeat.

SHRI SURENDRANATH DWIVEDY:
What the hon. Member has said, Shri
Madhok has repudiated that it is a false
statement, but 1 think it is toc much to
say that an hon. Member of the House
is a traitor. That word should be
expunged. ([nterruption).

Serveral hon. Members rose—
Shri Bal Raj Madhok rose—

MR. SPEAKER: 1 will call you, Mr,
Madhok. Now, Mr. Ranga.

SHRI RANGA: May I suggest that
you will be pleased to expunge that
question as well as all the matter that was
said after it ? (/mterruption)

MR. SPEAKER: Order, order. Before
proceeding further, if any Member has
said that the other Member is a traitor,
if that word is there, I shall certainly see
that it is removed. There is absolutely
no doubt about it. (lmrerruption). WNo
please. T am still on my legs.

SHRI BAL RAJ MADHOK: Let him
withdraw his statement. He said, 1 said
“traitors’’, I said “*‘those who are
traitors”. (Interruption). Those who are
traitors, they should be sent. [ have
never called him traitor. 1 said those who
are traitors to the country...(Interruption)

*These remarks were later withdrawn by the hon. Member—please see col. 302.
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=t wq fawd: ag qoNT O
G & | AT GTE A9 % qTIE
FF

MR. SPEAKER: There seems to be
some misunderstanding. Nobody is a traitor
in his House until he is proved to be guilty.
Everybody has a right to have his own
view, because we have got a multi-party
system. If anybody has called anybody
a ftraitor it shall be expunged. (Inferru-
Pplions.)

AN HON. MEMBER: He must with-

draw it.

MR. SPEAKER: If he is withdrawing
it, I will be happy. If he does not with-
draw it, it shall be expunged. Mot that
I am against its withdrawal (/nterruptions).
The point I am able to make out from
the shouting is that the hon. member must
withdraw it and it should not be expunged.
It is very good if he withdraws it. 1 will
give a chance to Mr. Madhok. If he is
trying to explain that somebody called
somebody a trailor, it does not serve any
purpose. If he is prepared to withdraw
it, 1 will be happy. Or else, 1 will
expunge it myself.

SHRI BAL RAJ MADHOK: He said
that I have called people traitors. It is
an absolutely false and wrong statement
and a figment of his imagination. I did
say that those who are not loyal to this
country, to whatever party or community
they may belong, are traitors and they
must be punished as such. I have been
demanding in this House again and again
that we should have a law of treason, so
that traitors can be properly punished, 1
never called any particular community
traitors, There may be people in my own
community who may be traitors. I said,
those who make such false statements are
liars and traitors—those who bring the
Constitution to disrepute, those who distort
facts and subvert the Constitution. Any-
body who has been elected to the House
cannot be called a traitor. But I again
say that those who do such things, who
tell lies and subvert the Constitution, they
are liars and traitors. 1 stand by that.
(Interruptions).
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SHRI EBRAHIM SULAIMAN SAIT:
I did not say that Mr. Madhok said it;
what I said was, it appeared in the Press
like that, He can deny that. He has
called me a traitor and he must withdraw
it.

MR. SPEAKER: He has said that he
called any member of the House a traitor.
(Interruptions)

oY geRwR wouTT @ ETE AW
fs Sait AT |

MR. SPEAKER: I am appealing to
everybody to sit down. He has categori-
cally said that he has not called any member
of this House a traitor, (Inrerruptions).
He has said that he has not called any
member a traitor. If he has called any
member a traitor, it is my job to get it
removed.

ot wy ol : wrdard & freran
Frara A 2, ag ATaw AX o ay
2

MR. SPEAKER:1 am not allowing
anybody to discuss it further. (Interrup-
tions),

MR. SPEAKER: Order, order,

SHRI UMANATH: Sir, a precedent has
been created by him. It gives me a
licence to call another hon. Member a
traitor and it will be expunged.

MR. SPEAKER: He says he has not
called. (fnrerruptions). Order, order. So
many of you are standing at a time, A
dozen of you are standing at a time, 1
am requesting all of you to resume your
seats,

It is unfortunate. The moment the
question was put I know it was bound to
create some heat and controversy. My
fears have come true. Unfortunately, I
cannot refuse to allow a question to be
put. I shall go through the proceedings
and take a decision. I request all hon,
Members to  control themselves on
controversial matters like this. If you
want to have a detailed discussion you
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have a right to have it. But nobody
should be condemned before this House.
The RSS may be good or it may be bad.
It is for the Government to take necessary
action, If hon. Members want a half-
an-hour discussion I have no objection.
I am not prepared to allow any more
discussion now.

SHRI S. M. BANERJEE: But nobody
can call another hon. Member of this
House a liar.

MR. SPEAKER: I do not know why
Shri Banerjee is again raising that question
now. I am not allowing anybody to
speak on it now. It is not proper. I
will refer to the proceedings and certainly
T will do whatever is necessary, It cannot
be done immediately now. This House
cannot become a court now, study the
proceedings and then expunge anything
(Interruptions). This House cannot be
converted into & court now. It must be
left to the Speaker. It is for the Speaker
to do and not the whole House.

SHRI VASUDEVAN NAIR: Sir, an
hon. Member of this House cannot be
so dishonest as Shri Madhok. We have
heard with our ears that he called him a
traitor (Interruption).

SHRI UMANATH: Sir, what is your
decision?

MR. SPEAKER: Not now; I will have
to read the whole proceedings, Now,
next question.

AN HON. MEMBER: What about
expunction?

MR. SPEAKER: It will all be decided
later on,

AN HON. MEMBER: What is the
reply to the question?

MR. SPEAKER: Next question.

% JATTATE T
+
*93, sff Y10 Wo wstw :

ft SfwTe wrer ew ¢
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TATY wHeT A
=it ey fagTet -

FAT YEHTE WA T qOTT AT FA
FOr fF

(%) |7 < F IUL R &
15 TETel foel #1 awar A7 oF guw
IUTEIE TG g1+ ®t T & &I A
N YT AT T ¥

(=) afz g, @ @ ak § gL
% =t sfafwar §; &R

(w) afs st = "Fr 1 Sfwa
TET TR T A 4T T F71 faEe
T aA & favg ¥ fog quw s
oy fma s a1 ?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
(a) Government have received a copy
of a resolution passed at a Convention
held in Delhi in December, 1968 demand-
ing a separate Uttarakhand State.

(b) and (c). The demand for a separate
State has been made mainly on the alleged
ground that the economic development
of the hill areas has not been satisfactory.
Development plans are already being
formulated taking into account special
requirements of the Uttarakhand Division
which comprises 3 border districts out of
the 8 hill districts. While the needs of
other districts are met from the general
development plans of the State Govern-
ment, they have constituted a separate
Hill Development Board to advise them
on the development needs of the hill
districts. Government are of the view
that accelerated development, and not the
creation of a separate State, should meet
the real needs of the people of those
areas.

SHRI R. K. AMIN : Though the imple-
mentation of the States Reorganisation
Commission Report has solved some prob-
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lems, since then we have a number of
problems like the Bombay city wanting to
be a cosmopolitan city or problems in
Assam, Uttarakhand and Telengana. In
view of all this, is the government thinking
of appointing another commission by
which not only the language but other
factors are taken into consideration for
the reorganisation of States ?

SHRI Y. B. CHAVAN : No, Sir.

SHRI R. K. AMIN : When the report
of the Commission was given, it was felt
that Utter Pradesh is too big a province.
At the same time, because of the very big
personality of SHRI G. B. Pant, it was not
divided. Now that personality does not
exist and because of the experience of
other States, will government consider
giving a separate State of Uttarakhand ?

SHRI Y. B. CHAVAN : No, Sir.

st Treeqey fawrdf o gErer g
Y dTE T 4T gEY | F g
ot | g & gaan & fawer g
wr g1 fegram & &t 52 foor fosd
grE e ¥ 22 fodr go dto & ¥
T aTql FY T F TS gu T AE
go dro FREGS qAT FEL TEET Al
& foa o aemr ¥ feddaie Fdfaw
TATCAT TUF T T0F FT Fear fawre
& ?

SHRI Y. B. CHAVAN : As I said, the
accelerated development of this area isa
very important question and we will have
to make all efforts to achieve this thing.
But whether it should be linked with the
creation of a separate Uttarakhand State
is a matter of opinion.

SHRI SHEO NARAIN : I am a member
from Uttar Pradesh. (‘m) _eTE
T, T TfFRTT T % 9w
doff 1 X frdeit @ ¥ ok
o< & o § o IR @ T A
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agi Semar § ( wevenw ) & sy
Tt ¥ wew W § fr ¥ gfew
dRt Ag g1 o Mifaes ey gww
g fafaeex amw fear sy
o &1 & oz feamr g § e
I wgr 91 fF gt wl ¥ @
TS & awa & AfeT IO W g

4T gEar g |

oft gvw wey woAw ey off ¥
At Fgr a1 fF aifewr 7 a9

st fire Aremwr : gux ¥ famme
gfamor aam &Y Fim A @ § AR
IUX qF IO NRW F e ®1 A
FL @ £ | feggmw & 9% &0 amelt
it Aifs & SEer & fadw @I
ag freedY difa &1 & goec & s
w1 § fr fedomiiz wrafas amme
W} gATd WEw 401 o1 frsd gy
W § IAEr A feavgiz w9,
IAFN AT T v | F AT SrEgar
ffEaram v § fefev §
ECE

SHRI Y. B. CHAVAN : We are very
much interested in supporting every effort
to economically develop this area.

ot oy qET ;A WA AERE
¥ aer g fe agrd &x & wvr wafag
WA # Iord § f5 ag wEmEr
froer g g W fe¥@ & W
W ffw awed AW WA Iy
13 7 &1 &Y, war g<ET St Arorar
o aE faw 7w T e
oY Fad sgrar fred gu T § I
< falry e faar ome, W far
aTe AR qgi 9 wfaw & wfew faew
w17 g ¥ fordr angf ?

SHRI Y. B. CHAVAN : 1 think, this
is one of the approaches of the Planning
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Commission to give importance and
primacy to the problem of regional deve-
lopment.

SHRI BISHWANATH ROY : In view
of the fact that the Planning Commission
and the Development Council are going
to have a policy of special development of
those areas which are backward economi-
cally, may I know whether in view of the
sensitive position of the hill areas of
Uttar Pradesh, the Central Government
itself will have some special steps to be
taken for the development of those areas
which are economically backward as well
as sensitive ?

SHRI Y. B. CHAVAN : 1 think, 1
have answered this question. Government
does consider this question very impor-
tant.

SHRI HEM BARUA : Is not this
demand for a separate Uttarakhand State
based on the Government's decision to
re-organise the State of Assam ; if so, may
1 know, while removing the basic causes of
the discontent, whether Government are
in a position to announce once and for all
that there would not be any further vivisec-
tion of the existing States of India ?

SHRI Y. B. CHAVAN : The hen.
Member is drawing an analogy between
the problem of the Assam hill areas and
the other hill areas. They are not com-
parable things. As far as the Assam hill
arcas arc concerned, the proposals are
before Parliament and I stand by those
proposals.

SHRI HEM BARUA : 1 put a specific
question whether this demand for a
separate Uttarakhand State is not based
on the decision of Government to re-orga-
nise Assam. He has not replied to my
question. I wanted him to remove the
basic causes of discontent from the minds
of some sections of the Indian community
but, at the same time, he should make an
announcement that there would not be
any further vivisection of the present
Indian States.

SHRI Y. B. CHAVAN : I have answered
it specifically.
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SHRIMATI SUSHILA ROHATGI : It
is obvious that this question has arisen
because of the intrinsic backwardness of
Uttar Pradesh which not only feeds eight
crores of people but has also to look after
the poverty-stricken areas of ecastern UP,
which has already been investigated by
the Patel Commission, as also to the
special problems of the hill district. While
the Planning Commission is formulating
the plans, would it also take into consi-
deration these special problems and see
that a special allocation is made for the
development of these hill areas ?

SHRI Y. B. CHAVAN :
have answered this question.

1 think, 1

off ®UT W T . FAT A GEI
T8 & fF masiz 47 AfeE ¥ o of
& Frer Traeifam & s d93377 2,
gg it Y agy T® awrE? #
ST, wger g fF o oam &
oRfes 59 901 @r g afs ag
FREA T Q!

w7 ag o 7E Ad & 3 oA e
ST A TATH Y AT T G FAA
feoer e & A R, TE Y
Rfafera o o & ¥ afafefmaa
qFT A AN ANGH [WARGF
art 4t sorq & 7 afz sy & & A
qCHET TH T FT T i fE
ag zara ¥ o F yqr wrE fAom
TEafr A i fedt @Rz & s A

feedr i i ?

SHRI Y. B. CHAVAN: Therc is no
question of getting pressurised by some
politicians and, ultimately, trying to
divide the State. This shall not be done.
But, certainly, the question of regional
imbalances is a matter that will have 10
be considered carefully and some special
efforts will have to be made.

SHRI KANWAR LAL GUPTA: I want
to know what special efforts will be taken.

SHRI Y. B. CHAVAN: We will discuss
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that on some other occasion.

SHRI GADILINGANA GOWD: May
1 know from the hon, Minister whether it
is the general policy of the Government to
advise constitution of Development Coun-
cil, for backward areas of respective,
States say, for instance, in Rayalaseema,
in Andhra Pradesh State?

SHRI Y. B. CHAVAN: We are discu-

ssing the Question relating to U. P, There
is & Development Board.

WRITTEN ANSWERS TO QUESTIONS
Development of Laccadives
*94, SHRI P. M, SAYEED: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) the amount sanctioned in various

Plan periods for the development of
Laccadives;
(b) whether this sanctioned amount

was actually spent in each Plan period;

and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(@) to (c). The Union Territory of
Laccadive, Minicoy and Amindivi Islands
came into being with effect from the Ist
MNovember, 1956, i.e., in the Second Five
Year Plan period only. A statement
showing the amounts sanctioned and spent
in the various Plan periods, and the main
reasons for the short-falls, is laid on the
Table of the House. [Placed in library.
See No. L. T.—68/69]

srarfeas W91 § W gror R
%

*95. it wgrerw fag wreft: = o

woft 7g AT ) v w0
(%) @@ aN=fees ¥ §F =
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ﬁmmgm%wmﬂ (I‘leﬂ’a
¥ e Wo Tw) : (%) frww
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WTE & 399 gHT A TF $ed T|WE
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Centre-State Relations

*96. SHRI BABURAO PATEL:
SHRI MANIBHAI J. PATEL:
SARI E. K. NAYANAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Chiel
Ministers of Andhra Pradesh, Orissa and
Kerala have expressed their dissatisfaction
over the Centre-State relations;

(b) if so, the points of difference between
the Centre and these States according to
the three Chief Ministers;

(c) whether these Chiel Ministers have
also formally addressed the Central
Government on the subject;

(d) whether they have suggested some
remedies to improve the Centre-State
relation; and

(¢) the reaction of Government in regard
thereto?

MINISTER OF HOME
(SHRI Y. B. CHAVAN):
Government  have

THE
AFFAIRS
(a) and (b).
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press reports of interviews given by Chief
Ministers of Andhra Pradesh, Orissa and
Kerala in which they gave their gencral
assessments of the political trends. They
also expressed their views regarding Centre-
State relations but no specific points of
difference between the Centre and the
States were mentioned except by Chief
Minister, Kerala who referred to the
difference in attitudes between the Central
Government and the State Government
over the strike of the Central Government
employees.

(c) and (d). The Central Government
have not received any communication from
the Chief Ministers of Andhra Pradesh
and Orissa in regard to the general prob-
lems of Centre-State relations.” Chief
Minister, Kerala, has, however written to
the Prime Minister and the Home Minis-
ter on the general problems of Centre-
State relations and suggested the setting
up of an inter-State Council under article
263 of the Constitution.

(e) Government do not think that any
basic changes in the existing constitutional
provisions relating to relations between the
Centre and the States are called for. How-
ever, certain  aspects of Centre-State rela-
tionships, including the question of an
inter-State Council under article 263 of
the Constitution, had been examined by a
Study Team appointed by the Adminis-
trative Reforms Commission, and its
report is under the consideration of the
Commission,

Administrative Reforms Commission

*97. SHRI S. K. TAPURIAH:

SHRI SRADHAKAR SUPAKAR:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI YAJNA DATT SHARMA:

SHRI P. VISWAMBHARAN:

SHRI VISHWA NATH PANDEY:

SHRI D. C. SHARMA:

SHRI BENI SHANKER
SHARMA:

SHRI HARDAYAL DEVGUN:

SHRI RANJIT SINGH:

‘Will the Minister of HOME AFFAIRS
be pleased to state:
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(a) the number of reports so far submi-
tted by the Administrative Reforms
Commission and its various ' Study Teams
and working Groups and the number of
subjects under investigation by the Commi-
ssion;

(b) the details of the recommendations
of the Administrative Reforms Commi-
ssion which have been accepted by
Government;

(c) the details of the recommendations
which are under consideration in the final
stages of acceptance;

(d) by what time the work of the
Commission is likely to be completed;
and

(¢) whether a summary of the decisions
taken will be laid on the Table of the
House?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (¢).
A statement is laid on the Table of the
House. [Placed in library. See No. L. T.—
69/69)
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Airport at Calicut

*99. SHRI A. SREEDHARAN:
SHRI MANGALATHUMADAM:
SHRIMATI SUSEELA

GOPALAN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the further steps taken to establish
an Airport at Calicut;

(b) whether any new proposals have
been received from the Government of
Kerala in this regard; and

(c) if so, the particulars thereof and
the action taken thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). The State Government
have worked out details of the land to be
acquired for the proposed airport at
Calicut. This is, at present, under scru-
tiny of Government.

The airport project for Calicut has
been included in the draft of Fourth Five-
Year Plan.

Invitation by Shri G.D. Birla to Ethiopian
Students for Training in India

*100. SHRI HEM BARUA: Will the
Minister of EDUCATION be pleased to
state:
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(a) whether it is a fact that Shri G. D.
Birla had, during his recent visit to
Ethiopia, asked the Ethiopian Government
to send students for training in his Colleges
in India; and

(b) if so, the details of this invitation
and the response so far met?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO): (a) and (b). Shri G. D. Birla
visited Ethiopia in his private capacity and
Government has no information about
the offer made by him and the response
of the Ethiopian Government to it.

Central Secretariat Library, New Delhi

*101. SHRI GADILINGANA GOWD:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that a large
number of Government employees working
in attached/subordinate offices public
undertakings are not allowed to be a
member of the Central Secretariat Library,
New Delhi;

(b) if so, the reasons therefor;

(c) whether it is also a fact that the
terms and conditions laid down in this
connection have become out dated; and

(d) if so, the steps being taken to
liberalise the terms and conditions so as
to enable all employees to avail of the

opportunity?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) No, Sir, only the emplo-
yees of the Public undertakings are not
cligible for membership of the Central
Secretariat Library.

(b) The existing rules do not provide
for membership of the employees of the
Public undertakings.

(c) and (d). The matter is being exami-
ned.
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Post-Graduate Qualified Government
Employees

*105 SHRI N.R. LASKAR:
SHRI R. BARUA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a large num-
ber of post-graduate Qualified employees
are working in the Central Government
Offices as clerks and Assistants;

(b) if so, whether Government propose
to grant such post-graduate employees
some benefit for their higher qualifications
for the reason that Government are
benefited by their higher gualifications;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA)
(a) to (d). The minimum educational
qualification for recruitment as Clerks in
in Central Government Offices is Matri-
culation or equivalent. The minimum
educational qualification for recruitment
as Assistants in the Secretariat is a
University degree or equivalent. Infor-
mation relating to the number of post-
graduate Clerks and Assistants in Central
Governments Offices is not available,
As post-graduate qualification is not
necessary for Clerks and Assistants, the
question of granting any benefit for
higher qualifications, does not arise.
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Chhoti Sadri Rajasthan Gold Scandal Case

*106. SHRI MADHU LIMAYE: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Starred Question No. 732 on the 13th
December, 1968 regarding the Chhoti
Sadri Gold Scandal Case and state:

(a) whether the
Investigation has
investigations;

Central Bureau of
since completed the

(b) if so, the result thereof; and
(c) if not, the reasons for the delay?

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN:: (a) No, Sir.

(b) Does not arise.

(c) During the pendency of the
criminal case and the connected revision
proceedings before the Rajasthan High
Court the enquiries have to be conducted
with due regard to the provisions of the
law and this takes time.

Sarkar Committee Report on C.S.1.R.

*107. SHRI B. K. MODAK:
SHRI P. GOPALAN:

Will the Minister of EDUCATION be
pleased to state:

(a) whether the Sarkar Committee
which was set up to enquire into the
functioning of the Council of Scientific
and Industrial Research has submitted its
report;

(b) if so, the details thereof and the
action taken thereon;

(c) if not, when the report is likely to
be submitted; and

(d) the reasons for the delay?
THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. VK.R.V.
RAO): (a) Not yet, Sir.
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(b) Does not arise.

(c) It is difficult to indicate any date
at this stage, but the Committee is trying
its best to complete its work as early as
possible,

(d) The terms of reference given to
the Committee are very wide and a large
number of witnesses have to be called
and documents collected and examined.
Besides, members of the committee, having
a number of other commitments, find it
difficult to meet for more than a few
days per month.

Khosla Commission Report on Delhi Police

*108. SHRI K.M. ABRAHAM:
SHRI GANESH GHOSH:
SHRI BANSH NARAIN SINGH:
SHRI J.B. SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the details of the report submitted
by the Khosla Commission on Delhi
Police;

(b) whether Government have completed
the examination of the report;

(c) if so, the recommendations which
have been accepted by Government; and

(d) the recommendations which have
not been accepted by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Copies of the report submitted by
the Khosla Commission are laid on the
Table of the Sabha. [Placed in library See
No, LT—82/69]

(b) to (d). The examination of the
report has been more or less completed
and the various recommendations as finally

accepted by Government are under
implementation. In respect of some
recommendations the matter is wunder

examination in consultation with the
various Ministries. The examination of
the remaining recommendation is expected
to be completed shortly.
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Cochin Port Trust

*109. SHRI C. K. CHAKRAPANI:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the Major Harbour Enquiry
Committee had visited Kerala recently;

(b) if so, whether the Committee has
recommended reorganisation of the Cochin
Port Trust;

{c) whether the Kerala State Transport
Department has made any suggestion to
include the State Government’s represen-
tatives in the Trust proposed to be
reorganised; and

(d) if so, Government's reaction thereto?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
IAH): (a) The reference is presumably to
the Commission on Major Ports which
visited Cochin in October, 1968.

(b) The Commission have
submitted their report.

not yel

(c) The Government of Kerala are
already represented on the Cochin Port
Trust Board. The Government of Karala
has suggested that the statute on which
the Port Trust's powers etc. are based
should be reviewed so as to confer greater
responsibility on it for executing schemes.

(d) 1t is for the Major Ports Commission
first to consider the various suggestions
placed before it and make its recommen-
dations.

Rejection of Central Government’s Acts,
Rules and Directions by State
Governments

*110. SHRI JYOTIRMOY BASU: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of occasions when the
State Governments have rejected Central
Government's Acts, Rules and Directions
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from 1948 to 31st December 1968; and

(b) the details thereof; the dates of
rejections and the names of the State
Governments?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
(a) Under Article 246 (1) of the
Constitution, Parliament has exclusive
power to make laws with respect to any
of the matters enumerated in list 1 of the
Seventh Schedule. Under Article 246 (2)
Parliament also has the power to make
laws with respect to any of the matters
enumerated in list IIl in the Seventh
Schedule. Article 254 (1) of the Consti-
tution deals with any inconsistency
between laws made by Parliament and
laws made by Legislatures of States, and
subject to the provisions thereof, the law
made by Parliament shall prevail over any
law made by the Legislature of the State.
Thus, no State Government has any power
under the Constitution to reject any
Central law or rules made thereunder.

There has been no occasion for the
Central Government to issue any directions
cither under Article 256 or Article 257.

(b) Does not arise.
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State Road Transport Corporation

*112. SHRI A. K. GOPALAN:
SHRI P. P. ESTHOSE:
SHRI K. ANIRUDHAN:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) the state-wise share capital of the
Government of India in the State-Road
Transport Corporations;

(b) the percentage of contribution to
the various States;

(c) whether it is a fact that the Kerala
State Road Transport Corporation has
been getting a contribution of only 20
per cent whereas the contribution of 25
per cent or more of the total share
capital has been given in Mysore, Andhra
Pradesh, Maharashtra and Gujarat;

(d) the reasons for the discrimination;
and

(e) the steps taken by Government to
remove the disparity?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND TRANS-
PORT & SHIPPING (SHRI RAGHU
RAMAIAH)

(a) The information required is being
collected and will be laid on the
table of the Sabha, when received.
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The information is given below:—

Name of Corporation  Percentage
of Central
Govt. con-
tribution

Andhra Pradesh State Road
Transport Corporation 25
Gujarat State Road Trans-

Port Corporation 33§
Bihar State Road Transport

Corporation 25
Kerala State Road Trans-

port Corporation 20
Maharashtra State Road

Transport Corporation
Madhya Pradesh State Road

Transport Corporation. 25
Mandi Kulu Road Trans-

port Corporation 20
Mysore State Road Trans-
port Corporation 25
North Bengal State Road
Transport Corporation 33§
Pepsu State Road Transport
Corporation 20
Rajasthan State Road Trans-
port Corporation., 20

Yes, Sir.

(d) The share of the Central Govern-

(e)

ment (Railways) to the capltal of
a State Road Transport Corporation
is determined at the time of their
agreeing to join it, having regard
to all relevant considerations,
including availability of funds. In
view of the constraint on resources
during the last few years, the share
of the Railways has been restricted
to 209, of the total in each Corpo-
ration set up in that period.

At the seventh meeting of the
Transport Development Council
held in June, 1968, it was recomme-
nded that the Central Governments
contribution to the capital of State
Road Transport Corporations should
be at a uniform level of 3339, and,
wherein any existing Corporation
such contribution was less, it should
be raised to 3339,. The Ministry
of Railways have agreed to this
recommendation, in  principle.
The question of including necessary
provision in the Fourth Plan of the
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Railways towards contribution to
the capital of State Road Transport
Corporations on the basis that their
share may be at a uniform level
of 3339, of the total in each case
is under consideration.

Indore Riots

*113. SHRI C. MUTHUSAMI:
SHRI J. MOHAMED IMAM:
SHRI K. P, SINGH DEO:
SHRI D. R. PARMAR:
SHRI C. C. DESAI
SHRI HUKAM CHAND

KACHWAL:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether communal frenzy broke out
in the city of Indore recently in which
some people were killed;

(b) if so, whether Government have
conducted any enquiry in this regard
directly or through the State Government
and

(c) what action, if any, has been taken
against the miscreants?

‘THE MINISTER OF HOME AFFA-
IRS: (SHRI Y. B. CHAVAN): (a) and
(b). According to information received
from the State Government there was a
fight between two groups over gambling
in Indore on 27th December, 1968. One
of the injured persons died on 31st Decem-
ber 1968. This gave rise to some
tension in the town and some minor inci-
dents, On 1st January, 1969, when the
funeral procession of the deceased was
taken out there was some stray stone-
throwing. On 2nd January there were
four cases of arson on shops resulting in
damage estimated at Rs. 70/-. No person
was killed in the disturbances.

(c) 319 persons were arrested under
sections 188 and 287 of the Indian Penal
Code and 32 were arrested under the
preventive provisions of the Code of
Criminal Procedure.
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Surrender of Privileges by Jam Saheb of
Nawanagar

*114. SHRIKIKAR SINGH:
SHRI RAMACHANDRA J.
AMIN:
SARI P. N. SOLANKI:
SHRI BHOLA NATH MASTER:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Jam
Saheb of Nawanager of Saurashtra-Gujarat
has surrendered recently some of his
privileges like Government’s Guards at
his Palace and has informed Government
about the same;

(b) if so, the details thereof; and

(c) the reaction of Government thereto?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) (a) and
(b). The Maharaja of Nawanagar
has given up the privilege of a special
police guard from 1st January, 1969,
reserving the right to ask for reinstatement
in future unless the privilege is revoked
by Government. The State Government
have accordingly withdrawn the guard.

(c) Government welcome the step.
Wage Board for Port and Dock Workers

*115. SHRI P. RAMAMURTI:
SHRI MOHAMMAD ISMAIL:
SHRI VISWANATHA MENON:
SHRI R. K. SINHA:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the Wage Board for Port
and Dock workers has submitted its
report;

(b) if so, the recommendations made
therein; and

(c) if not, the reasons for the delay?



47 Written Answers

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH)

(a) Not yet.
(b) Does not arise.

(c) The time taken is due to the large
numbers and categories of employees
covered and the wvery complex issues
involved. It is understood that the Wage
Board is making all efforts to complete its
work as early as possible,

Students’ Unrest in India

*116. SHRI SITARAM KESRI:
SHRI S. C. SAMANTA:
SHRI SHIVA CHANDRA JHA:

Will the Minister of EDUCATION be
pleased to state:

(a) whether Government have initiated
steps to find out the causes of the stu-
dents' unrest in many parts of the coun-
try;

(b) whether it is a fact that the bleack
prospects of a secure life and frustration
are also factors for the unrest; and

(c) if so, the remedies sought to cure
the ills?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (Dr. V. K. R.
V. RAO):

(a) The causes of student unrest are
fairly well known and have been discussed
from time to time by committees of Uni-
versity Grants Commission, the Education
Commission, Conferences of Vice-Chance-
lNors, etc. Recently the U, G. C. has
appointed a Working Group to formulate
the necessary guide lines and general frame
work for studies relating to student unrest.

(b) Uncertainty about employment is
one of the many causes.

(c) The remedies rest with the Govern-
ments, Universitics, and political and
economic leadership in the country. On
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the educational side, the U.G.C. has been
assisting umiversities for implementing
programmes of student’s welfare with a
view to providing a congenial atmosphere
for study and research and thus divert
their attention from undesirable activities.

Delhi Convention Against Communalism
(December, 1968)

*117. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that a conven-
tion against communalism was held at
Delhi in the last week of December, 1968;
and

(b) if so, what were the resolutions
passed and whether Government propose
1o accept any of their suggestions?

THE MINISTER OF HOME
AFFAIRS: (SHRI Y.B. CHAVAN) :
(a) and (b). Government have seen

press reports of proceedings of the two day
Convention against Communalism held on
December 28 and 29, 1968 in New Delhi.
The Convention generally called upon
political parties and Government to root
out communalism from the body politic and
to guard the values of secular nationalism.
Government are already taking steps to
implement the recommendations of the
National Integration Council to curb
communalism.

Ellora and Ajanta Cave Temples

*118. SHRI BAL RAJ MADHOK:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that famous
Ellora and Ajanta cave temples are among
the masterpieces of Indian art, architec-
ture, sculpture and painting;

(b) whether it is also a fact that they
have long been subjected to vandaliam by
successive foreign rulers;

(c) whether it is also a fact that they
have not been properly looked after even
after Independence as a result of which
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thefts of beautiful sculpture have taken
place;

(d) whether it is also a fact that even
descriptive name plates have not been
placed before these caves and sculptures
inside them and there is no arrangement
of guides to explain the sculptures to
thousands of students and visitors who
visit these caves daily; and

(e) if so, what steps Government con-
template towards proper up-keep and
renovation of these national treasures?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO): (a) Yes, Sir.

(b) Some books mention this but the
veracity of such statement has not been
established.

(c) No, Sir. The cave temples are
being well looked after by the Archaeolo-
gical Survey of India ever since they were
taken over for protection as monuments of
national importance in 1951. No thefis
of sculptures have been reported since
then.

(d) No, Sir. Labels identifying sculp-
tures have been provided in the important
caves at Ellora. At Ajanta, as the
descriptive scenes or Jaraka scenes are
often grouped and intermixed, such labels
instead of being a help are likely to cause
confusion. At Ellora in addition to a
Departmental Guide Lecturer there are
two local licensed guides. Similarly at
Ajanta there is one local licenced guide.
In addition to these the Department of
Tourism will shortly issue licences to six-
teen guides both for Ajanta and Ellora.

(¢) Repairs and other measures for
preservation of these national treasures are
undertaken as and when found necessary.

Beating of A Ph.D. Student in I. A.R. L,
New Delhi

*119. SHRI DEVEN SEN:
SHRI BIBHUTI MISHRA:
SHRI D. N. PATODIA:
SHRIMATI SAVITRI SHYAM:
SHRI M. L. SONDHI:
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SHRI CHENGALRAYA
NAIDU:
SHRI B. K. DAS CHOWDHURY:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a Ph.D.
student of the Indian Agricultural Research
Institute, New Delhi was beaten by the
Police on the 4th January, 1969 after
being stopped from going to the farm on
which he was working and which was to
be shown to the Shah of Iran during his
visit to Dethi;

(b) whether an inquiry has been con-
ducted into the matter; and

(c) if so, the result thereof and the

action taken thereon?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) A complaint
in this behalf was received.

(b) The Sub Divisional Magistrate,
Tughlak Road, New Delhi, was directed
to hold an inquiry into the matter.

(c) The Sub Divisional Magistrate
examined 23 witnesses besides the research
scholar who was alleged to have been
beaten, and the police official who was
alleged to have beaten him. He came to
the conclusion, on the basis of evidence
recorded by him that the allegation of
beating of the research scholar has not
been substantiated.

Abolition of Octrol

*120. SHRI MUHAMMAD SHERIFF:
Will the Minister of TRANSPORT AND
SHIPPING be pleased io state:

(a) whether Government propose to
direct the State Governments to abolish
octroi as quickly as possible since it is a
great hindrance in the economic develop-
ment of the country apart from being a
source of corruption; and

(b) whether Government propose to
suggest to State Governments any other
substitute source of income in place of
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octroi and issue special directive therefor?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRA-
NSPORT (SHRI RAGHU RAMAIAH):
(a) and (b). No, Sir.

Assignments Given to Retired Supreme
Court Judges

560. SHR1 BABURAO PATEL: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the names of the Supreme Court
judges who retired during the last five
years with dates of their retirement and
particulars of their monthly pensions;

(b) the names of those from the above
list who were given assignments on
commit or « ions with starting
and ending dates of such assignments in
each case and name or particulars of the
assignments with the total emoluments
earned by each during the period of
assignment by way of salary or compen-
sation and travelling allowance paid to
cach;

(c) whether it is a fact that the expecta-
tion of getting committee or commission
work after reti t often influences the
minds of some Supreme Court judges and
has a definite effect in cases filed by
Government; and

(d) the reasons why these Superannuated
judges, who richly deserve rest, are again
drafted into service in spite of strict
limitations of age and memory as observed
in many?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) A statement giving the requisite
information is laid on the Table of the
House. [Placed in library. See No.
LT-70 [69]

(b) Information is being collected and
will be laid on the Table of the House.

(¢) Mo, Sir. There is not the remotest
reason for such an inference.
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(d) Retired judges are usually appointed

to positions involving functions of
judicial or quasi-judicial nature,
It is mnot always possible to

requisition the services of serving judges
to hold such positions. Having regard to
the public confidence enjoyed by the
judiciary, and the ability and impartiality
with which retired judges have been per-
forming the functions entrusted to them it
is clearly in the public interest that the
practice should not be discontinued.

Prosecution of Newspapers

561. SHRI BABURAO PATEL: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the names of editors and periodicals
prosecuted under Section 153A of the
I. P. C. since the meeting of the National
Integration Council held in Srinagar;

(b) the names of those acquitted or
convicted with the nature of convictions
so far;

(c) whether Government propose to
withdraw all the cases now that the mid-
term elections in various States are ower
and there is no necessity of wooing any
particular community for votes; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). A statement is laid on
the Table of the House. [Placed in library.
See No. LT—71/69)

(c) and (d). No, Sir. None of the
prosecutions has been launched for “wooing
any particular community for votes.”

India Tourism Development Corporation

562. SHRI BABURAO PATEL: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the date of inception of the India
Tourism Development Corporation and
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the funds placed at its disposal with a

summary of its objectives;

(b) the name and qualifications of the
Chairman, his monthly emoluments and
the travelling allowance given to him with
his special qualifications which were
considered adequate for the post;

(c) the number and dates of foreign
trips undertaken by the Chairman and
nine other officials immediately below him
with the names of country, duration of
stay and foreign exchange released in each
case;

(d) the names of the officials whose
wives accompanied them on foreign tours;
and

(e) the precise benefit to our country
of the foreign trips by these officials ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) The India Tourism Development
Corporation Limited was formed on the
Ist October, 1966 by amalgamating the
three erstwhile Undertakings, namely,
India Tourism Corporation Limited, Hotel
Corporation of India Limited and India
Tourism Transport Undertaking Limited.

The paidup capital of the unified
Corporation, as on 1-10-1966, was
24,59,400. The funds placed at the

disposal of the Corporation are indicated
below :—

4th October 1967 Rs. 25.00 lakhs
27th March 1968 Rs. 38.00 lakhs
Total : Rs. 63.00 lakhs

Thus, the total paidup capital of the
Corporation is Rs. 87,59,400. The main
objectives of the Corporation are :—

(i) Construction of hotels and manage-
ment of Tourist Bungalows and Canteens,

(ii) Provision of transport facilities for
tourists,

(iii) Production of tourist publicity and
promotional material.
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(iv) Sponsoring and organising entertain-
ment programmes for tourists.

(v) Operation of duty-free shops at
international air[sea ports.

(b) Shri Romesh Thapar is the Chairman
of the India Tourism Development Corpo-
ration Limited. He is non-official part-
time Chairman of the Corporation and is
not paid any monthly emoluments. He
is eligible to receive, like other non-official
Directors of the Corporation Rs. 75/—for
each meeting of the Board of Directors
attended by him and Travelling Allowance
for journeys performed in connection
with the business of the Corporation, which
includes train or air fare plus Rs. 100/—
for the first days and Rs. 50/- for the
subsequent days for incidental expenses
and Daily Allowance.

(c) Neither the Chairman nor any
official immediately below him has under-
taken any foreign trip on behalf of the
India Tourism Development Corporation
Limited.

(d) Does not arise.
(e) Does not arise.
Plying of D. T. U. Buses on Holidays

563. SHRI M. L. SONDHI : Will the
Minister of TRANSPORT AND SHIPP-
ING be pleased to state :

(a) whether it is a fact that on Satur-
days and Holidays one rupee tickets are
sold to thousands of passengers in Delhi
but more buses are not provided by the
D.T. U. ; and

(b) if so, the reasons for not providing
more buses on all routes to avoid rush
and over-crowding in the buses on these
days ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH):
(a) and (b). According to the D. T. U,
it is correct that on Saturdays and holi-
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days one rupec tickets are sold to thou-
sands of passengers. However, on such
days, offices, educational institutions and
business centres in many localities remain
closed, resulting in a radical change in the
traffic pattern, and the bus services
provided by the Undertaking are re-
patterned accordingly to cater to the
holiday traffic. Extra arrangements are
made on holidays to strengthen bus
services to places like Buddha Jayanti
Park, Qutab, Okhla, Zoological Gardens,
Suraj Kund etc. Besides, on some of
the routes, an increase is also made in
the freguency of the bus services.

Alr-Force Men taken in I. A, C, and
Air India

564, SHRIJYOTIRMOY BASU : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Air-Force men are
being taken in the civil Air Services ;

(b) if so, the number of Air-Force
men taken so far in the I. A. C. and Air
India Services ;

(c) the posts provided to them ; and

(d) the reasons for Air-Force men
being taken in the civil Air Services ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (8) Yes, Sir. The Air Force is
one of the sources of recruitment for the
Civil Airlines.

(b) and (). Air India have recruited
48 Co-pilots, 25 Navigators and one
officer for General Administration from
the Air Force. Indian Airlines have
recruited 25 second officers and 15 Appren-
tice Pilots from the Indian Air Force.

(d) The training and experience in the
Air Force is of value to the Airlines, who
naturally avail themselves of the good
material thrown up by the former.

Robbery In Calcutta

$65. SHRI JYOTIRMOY BASU : Will
the Minister of HOME AFFAIRS be
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pleased to State :

(a) the details of armed daylight
robbery that was committed on the 22nd
October, 1968 in the Central Calcutta
(Sudder Street) ; and

(b) the role of police in the whole in-
cident ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
facts reported by the Government of West
Bengal are as under :—

On 22.10.68, a gang of miscreants armed
with firearms committed dacoity and
looted Rs. 1,13,328/- belonging to M/s
Calcutta Cigarette Supply Co., and its
Sister concern ‘Jain Company' while some
employees of the Company were carrying
the cash in a taxi on Sudder Street in
Calcutta.

(b) (1) The local police have register-
ed a case U/S 395, 397 IPC and 25 (1) (a)
and 27 Arms Act. The investigation of the
case is in the Progress.

(2) A sum of Rs. 30,050 alleged to be
part of the loot and some arms allegedly
used in the Commission of the crime have
been recovered. The vehicles believed to
have been used for Commission of the
crime have also been secized. 18 persons
have been arrested during the investigation,
which is likely to be completed soon.

North Eastern Council

566. SHRI  JYOTIRMOY BASU:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether itisa fact that Govern-
ment have recently set up a North Eastern
Council; and

(b) if so, the purposes for which it has
been set up?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
and (b). The North Eastern Council has
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not yet been set up but is proposed to be
set up. It will be a high-level advisory
body for the north eastern region of India
as a whole for the purpose of providing
for a unified and coordinated approach
towards the security and development of
the region. Relevant details about the
Council have been given in the press
statement issued on the 11th September,
1968, a copy of which was placed on the
Table of the House in reply to Starred
Question No. 423 on the 29th November,
1968.

Amendments to CSR 561 and 983

567. SHRI C. C. DESAIL: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether Amendments to civil
Service Regulations 561 and 983 were laid
before Parliament in 1956 for not less
than fourteen days as required in Section
3 (2) of the All-India Services Act, 1951;
and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) The All India Services Act, 1951
provides for the laying of rules before
Parliament. Regulations framed under
the A. I. 5. Act and Rules upto Ist July,
1967, were not therefore laid before
Parliament. This matter has been recently
reconsidered and it has been decided to
lay the regulation also before Parliament
in the same manner as the rules are laid.
For this purpose a Bill, entitled *“‘the All-
India Services (Laying of Regulations
before Parliament) Bill, 1968, has been
introduced in the Rajya Sabha during the
last session of Parliament. The annexure
to that Bill includes (item 116) inver alia
amendments to the CSRS 561 and 983 also.

Grievances of U, P. Teachers

568. DR. SUSHILA NAYAR:
SHRI K. LAKKAPPA:
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Will the Minister of EDUCATION be
pleased to state:

(a) whether a delegation of teachers of
U. P. met the Prime Minister at Allahabad
on the 28th December, 1968;

(b) whether the delegation submitted a
memorandum to her; and

(c) if so, the grievances presented by
them in that memorandum and the reaction
of Government thereto?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.
R. V. RAO): (a) and (b). Yes, Sir.

(c) The memorandum contained almost
the same demands for which there was
agitation by U. P. Madhyamik Shikshak
Sangh. The matter has since been settled.
The strike has been withdrawn since
January 6, 1969 and the schools are
functioning normally. Judicial inquiry
into the incidents in Naini Jail is being
held.

Planning Unit For Laccadives

569. SHRI P. M. SAYEED : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the constitution of the Planning
Unit functioning for Laccadives;

(b) Whether there is any non-official
member associated with this unit; and

(c) if so, his particulars ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Planning Unit of Laccadives consists of
the following officers of the territory's
Administration :

(1) Chairman—Development Commiss-
ioner-cum-Development
Secretary.

(2) Members—(i) Registrar of Coopera-
tive Societies.
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(ii) Special Officer (Fisheries)

(iii) Special Officer (Agri-
culture)

(iv) Education Officer; and

(v) Executive Engineer.

(b) No, Sir.
(c) Does not arise.
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Expenditure on Adult Education

571. SHRI GADILINGANA GOWD :
Will the Minister of EDUCATION be
pleased to state :

(a) the expenditure incurred on adult
education during the Third Five Year
Plan in the States of Andhra Pradesh,
Madras and Madhya Pradesh;
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(b) the total number of adults made
literate during this period, State-wise; and

(c) the amount allocated during the
Fourth Five Year Plan for those States
for adult education and the number of
persons to be made literate State-wise ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.
R. V. RAO) : (a) to (c). The information
isbeing collected and will be laid on the
Table of the House.

Promotion of Upper Division Clerks

572. SHRI SHASHI BHUSHAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is a large number
of Upper Division Clerks in the Central
Secretariat Service who have put in about
20 years scrvice but are not getting promo-
tions; and

(b) if so, the steps Government propose
to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir. Threre were only 64 Upper Division
Clerks with over 15 years of service on
1.1.68 against a total of about 2800 duty
posts of Upper Division Clerks.

(b) Does not arise.
Imbalance in Promotions/Confirmations

573. SHR1 SHASHI BHUSHAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the decentralisation of the
Central Secretariat Service has resulted
in imbalances in promotion/confirmation

in wvarious Ministries and attached
Offices;
{b) if so, what remedial steps are

being taken; and

(c) what are the dates of seniority of
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last person promoted/confirmed in each
grade, Ministry-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Such disparities are inevitable in a
decentralised set-up.

(b) The possibility of making certain
modification to the present de-centralised
set-up is under examination.

(c) Information is being collected and
will he laid on the Table of the House.

Expenditure on Overtime and Advertise-
ments of Indian Airlines Corporation

574. SHR1 GADILINGANA GOWD:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the Indian
Airlines Corporation are unable to avoid
infructuous expenditure on overtime and
advertisements,

(b) if so, the reasons therefor;

(c) the overtime paid by the Corpora-
tion during the years 1967 and 1968;

(d) the amount spent on advertise-
ments, item-wise, during the period from
1s tApril, 1968 to 31st December, 1968; and

(e) the measures adopted by the Corpo-
ration to effect economy and the savings
affected during the years 1967 and 1968 as
a result of these measures?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a), (b) and (¢). No, Sir. The
Indian Airlines are conscious of the need
to reduce the overtime bills and have been
taking steps in that direction in consulta-
tion with the Employees Associations/
Unions. They have recently introduced
new rules of productivity as a result of
which overtime expenditure is expected to
be reduced.

(c) 1966-67
1967-68

—Rs. 92,07 lakhs
—Rs. 138.95 lakhs
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(d) An amount of Rs. 6,87,612.78 was
spent on advertisements during the period
1st April-31st December, 1968, under the

following heads:—

1. Amounts for route Rs. 87,625.50
publicity etc.
2. Time-Table Rs. 1,98,249.51
3. Posters Rs. 16,642.74
4. Advertising in foreign Rs. 49,29593
countries
5. Advertising of schedu-
les in official Airline
Guide and ABC world
Airways Guide Rs, 22,646,000
6. Hoardings 2,631.55
7. Press Advertising 3,10,521.55
A majority of the advertisements

relate to publicity given to Indian Airlines
schedules, changes in routes and new
routes, as well as institutional advertise-
ments. These advertisements are nece-
ssary in order to keep the general public
informed and also to attract tourist traffic
and promote sales.

Central Secretariat Library

575. SHRI GADILINGANA GOWD:
Will the Minister of EDUCATION be
pleased to state:

(a) the total number of books on
different Subjects held by the Central
Secretariat Library on the last stock
checking in the English/Hindi Section; and

(b) the total membership as on the 3lst
December, 1968, Ministry/Department-
wise and Gazetted and non-Gazetted
separately?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAOY): (a) The required information is
laid on the table of the House. [Placed
in library. See No. LT-72 [69]

(b) The required information is laid
on the Table of the Houre. [Placed in
library. See No. LT-72/69]

Agitation by Students in Madras

576. SHRI GADILINGANA GOWD:
Will the Minister of EDUCATION be
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pleased to state:

(a) whether it is a fact that the appeal
made by the Director of Technical
Education in Madras to students to give
up “agitation” deserves to be made known
throughout the country; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) and (b). The appeal made by
the Director of Technical Education
Madras on the New Year Day was
published in all the dailies of Madras.
Copies of his appeal will be sent to the
State Government for possible similar
action on their part.
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India’s Share in Total World Turnover from
Tourism

579. SHRI BRUJ BHUSHAN LAL:

SHRI ATAL BIHARI
VAJPAYEE:

SHRI RAM GOPAL SHALWALE:

SHRI JAGANNATH RAO
JOSHI:

SHRI RANJIT SINGH:

SHRI 5.S. KOTHARI:

SHRI SURAJ BHAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) India's share per annum in the
total world turnover from tourism during
the last ten years;

(b) whether it is less and, if so, the
causes thercof;, and

(c) the steps proposed to be taken in
this connection?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) A statement showing India's
share in the total world turnover from
tourism during the last ten years is placed
on the Table of the House. [Placed in
Library. See No. LT-73/69]

(b) Week infra-structure, inadequacy
of essential facilities and high cost of
travel to India in the case of tourists from
Europe and America have acted as
deterrents to the rapid growth of tourism.
External aggression in 1962 and 1965
were other contributory factors.,

(c) Government have drawn up a
comprehensive programme for develop-
ment of the tourist plant and infra-struc-
ture and for stepping up tourist promotion
and publicity overseas, during the Fourth
Five Year plan period even though it is
felt that with limitations of available
finance it will be difficult to catch up with
the world growth.
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fera S FT aC § R &9 _F
AT A fafe=r wrarel & amsaw &
Fq ¥ TATT FAT AT F40T 7

g o0 WAt # T wAY (s
fromer gw) (7)) St
AT |

(=) s =& S|

() awere 1 s g & ™
ag & 9 aret dgE sfefEr o
vl & gu fawg (fawdi) & fag
Fxfeqs areaw & w9 § T wTaEh F
s #Y Aty 3T W qvay ¥ oF
[EATT FI FTAM |

ferdt wabvam afafadl w1 waen

582. »iY 3| ST STy :
i WEg THE

wft TR AT

AT LG WA ag AT AT FAT
w3 ¥

(F) wa s & fg=r
qeTEETe #1 famifont & g fom
HATeral AT FEiwal § fged srataaT
afafaat warfag &Y 7€ &, I9% aw
T §; @R

(=) %9 saveml jwrataal & o=
w=1T #t gfefaai &2 a5 afsa 7
FY gaTaAT 7

qred waem ¥ T Wy
(sit fogmaTor gew) : (W) &
(w). fe=y sratrage  afafaal
s F & TRE T SEEE
foar fer mr & 1 wifew
TranwraT sfafaas & goal a7 @dfaa

PHALGUNA 2, 1890 (Saka)

Written Answers 70

TaTEfE  ARE & F@rEgT W
gfifas #0 #1 ITEfeE AW
Fareg frvmr # gy afea & @
& uF afces sfasrdd Y |Y9r 17 § |
77 wareg ¥ fammdy swfa fodie s
& @ § wgr Ier @A & oy
& 3T STATIFATIEIC AAAT FTAATE
FY ATET & T A w7 WA T @R
gu, W waw & fag o afafeat
Taify 7 &4 &1 fAviw fear wmar g

firlt Wit arw e Tt & AT fg
¥ q sqaET

583. »ft &\ wwTw ST
it \eg wE T
off T a0

T YRS AT Ig qATA T FA
7O fx .

(%) wrm s & feafem
wAreEl qar Frataat A fer A
& g ff fg=h ¥ 97 sgEge ATOW
< faar @; s

(@) &g swrerdl dar Fratedl
T &4 aF fg=r ¥ ¥ sqag ArEH
fodr oy 7 " § 7

TE wd wAEw § T Wl (s
frarecw gww) : (%) se (W),
Tt & s o =l o &% e
ufgwime: it F fer @ E 1@
T Y qAET F WS A ATy A
¥ afawat fgly &1 s w@ &
g aft sraffaa A gf &1 @
g § yae @, feeg ag @amn
T ¥ ag we @ @ ?
wT g & FTAIT



7 Written Answers

W W ¥ arav & famnew

584, =it sYw TwTH @
sy weg s

oft W =T

T QR AT ag q@T &1
w3 s :

(%) ;T ag o= ¢ f& awTC |9
1% ¥ar s F fawmw s ¥
Y T FETA oA ¥ A} 9
fe & ¥ oF @ AT o AN
TG ITERR AT § @ T €

(=) afz g, @t =@ ¥=oma &
a1 F7Lor § fadg w9 § og f A
Y o sAfad) 1 geAr aga &
&7 § qar fe=r A A A "=
el ¥ 8 e

(1) =Tav gTw F faarC §H AF
AT AE F fawrew wHer F OF, QA
FATIL T & o7 gt & ot o=
TR T A w7

TEwTd wAtem ¥ Tew st
(st faaraor gww) : (%) & (0).
w9 A% fEr s & fawow |
& fog Sl mgqr &g qTeTed ®
A T 1 qWA gEAT T
v waeg (fawe e rww
s frmrem) g Ay = w1 fe
ot & fF apw gy § el wmre
% 1 sErer ffaar § aar T Oy
g i ag g fe 2w owT &
Fraw & fawreet wy arfewaw s
T JETCr qTST g | O® AT O
N geft &7 I g Framwfew -
Sreror faray ST 0

€W 999 92 §ATHIC A & a9
®E Jar amEw ¥ fawew  werfoa

FEBRUARY 21, 1969

Written Answers T2

2 &, fod & 397 24 Wi goTAR
X 9T WY 68 F=T WTYTSAT F FHATATT
s 9 fr & &

Movements of Naga Hostiles

585. SHRI N. R. LASKAR:
SHRI R. BARUA:

Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether it is a fact that a batch of
armed Naga hostiles was seen recently
along the Railway track in Assam border-
ing Nagaland;

(b) if so, whether it is also a fact that
300 hostiles entered North Cachar Hills
District of Assam during December, 1968
and fled into Nagaland after two encounters
with the Indian Security forces; and

(c) whether it is also a fact that the
gang committed a number of dacoites and
forcibly collected taxes from villagers in
the North Cachar Hills ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes Sir.

(b) Yes, Sir. Details are being furni-
shed in answer to another Unstarred
Question No. 667 in Lok Sabha today.

(¢) Information is being collected and
will be laid on the table of the House.

Hilton Type Hotel At Bombay

586. SHRI N. R. LASKAR:
SHRI R. BARUA:
SHRI MANIBHAI J. PATEL:
SHRI SHRI CHAND GOYAL:
SHRI P. M. SAYEED:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Government
have approved a proposal for setting up
Hilton type hotel at Bombay;
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(b) if so, the total expenditure involved;
(c) the main features of the hotel; and

(d) whether it will be in the public or
in private sector ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) On the application of M{S.
Shiv Sagar Estates Ltd., Bombay, Govern-
ment have approved the terms of their coll-
aboration with Hilton Hotels International,
USA. The draft of the collaboration
agreement between M/S. Shivsagar Estates
and Hiltons is expected shortly for
Government approval.

(b) the equity and preference share
capital of the proposed company will be
Rs. 200 lakhs.

(c) The proposed hotel in Bombay
will be of the luxury type with 400 rooms.

(d) It will be entirely in the private
sector.

Abolition of Privy Purses and Privileges
of Former Rulers

587. SHRI N. R. LASKAR:
SHRI C. K. CHAKRAPANI:
SHRI R. BARUA:
SHRI P. GOPALAN:
SHRI K. ANIRUDHAN:
SHRI UMANATH:
SHRI YASHPAL SINGH
SHRI A. SREEDHARAN:
SHRI RAGHUVIR SINGH

SHASTRI:

SHRI S. M. BANERIJEE:
SHRI §. C. SAMANTA:
SHRI BEDABRATA BARUA:
SHRI K. LAKKAPPA:
SHRI YOGENDRA SHARMA:
DR. RANEN SEN:
SHRI VASUDEVAN NAIR:
SHRI RAMAVATAR SHASTRI:
SHRI BHOGENDRA JHA:
SHRI VISHWA NATH PANDEY:
SHRI NATHU RAM AHIRWAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have taken
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any measures in regard ito the abolition
of privy purses and privileges of the
former rulers;

(b) if so, the details thereof;

(c) if not, the reasoms for the delay
and by what time a final decision is likely
to be taken;

(d) whether Goverment have consulted
the former rulers in this respect; and

(e) if so, their reaction in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (e).
As has already been stated in this House,
the Government have taken a decision in
principle to abolish privy purses and
privileges of the Rulers of former Indian
States. The measures necessary for
its implementation are being worked
out and it would be finalised as soon as
possible. Government have also held
some talks with the Rulers obout the
mi of impl the decisi

L

These talks have not concluded.

ting
L

A.ML.LE. Qualified Engineering Diploma
Holder

588. SHRI N. R. LASKAR :
SHRI ONKAR LAL BERWA :
SHRI R. BARUA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that Engineering
Diploma Holders employed in Govern-
ment offices and public undertakings are
granted some increments or promotion on
their passing the A. M. 1. E. Examina-
tion;

(b) if so, the details thereof and the
rules under which such benefits are
granted ; and

(c) if not, the reasons for not granting
any benefit to such employees on the
acquiring higher qualifications 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
to (¢). The requisite information is being
collected and will be laid on the Table of
the House as soon as possible.

State Road Transport Corporation
589. SHRI K. M. ABRAHAM:

SHRI C. K CHAKRAPANI:
SHRI A. K. GOPALAN:

SHRIMATI SUSEELA GOPALAN:

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) whether it is fact that the Confere-
nce of the Transport Development Council
held at Bangalore in June, 1968 recommen-
ded the grant of uniform contribution of
25 percent or, if possible, 33 per cent as
the Central Government share of capital
contribution for the State Road Transport
Corporation in the various States ;

(b) if so, whether any steps have been
taken by Government to implement this
recommendation ; and

(c) if not, the reasons therefor ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
IAH): (a) Yes, Sir. The Council in June 68
at Mysore recommended a uniform contri-
bution at the rate of 3349, of the total
in each case.

(b) and (c). The Ministry of Railways
have accepted, in principle, the recommen-
dation of the Council. The question of
including necessary provision in the Fourth
Plan of the Railways towards contribution
to the capital of State Road Transport
Corporations, on the basis that their share
may be at a uniform rate of 33§9;, of the
total in each case, is under consideration.

Purchase of Dredger for Kerala

590. SHRI K. M. ABRAHAM :
SHRI C. K. CHAKRAPANI :
SHRI A. K. GOPALAN :
SHRI VISHWANATHA MENON:
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Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that the Kerala
Government have requested for purchasing
a dredger from abroad ;

(b) if so, whether Government have
considered their request ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (c). The Govern-
ment of Kerala have included in the State's
Fourth Plan proposals the acquisition of
a sea-going dredger estimated to cost
about Rs. 2 to 3 crores. The detailed
specifications of the proposed dredger and
the tender documents for the manufacture
and supply of the same are awaited from
the State Government.

Construction of Sailing Vessels
(Mechanised)

591. SHRI K. M. ABRAHAM :
SHRI C. K. CHAKRAPANI :
SHRI A. K. GOPALAN :

SHRI YISHWANATHA MENON:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) the names of the States which have
applied for loans for the construction of
new sailing vessels (Mechanised) ;

(b) whether the Government of Kerala
have requested for loan for the construc-
tion of such vessels ;

(c) whether the loan has been granted
and, if so, how much ; and

(d) if not, the reasons therefor 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
IAH): (a) Governments of Maharashtra
and Kerala.
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(b) Yes, Sir.

(c) A loan of Rs. 2.03 lakhs has been
sanctioned as requested by the State
Government,

(d) Does not arise.

Inquiry against Former 1. G. of Police,
Andhra Pradesh

592. SHRIC. K. CHAKRAPANI :
SHRI E. K. NAYANAR :
SHRIMATI SUSEELA
GOPALAN :

SHRI OM PRAKASH TYAGI :

SHRI RAM SWAROOP
VIDYARTHI :

KUMARI KAMALA KUMARI :

SHRI NARAIN SWARUP
SHARMA :

SHRI K. LAKKAFPPA :

SHR1 YASHPAL SINGH :

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 912 on the 15th
November, 1968 regarding enquiry against
former Inspector General of Police,
Andhra Pradesh and state ;

(a) whether the aforesaid enquiry has
since been completed ;

(b) if so, the details of the findings ;
taken by Government

(c) the action
thereon ; and

(d) if not, when the enquiry is likely to
be completed and the reactions for the
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA) : (a)
Investigation has been completed by the
Central Bureau of Investigation.

(b) and (c). The C.B.I's report has yet
to be considered by the Government of
Andhra Pradesh who are primarily con-
cerned with the matter and who are the
competent authority under the Rules to
initiate appropriate action. Disclosure of
the results of the investigation at this stage
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would be premature.

(d) Does not arise.

Development Of Lighthouses In Kerala

593. SHRI C. K. CHAKRAPANI :
SHRI A. K. GOPALAN :
SHRI P. P. ESTHOSE :
SHRIMATI SUSEELA

GOPALAN :

SHRI MANGALATHUMADAM :
SHRI E. K. NAYANAR :
SHRI P. GOPALAN :

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state :

(a) whether it is a fact that the Kerala
Transport Minister has made suggestions
to the Director of Lighthouses, who visited
Kerala recently for the development of
Lighthouses in that State ;

(b) if so, what are the suggestions ;

(c) whether Government have considered
these suggestions ; and

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) No, Sir.

(b) to (d) : Do not arise.

Attack On Police Station Kilthan Island
(Luccadive Islands)

594. SHRI C. K. CHAKRAPANI:

SHRI A. K. GOPALAN :

SHRI P. RAMAMURTI :

SHRI SHRI CHAND GOYAL :

SHRI YISHWANATHA MENON :

SHRI K. LAKKAPPA :

SHRI P. M. SAYEED :

SHRI OM PRAKASH TYAGI :

SHRI SRADHAKAR SUPAKAR :

SHRI BHARAT SINGH
CHAUHAN :

SHRI BAL RAJ MADHOK :

SHRI NARAIN SAWARUP
SHARMA :
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SHRI RAM SWARUP
VIDYARTHI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the details of the attack on the
Police Station at Kilthan Island in the
Laccadive group of Island on the 18th
December, 1968 ; and

(b) the action taken by Government
against the miscreants ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
According to reports received from the
Laccadives Administration, the police
outpost in Kilthan was attacked by a
large mob on December 19,1968, while the
police was investigating a case. Despite
warning, the mob grew violent and caused
injury to 6 policemen. Police had to open
fire to control the situation. Eight persons
were injured in firing of whom one died
on 11th January, 1969. Government of
India have ordered an enquiry by a senior
officer from Delhi. The situation is now
under control. Further necessary action
will be taken on receipt of the report of
the Enquiry Officer.

AT & wrw wrrAr o fedfavdt o
ittt
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College opened by Christian Missionaries
near Imphal

597. SHRI KANWAR LAL GUPTA:
SHRI BANSH NARAIN SINGH:
SHRI SHRI GOPAL SABOO:
SARI SHARDA NAND:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a Christian
college is being opened at a distance of
about 37 miles from Imphal by foreign
Christian missionaries;

(b) if so, how much money and build-
ing materials have been imported for this
college from foreign countries;

(c) whether it is also a fact that the
building of this college will be fully air-
conditioned; and
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(d) the reasons for which Government
have permitted them to bring such a
large amount of money and building
materials for this college, when it is
situated at a strategic point?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) A Christian college has been fun-
ctioning for some time at Seilmat. It is
maintained by the Indo-Burma Pioneer
Mission which has its headquarters in the
United States of America.

(b) According to information available,
the building has been constructed at a
cost of sixty-five thousand dollars received
from America. The Mission had imported
4,000 corrugated aluminium sheets for,
among other works, the Christian college.

(c) No, Sir.

(d) The information is being collected
and will be laid on the table of the
House,

faweit & srvamaet vt sifuw wfaw
o af
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Shah of Iran’s advice regarding
Privy Purses

599. SHRI KIKAR SINGH:
SHRI DEVEN SEN:
SHRI R. K. AMIN:
SHRI ONKAR LAL BERWA:
SHRI RAMCHANDRA J.
AMIN:
SHRI D. R. PARMAR:
SHRI P. N. SOLANKI:
SHRI S. M. BANERJEE:
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Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government's attention has
been drawn to the newspaper reports
which appeared during the recent visit
of Shah of Iran to India about his
personal opinion and advice to the Indian
Princes regarding the Privy Purses; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) Government have already taken a
decision in principle in this matter and
for the rest Government have no comment
to make on this reported statement.

Withdrawal of Cases Against Government
Employees by Kerala Government

600. SHRI SITARAM KESRI:
SHRI R. K. AMIN:
SHRI S. K. TAPURIAH:
SHRI YAIJNA DATT SHARMA:
SHRI SHRI CHAND GOYAL:
SHRI RANJIT SINGH:
SHRI BAL RAJ MADHOK:
SHRI HARDAYAL DEVGUN:
SHRI D. C. SHARMA:
SHRI BENI SHANKER

SHARMA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Kerala
Government have decided to withdraw
cases instituted against the Central
Government employees who participated
in the strike on the 19th September, 1968.

(b) whether it would not amount to
defying the Centre's instructions; and

(c) if so, the steps proposed to be
taken by Government in the matter ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Kerala Government
have decided to issue orders Withdrawing

the cases arising out of the Essential
Services (Maintenance) Act, 1968,
The Central Government had advised

the State Government not to withdraw
such cases as that would render infructu-
ous the legal consequences of laws made
by Parliament.

(¢) The concerned departments and
offices of the Central Government would
take action according to law to contest
the withdraw of cases by the Public
Prosecutor in appropriate courts.

Integration of Parts of Manipur Assam
and Nefa with Nagaland

601. SHRI SITARAM KESRI:
SHRI HARDAYAL DEVGUN:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Chiel
Minister of Nagaland has demanded the
integration of parts of Manipur, Assam
and NEFA with Nagaland;

(b) if so, whether Government have
received any written communication from
the Chief Minister in this regard; and

(c) the reaction of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). While suggesting  the
appointment of a Boundary Commission
to deal with Nagaland's claims for certain
areas of Assam the Chief Minister of
Nagaland had also referred to the need
for integrating with Nagaland the conti-
guous arcas inhabited by Nagas. The
question of appointing a Boundary
Commission in regard to Nagaland’s claim
for certain areas in Assam is under
consideration and the matter is under
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correspondence with the State Government,
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T fom R 9y T A F
Fiy fw :

(%) So¢ s_w §, e wraafas®
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(=) faersi Y qa Wit & Q@
FAF far g ¥ @ S
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TR #1 8, gl 37 7 o2 fa=me
frar

Anti-Hindi Agitation in Madras

606, SHRI HEM RAJ: Will the Minis-
ter of HOME AFFAIRS be pleased to
state :

(a) whether it is a fact that the anti-
Hindi agitation has again been in evidence
in Madras; and

(b) if so, its causes and the losses
incurred to Government property due to
the violent activities of these agitators ?

THE MINISTER OF STATE IN THE.
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Facts are being ascertained from the
State Government.
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Government Employees Allotted to
Himachal Pradesh

607. SHRI HEMRAJ : Will the Mini-
ster of HOME AFFAIRS be pleased to
state the final number of Government
employees allotted to Himachal Pradesh
from the composite Punjab who have
opted to remain in Himachal Pradesh
and the number of those who have opted
to go either the Punjab or Haryana ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Out of
23,318 employees of the erstwhile State
of Punjab who had been provisionally
allocated to Himachal Pradesh, 4,647
have represented secking final allocation
to Punjab and 1,196 have represented for
final allocation to Haryana. The remain-
ing employees have not submitted any
representation for change in their
allocation.

fat sirgfafoet & 7 it av
sferey

608. =t TECW WEE
st SrwwwT e
st Ty faadt ¢

AT TR-AT AT IE F@TT Y FAT
w40 fF
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E
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agfafest & wff 9w sfufea
sl #§ & & 1 oy AR

(w) afz =&, r To% v wTCT
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aATaat aar fawmit w1 AT 1968 #
a3 fear mar § fF aeoeamg A€ o
st fgedr wrgffi, fed smgeres-
Faf ar fg=r a15q%al &1 97 g TG
farar wy AR fgwt 1 w4 s 1 amg-
fafire o fafom o fir feedt smgfrfar
fe=dY avsfor o wfofua &, & & o
Eicd]

Posts Reserved for Scheduled Castes
and Scheduled Tribes

609. SHRI BAL RAJ MADHOK :
Will the Minister of EDUCATION be
pleased to refer to the reply given to
Unstarred Question No. 5371 on the 20th
December, 1968 and state :

(a) the details of the rules continued
in the orders issued by the Ministry of
Home Affairs from time to time under
which the posts referred to in the
aforesaid question have been rescrved;

(b) the reasons for not reserving the
posts of Deputy Educational Adviser,
Hindi Stenographer and Joint Educational
Adviser and also for reserving less posts
of Technical Assistants than the fixed
quota;

(c) the permanent posts out of the
three posts of Hindi Stenographers in the
personal staff of Ministers and the manner
in which the persons working on those
posts were appointed;
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(d) the reasons for not reserving the
remaining two posts of stenographers;

(e) whether it is proposed to reserve
some more posts of Technical Assistants
and one or two posts of Hindi Steno-
graphers in the near future in accordance
with the orders of the Ministry of Home
Affairs;

(f) if so, the time by which it will be
done; and

(g) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) Taking into consideration the
percentage of reservation laid down for
the Scheduled Castes and the Scheduled
Tribes, a forty point roster of recruitment
has been prescribed by the Ministry of
Home Affairs. In the case of isolated
individual posts of small cadres consisting
of less than 20 posts, in which vacan-
cies may not occur with sufficient
frequency to ensure adequate representa-
tion of Scheduled Castes and Scheduled
Tribes, posts in the same class and
carrying similar status, salary and
qualifications, are grouped, If suitable
candidates belonging to the Scheduled
Castes or Scheduled Tribes do not become
available against the points reserved for
them, the reservation is carried forward
upto a maximum of two recruitment
years.

(b) The reservation and recruitment is
being made in accordance with the
insructions of the Ministry of Home
Affairs indicated briefly at (a) above.

(c) All the three posts of Hindi Steno-
graphers on the personal staff of the
Ministers were temporary. Persons
against these posts were appointed at
discretion of the Ministers.

(d) The remaining two posts are perma-
nent and these were filled up through
the Union Public Service Commission on
the basis of the Roster mentioned at (a).

(e) to (g). The reservation and recruit-
ment in 8ll grades is being made in
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accordance with the roster mentioned at
(a) above which makes provision for the
prescribed percentage of reservation. It
is not proposed to make any deviation
therefrom.

fererr T % e Wt
AT

610. it weroro weivw ¢ Fav faven
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(%) *1 qagd dmfirs s
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mar ar f fomr safemat ¥ feslt s
fodre % qiw a9 7 =1 & g, X
I qATEET AT AT & fEEY we
FgATT H FT HY € | gER Wl A,
grafram sgfaral &1 qamaet faasrgan
a1, 7 fir stfama

YAYE AT ATHAIT T -
faw s waTem ¥ FH=TE ¥ A
1964 & foer wererm & &1y faer
ST qT, grafeya faar gerey F o
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ST ¥ | AIHENE, FHASAMNET F qaQUe,
aawfas feg # a@w & @ o
sraEFarga fad o & )

AT GEAE F1 T A5 f7ar T
g2

Ellora and Ajanta Caves

611. SHRI BAL RAJ MADHOK:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Ellora and
Ajanta caves are a major tourist attraction
in India;

(b) whether it is also a fact that both
these art treasures are being neglected both
by the Departments of Tourism and
Archaeology;

(c) whether it is also a fact that tourist
bungalow at Ajanta caves has been given
out to a contractor for catering purposes
and the service there is very unsatisfactory
and

(d) if so, whether Government propose
to appoint a Committee of Members of
Parliament to visit these art as treasures
and suggest ways and means of improving
them as tourist centres after an on-the-spot
study ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.
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(b) No, Sir.

(¢) Yes, Sir; but the contractor is being
changed,

‘The Government do not propose to
appoint such a Committee, as both the
Estimates Committee and the Public
Accounts Committee of Parliament have
already made certain suggestions for
improvements after their visits to Ajanta
and Ellora.

Air Crash near London

SHRI1 DEVEN SEN:

SHRI YASHWANT SINGH:
KUSHWAH:

SHRI ONKAR SINGH:

SHRI HUKAM CHAND
KACHWAL:

SHRI NIHAL SINGH:

612,

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that about 50
Indians died as a result of the Air crash
near London on the 5th January, 1969;

(b) if so, the reasons of the crash; and

(c) the number of Indians injured and
the steps taken to render help to those
persons and to the families of those who
died ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) A Boeing aircraft belonging
to Ariana Afghan Arilings crashed at
Gatwick Airport near London on the
5th January, 1969, resulting in the death of
48 persons, as per details below:—

Indian citizens HI V3
Persons of Indian origin, holding

British passports ;8
Members of crew -
Other nationals ;3

Eleven Passengers and threec members
of crew survived.

(b) Official enquiries are still proceed-
ing in the United Kingdom to determine
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the cause of the accident.

(c) A senior officer of the Indian High
Commission visited the site of the crash
on the date of the accident. He also
visited the survivors in the hospital on the
same day. The High Commissioner and his
wife, accompanied by the Medical Officer
to the High Commission, also visited the
survivors who are being treated in two
hospitals. Indian food, sweetmeats and
toys were sent as gifts to the survivors on
two occasions. The Welfare Officer of the
High Commission has been visiting the
hospitals and patients since then. The
High Commission has provided the services
of interpreters, and advice is also being
given regarding procedure for claiming
compensation from the Airline and the
Insurance Companies concerned.

WTetT g we fasm
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Restrictions on Non-State Residents

615. SHRI DEVEN SEN:

SHRI SAMAR GUHA:

SHRI K. LAKKAPPA:

SHRI SURENDRANATH
DWIVEDY:

SHRI J. AHMED:

SHRI DINKAR DESAL:

SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of HOME AFFAIRS
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be pleased to state:

(a) the names of the States in India
where Non-state residents are being barred
from acquiring land or other immovable
property in those States; and

(b) the reasons for such restrictions?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI VIDYA CHARAN
SHUKLAY): (a) and (b). Government are
not aware of any such restrictions in res-
pect of non-State residents as such in any
State, except Jammu and Kashmir and
Nagaland. In several States, however,
laws exist imposing reasonable restrictions
on the right to acquire, hold or dispose of
property, in the interest of Scheduled
Tribes. Detailed information in this
regard had been furnished in answer to
Lok Sabha starred question No. 877 on
20th December, 1968, except in regard to
Bihar, Kerala, Tamil Nadu, Maharashtra
and Orissa. According to information
received from Maharashtra and Orissa,
there are no such restrictions in force in
those States. Information from Bihar,
Kerala and Tamil Nadu are awaited.

Coastal Shipping Industry

616. SHRI MUHAMMAD SHERIFF:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state the
steps taken for the rehabilitation of the
coastal shipping industry in the light of
the recommendations made by the Study
Group appointed in September 1967 ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): The recommendations of the
Study Group as adopted by the National
Shipping Board are being examined by
Government.

Andaman Traffic
617. SHRI MUHAMMAD SHERIFF:

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:
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(a) the total requirements for ships
(both passenger and cargo) for catering to
the Andaman traffic;

(b) how much of it is available now;
and

(c) the measures proposed to be adopted
to fulfill the rest of the need?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): (a) to (c). The requirements
in respect of both passenger and cargo
traffic are adequately met by 4 ships consis-
ting of 2 passenger-cum-cargo vessels, a
cargo vessel and a timber carrier, opera-
ting between the mainland and the island.
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Action Taken Against Employees Who
Participated in the Strike on the 19th
September, 1968

625. SHRI N. K. SOMANI:
SHRI SHRI CHAND GOYAL:
SHRI YASHWANT SINGH

KUSHWAH:
SHRI HIMATSINGKA:
SHRI K. M. KOUSHIK:
SHRI M. L. SONDHI:
SHRI R. K. AMIN:
SHRI S. K. TAPURIAH:
SHRI S. KUNDU:
SHRI N. SHIVAPPA:
SHRI D. R. PARMAR:
SHRI NANJA GOWDER:
SHRI P. C. ADICHAN:
SHRI B. K. DAS-
CHOWDHURY:
SHRI D. N. PATODIA:
SHRI CHENGALRAYA
NAIDU:
SHRI S. M. BANERIJEE:
SHRI HARDAYAL DEVGUN:
SHRI SITARAM KESRI:
SHRI MADHU LIMAYE:
SHRI OM PRAKASH TYAGI:
SHRI MANIBHAI J. PATEL:
SHRI R. K. SINHA:
SHRI P. M. SAYEED:
SHRI C. C. DESAL
SHRI ONKAR SINGH:
SHRI BHARAT SINGH
CHAUHAN:
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SHRI HUKAM CHAND
KACHWAL

SHRI MAHARAJ SINGH
BHARATI:

SHRI BAL RAJ MADHOK:

SHRI RANJIT SINGH:

SHRI D. C. SHARMA:

SHRI BENI SHANKER
SHARMA:

SHRI VALMIKI
CHOUDHARY:

SHRI SEZHIYAN:

SHRI RAMAVATAR
SHASTRI:

SHRI S. R. DAMANIL:

SHRI INDRAIJIT GUPTA:

DR. RANEN SEN:

SHRI YASHPAL SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether, in view of the discussions
on the Essential Services Maintenance Bill
passed by the Parliament in the last
Session and the assurance given by
Government in connection therewith, the
cases of Government employees who
participated in the strike on the 19th
September, 1968, including those in the
different States have been reviewed;

(b) if so, cases against how many
Government employees have since been
withdrawn or dropped and how many of
them since been reinstated;

(c) the types and nature of cases in
which employees have been reinstated or
exonerated of the charges and the precise
nature of cases in which they are being (i)
proceeded against departmentally, and (ji)
prosecuted in courts;

(d) the action Government propose to
take to reinstate the employees against
whom cases are still pending; and

(e) whether Government propose to
condone the break in service of employees
particularly those who are on the verge of
retirement?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Ins-



105 Written Answers
tructions have been issued on 4th January,
1969 to the Ministries etc. to review the
cases.

(b) and (c). The necessary information is
being collected.

(d) Ministries have been asked not to
take further disciplinary action in the case
of employees who are convicted only under
Section 4 of the Essential Services Main-
tenance Ordinance, 1968, and in whose
cases the Head of the Department is satis-
fied that the employee's role in the strike
was a passive one limited to absence from
duty on 19, 9. 68 without any aggravating
factors. In other words, such employees,
if under suspension, should be permitted
to rejoin duty without taking disciplinary
action. Similarly, instructions have been
issued that an employee arrested for an
offence solely under Section 4 of the
Ordinance need not be suspended on
continued on suspension merely on that
count.

(e) Instructions have been issued to the
Ministries to review the cases of persons
who are on the verge of retirement. It is
open to the Ministries/Departments to
condone the break after considering the
merits of each case.

Dry Day Restrictions in Delhi

626. SHRI N. K. SOMANI:
SHRI K. P. SINGH DEO:
SHRIR. K. AMIN:

SARI N. SHIVAPPA:
SHRI D. R. PARMAR:
SHRI NANJA GOWDER:
SHRI C. C. DESAL

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the 31st December, 1968
was a dry day in Delhi;

(b) whether the restrictions on this day
were applicable even to foreigners and
tourists from abroad;

{c) whether it is a fact that the Lt.
Governor of Delhi, has expressed surprise
on the action of the District authorities
which compelled even foreign tourists to
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forego drinks on the New Year day; and

(d) if so, the reaction of Government
in this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) No, Sir. Foreign tourists are not
affected by dry day restrictions inasmuch
as liguor is available to them at hotels
licensed to serve it, although retail liquor
shops are closed on dry days.

(c) and (d). Government have on such
information.

Central Advisory Committee On Road
Planning

627. SHRI N. K. SOMANI:
SHRI R. V. NAIK:
SHRI K. M. KOUSHIK:
SHRI R. K. AMIN:
SHRI N. SHIVAPPA:
SHRI D. R. PARMAR:
SHRI C. C. DESAL:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the Central Advisory
Committee on Road Planning was cons-
tituted some two year back;

(b) il so, the number of meetings of the
Advisory Committee held during the last
two years; and

(c) the details of work done by the
Advisory Committee ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) Yes, Sir.

(b) and (c). The Committee held its
first meeting on 2nd January 1969. At
that meeting, the Committee reviewed the
road requirements of the Central and State
Governments for the Fourth Plan,
including the Annual plan for 1969 and
endorsed the priorities and phasing for
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National Highway Schemes. It also
appointed a Sub-Group to go into the
question of inter-State roads, priority and
phasing of programme and integrated
development of various categories of State
roads in greater detail. The Committee
recommended the question of inter-se
priority in regard to rural roads also to be
examined further. In addition, the Commi-
ttee also considered various matters relating
to the development and maintenance of
strategic roads.

Secret Documents Circulated amongst
Naxalites

628. SHRI N. K. SOMANI:
SHRI R. V. NAIK:
SHRI J. MOHAMMAD IMAM:
SHRI R. K. AMIN:
SHRI D. R. PARMAR:
SHRI NANJA GOWDER.:
SHRI OM PRAKASH TYAGI:
SHKI C. C. DESAL

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government's attention has
been invited to a press report in the Indian
Express of the 25th December, 1968 stating
that a secret document being circulated
amongst the ‘“‘Naxalites” for “internal
debate” claims the establishment of 50
‘red bases’ in eight out of 16 States for
training peasants in guerilla warfare;

(b) if so, whether Government have
made any enquiries as to the authenticity
or otherwise of the secret document; and

(c) the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) and (¢). According to information
furnished by State Governments no such
document is reported to have been circu-
lated in the Union Territories of NEFA,
Manipur, Himachal Pradesh, Pondicherry,
Chandigarh, Andaman and Nicobar Islands,
Tripura and Delhi and in the states of
Punjab, Madhya Pradesh, Haryana, West
Bengal, Mysore, Gujarat, Orissa, and
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Andhra Pradesh. Govt. of Tamil Nadu have
intimated that a Tamil cyclostyled docu-
ment, issued by Shri S. Majumdar of West
Bengal and appealing to the extremists in
Tamil Nadu to form armed bases amongst
agriculturists has been found in circulation
in the State. Information from Govls.
of Uttar Pradesh, Bihar, Kerala, Assam
and Rajasthan is awaited.

India’s Performance at Mexico Olympics

619. SHRI P, VISWAMBHARAN:
SHRI SHRI CHAND GOYAL:
SHRI M.N. REDDY:

Will the Minister of EDUCATION be
pleased to state:

(a) whether Government have received
the report of the All India Council of
Sports regarding the causes of the poor’
performance of the Indian contingent in
Maxico Olympics;

(b) if so, the main causes according
to the Council;

(c) what are the suggestions given by
the Council for improvement; and

(d) whether Government have conduc-
ted any enquiry, independent of the
Council, on this subject and, if so, the
findings of that enquiry?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.R.Y. RAO): (a) to (c). No, Sir. The
matter is still under the consideration of
the All India Council of Sports.

(b) Mo, Sir. The Government of India
would be guided by the report of the All
India Council of Sports in the matter,

International Tourist Centre at Kovalam
(Kerala)

630. SHRI P. VISWAMBHARAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the details for developing
Kovalam in Kerala as an international
tourist centre have been finalised;
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(b) if so, the total estimated cost of the
Project;

(c) whether the design for the proposed
Hotel India at Kovalam has been finalised
and, if so, when the construction of the
Hotel will start?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). The Kovalam Project
has been included in the draft Fourth
Five Year Plan. A leading architect has
been selected and plans prepared by him
discussed in detail. Estimates will be
finalised on completion of the Project
Report and construction will start after
overall clearance is received from the
Expenditure Finance Committee.

Night Navigational Facilities

631. SHRI MANIBHAI J. PATEL:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether there is a scheme to provide
night navigational facilities at certain
ports;

(b) if so, the name of such ports and
the time likely to be taken to implement
the scheme; and

(c) the aims and objects of the scheme?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) Yes, Sir.

(b) Facilities for night navigation
are alrcady available at Bombay and
Calcutta Ports without any restrictions.
At Madras Port, night navigation facilities
are available and pilotage is carried out
all the 24 hours except at Jawahar Dock
where pilotage is done from 6 A.M. to
10 P.M. At Cochin Port, pilotage is
normally undertaken upte mid-night and
it is proposed to introduce regular night
pilotage shortly. At Kandla Port, it is
expected to start night navigation by
about October, 1969, At Visakhapatanam
Port, there is night navigation already
upto mid-night and there is restriction at
present beyond mid-night as the work on
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the deepening and widening of the rock bar
in the inner channel is still in progress.
As regards Mormugao, the port can be
opened for night navigation after the port
acquires a shipping tug. At Paradip,
the shipping movements are very few at
present and do not require the provision
of night navigation facilities.

(c) The objective underlying the pro-
vision of facilities for night navigation is
to ensure improved shipping turn-round
and quicker handling of cargo.
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Lack of Big Crane at Visakhapatnam
635. SHRI SHRI CHAND GOYAL:

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:
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(a) whether it is a fact that shipbuild-
ing work is being greatly handicapped at
Visakhapatnam on account of lack of a
big crane;

(b) whether ships of bigger size could
not be produced because of the lack of
this required crane; and

(c) the steps being taken by Govern-
ment to secure the desired crane?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH): (a) to (¢).
With the existing equipment and
facilities, the Shipyard is capable of build-
ing 3 ships of 12,500 DWT each per
annum. In order to increase its produc-
tion capacity, the Yard has formulated a
development programme for modernisation
and reorganisation. The programme
comprises of the acquisition of new equip-
ment in the workshops and improvement
of cranage facilities at the berths and the
jetty. Government have already approved
of the aquisition of certain urgently needed
items of machinery and equipment, which
include three cranes with capacities rang-
ing from 40 to 50 tons. The Shipyard
have initiated action for acquisition of
these cranes. In addition, a proposal for
acquisition of another 60-Ton crane is
under consideration of Government.

Pay Commission for Punjab Government
Employees

636. SHRI SHRI CHAND GOYAL:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the date of the submission of the
Pay Commission’s Report in Punjab and
the Chief recommendations made therein;

(b) how far the recommendations have
been implemented; and

(c) whether the Commission's report
has failed to satisfy the demands and
aspirations of the employees and they are
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now demanding the appointment of yet
another Commission.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The Punjab Pay Commission submitted
its report on 1-11-1968. According to
information received from the State
Government the main recommendations
related to scales of pay, abolition of
dearness pay as a separate element, and
refixation of pay in the revised scaleon a
point to point basis, There were also
other recommendations which involved
reorganisation of cadres, abolition of
classifications, changes in the methods of
recruitment, abolition of distinction bet-
ween B and C Class officers, revision of
prescribed qualifications etc.

(b) The State Government have reported
that recommendations regarding revised
scales of pay have been accepted, except
in a few cases where such revision would
result in anomalies, Recommendations
relating to dearness pay and refixation of
pay in the revised scales have also been
accepted. The recommendation regarding
abolition of distinction between B and C
Class Officers had beed accepted. The
recommendation regarding abolition of
classification of services has not been
accepted. The other recommendations
are still under examination.

(c) No such demand is reported to have
been received. The question whether or
not the report of the Commission has
satisfied the demands and aspirations of
the employees will now be for the Govern-
ment of Punjab to consider.

Human Sacrifice

637. SHRI SHRI CHAND GOYAL:
SHRI D. R. PARMAR:
SHRI1 P. N. SOLANKI:
SHRI DEVEN SEN:
SHRI KIKAR SINGH:
SHRI ONKAR LAL BERWA:
SHRI R. K. AMIN:
SHRI RAMACHANDRA J.
AMIN:
SHRI S. M. BANERIJEE:

Will the Minister of HOME AFFAIRS
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be pleased to state:

(a) whether a seven year old boy had

been sacrificed in Raipur District of
Madhya Pradesh in the middle of
December, 1968;

(b) if so, whether the culprits have
been traced; and

(c) the circumstances in which the
human sacrifice took place ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K.S. RAMASWAMY): (a) to
(c). Facts are being ascertained from
the State Government.
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Hindi University in South

639. SHRI K. LAKKAPPA:
SHRI OM PRAKASH TYAGI:
SHRI MOLAHU PRASAD:
SHRI BAL RAJ MADHOK:
DR. SUSHILA NAYAR:
SHRI R. K. AMIN:
SHRI A. SREEDHARAN:
SHRI §. C. SAMANTA:
SHRI YASHPAL SINGH:
SHRI SHIV CHARAN LAL
SHRI D. R. PARMAR:
SHRI R. K. SINHA
SHRI D. N. PATODIA:

Will the Minister of EDUCATION be
pleased to state:

(a) whether there is any proposal under
consideration of Government to set up a
Hindi University in the South;

(b) whether the site for the University
has been selected by Government and; if
s0, the details thereof; and

(c) the funds allocated for the same?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) There is no proposal now
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under consideration of the Government to
set up a Hindi University in the South,

(b) and (c). Question does not arise.
Indian Institute of Technology, Kanpur

640. SHRI1 K. LAKKAPPA:
SHRI A. SREEDHARAN:
DR. SUSHILA NAYAR:

Will the Minister of EDUCATION
be pleased to state:

(a) whether Government have made an
assessment of the working of the Indian
Institute of Technology, Kanpur;

(b) if so, the nature of irregularities
found during the last two years; and

(c) the action taken in this regard ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) to (c). A review is pro-
posed to be made of the working of the
Institute at Kanpur as also of other Indian
Institutes of Technology.

Class I Officers in Ministry of Transport .
and Shipping

641, SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) the number of cases in which exten-
sion had been given to Class I Officers of
his Ministry who were to be retired at
the age of 58 during the year 1968;

(b) the number of cases in which Class
1 Officers of his Ministry on retirement at
the age of 58 were reappointed during the
year 1968;

(c) the names of those officers; and

(d) the reasons for their extension or
reappointment ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
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RAMAIAH): (a) and (d) So far as the
Ministry of Transport and Shipping is
concerned, there was no case of a Class
1 Officer who was granted extension of
service or was re-employed after the age
of 58.

(b) and (¢) do not arise.
Ashoka Hotels LTD., New Delhi

642. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have made an
assessment of the working of Ashoka
Hotels LTD., New Delhi during the last
three years;

(b) the nature of irregularities found
during the same period; and

(¢) the nature of action taken in the
matter ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) (a) to (c). The Committee on
Public Undertakings examined the work-
ing of the Ashoka Hotels LTD. and sub-
mitted a report in April, 1968, The
recommendations are under examination.
Apart from this, Government have not
made any other assessment.

Acquisition of India Office Library,
London.

643, SHRI K. LAKKAPPA:
DR. SUSHILA NAYAR:
SHRI A. SREEDHARAN:
SHRI 5. C. SAMANTA:
SHRI YASHPAL SINGH:
SHRI VISWANATH PANDEY:

Will the Minister of EDUCATION be
pleased to refer to the reply given to
Starred Question No. 598 on the 6th
December, 1968, regarding acquisition of
India Office Library, London and state:

(a) whether the Governments of Pakistan,
India and U, K. have agreed regarding
the terms of the reference of the proposed
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Tribunal; and

(b) if not, the time by which it is likely
to be agreed upon ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V, RAO): (a) There is no material
change in the position indicated in the
reply given on 6th December, 1968.

(b) It is difficult to say at present how
much longer it will take.

Air-India To Enter Hotel Industry

644. SHRI GEORGE FERNANDES:
SHRI R. R. SINGH DEO:
SHRI N. K. SANGHI:

SHRI D. N. PATODIA:

SHRI MANIBHAI J. PATEL:

SHRI BIBHUTI MISHRA:

SHRI CHENGALRAYA
NAIDU:

SHRI SHRI CHAND GOYAL:

SHRI 8. C. SAMANTA:

SHRI YASHPAL SINGH:

SHRI RANJIT SINGH:

SHRI BAL RAJ MADHOK:

SHRI HARDAYAL DEVGUN:

SHRI D. C. SHARMA:;

SHRI1 K. P. SINGH DEO:

SHRI BENI SHANKER
SHARMA:

SHRI BABURAO PATEL:

SHRI Y. A. PRASAD:

SHRI RAMACHANDRA
VEERAPPA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Air-India has decided
to enter into hotel industry ;

(b) the circumstances under which this
decision has been taken ;

(c) the details of the projects to be
undertaken ; and

(d) whether Government would consider
handing over these projects to the Govern-
ment owned India Tourism Development
Corporation which is responsible for the
development of Hotel Industry 7
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH)' (a) and (c). Air-India have pro-
posals to construct a hotel at the Santa
Cruz Airport at a cost of Rs. 3 crores,
and another at Juhu Beach in Bombay,
at a cost of Rs. 1 crore,

(b) International Airlines like Air-
India are interested in flight kitchens for
catering on board the aircraft and also
in hotel accommodation not only for their
crew but also for stop-over passengers.
Several international airlines have hotels
or chains of hotels of their own.

(d) No, Sir. In view of the shortage of
hotel accommodation in India, the India
Tourism Development Corporation will
be fully occupied with hotel projects of
their own. Any further effort, whether
from the private sector or from an airline
like Air-India to supplement the efforts
of the India Tourism Development
Corporation would be welcome.

Burning Of Harijans In Tanjore Incident

645. SHRI GEORGE FERNANDES :
SHRIMATI SAVITRY SHYAM :
SHRI A. SREEDHARAN :
SHRI HEM BARUA :

SHRI R. R. SINGH DEO :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI B. N. SHASTRI :

SHRI N. K. SANGHI :

SHRI R. K. SINHA :

SHRI R. K. AMIN :

SHRI D. R. PARMAR :

SHRI K. M. KOUSHIK :

DR. SUSHILA NAYAR :

SHRI MEETHA LAL MEENA :

SHRI N. SHIVAPPA :

SHRI K. M. MADHUKAR :

SHRI BHOGENDRA JHA :

SHRI K. LAKKAPPA :

SHRI LATAFAT ALI KHAN :

SHRI SHRI CHAND GOYAL :

SHRI P. C. ADICHAN :

DR. KARANI SINGH :

SHRI VASUDEVAN NAIR :

SHRI MANIBHAI J. PATEL :

SHRI OM PRAKASH TYAGI :

SHRI BHARAT SINGH
CHAUHAN :
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SHRI HUKAM CHAND
KACHWAL :

SHRI HIMTSINGKA :

SHRI S. K. TAPURIAH :

SHRI A. DIPA :

SHRI DEORAO PATIL :

SHRI YAJNA DATT SHARMA :

SHRI RABI RAY :

SHRI Y. A. PRASAD :

SHRI RAMACHANDRA
VEERAPPA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether his Ministry has made
inquiries into the incidents in Kilvenmani
Village in Tanjore District in which 42
Harijans were burnt to death ;

(b) if so, the details of the incidents ;

(c) the action proposed to be taken at
the level of the Central Government in
regard to this incident ; and

(d) whether the Central Government
have provided any relief to the survivors
of the atrocity on the Harijans in the above

incident ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
According to information received from
the State Government the kisans of village
Kilavenmani in district Tanjore attacked
about 20 agricultural labourers at about
7-30 p. m. on 25th December, 1968, when
the latter were returning after harvesting
some crops. In this attack one
of the labourers was killed while the
remaining escaped to villages Irukkai
and Irinjur. The kisans also attacked
some of the houses in which the labourers
had taken shelter. As a retaliatory
measure the villagers of Irukkai and Irin-
jur armed with deadly weapons including
fire arms came to village Kilavenmani and
attacked the kisans. They also set fire to
a house in the rear room of which were
hiding the women and children of the
village. It was found in the early hours of
next morning that 42 persons including
3 made adults, 19 female adults and 20
children had been burnt to death,
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(c) The investigation of the cases
registered on the incidents is being held
by the State C. I. D. under the charge of
a Deputy Inspector General of Police.
The Central Government has advised the
State Government to take all necessary
steps to prevent the recurrence of any
violence as a result of any continuance of
tension in that area.

{d) No, Sir, The State Government arc
reported to have taken steps to provide
relief to the affected families.

Restoration of Recognition of Central
Government Employees® Union and
withdrawal of Police cases against

Government Employees.

646. SHRI VASUDEVAN NAIR:
SHRI RAMAVTAR SHASTRI:
SHRI INDRAJIT GUPTA:

DR. RANEN SEN:
SHRI DHIRESWAR KALITA:
SHRI YASPAL SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the question of restoration
of recognition of the Central Government
Employees’ Unions and the withdrawal of
Police cases against employees who parti=
cipated in the token strike of 19th
September, 1968, have been considered;

(b) if so, the decision taken in the
matter; and

(b) if not, the time by
decision is likely 1o be taken 7

which the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The question of restoration of recog-
nition of Central Government Employees’
Unions, which participated in the strike,
has not been considered. The question of
withdrawal of Police cases against the
cmployees, who participated in thc strike,
has been considered, and it has been
decided that the cases should not be with-
drawn where prima facie material exists
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against the employees.

(c) As the question of restoration of
recognition of the central Government
Employees’ unions, which participated in
the strike, is not under consideration, the
question regarding the time by which a
decision is likely to be taken in Lhe matter
does not arise.

Allocation for Education During
Fourth Plan

647. SHRI VASUDEVAN NAIR:
SHRI RAMAVTAR SHASTRL:
DR. RANEN SEN:
SHRI CHANDRA SEKHAR
SINGH:
SHRI J. M. BISWAS:

Will the Minister of EDUCATION be
pleased to state :

(a) whether the cut in the Fourth Plan
allocation for education from Rs. 1300 to
Rs. B50 crores has seriously affected the
programmes for Primary education;

(b) whether it is a fact that the gap in
the resources will make it impossible even
to maintain the present pace of progress
in the Primary education;

(c) if so, whether any steps have been
taken to raise local resources for the
programme; and

(d) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH  SERVICES (DR.
V.K.R. V. RAQ): (a) Yes, Sir. The
Fourth Plan allocation for general and
technical education now stands at Rs. 809
crores. This constraint of resources will
affect the pace of educational development
in all sectors and especially in primary
education;

(b) In the third Plan, the enrolment of
children in classes I—V increased by
147.3 lakhs—from 341.9 lakhs (or 62.4 per
cent of the population in the age-group
6-11) to 497.2 lakhs (or 75.6 per cent of
the corresponding age-group). In the
Fourth Plan, the additional enrolment will
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be smaller 123.1 lakhs—and the percentage
of enrolment in Classes [—V to the total
population of children in the age-group
6—11 will rise only from 77.9 to 84.9.

(¢) and (d). The central Advisory
Board of Education has recommended that
additional local resources should be raised
for the development of primary education.
The proposal has been brought to the
notice of the State Governments who are
examining it.
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Development of Rural Roads
650. SHRIMATI SAVITRI SHYAM:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that not much
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progress has been made in the development
of rural roads during the three plans; and

(b) if so, whether Government are
considering to set up any organisation for
the development of rural roads ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). The State
Governments are primarily concerned with
the dovelopment and maintenance of
Rural Roads. The table below indicates
the progress on the construction of Rural
Roads (other district Roads and Village
Roads) during the three Plans:

Year O.R.D. V.R. ‘Total
(in lakh kms)
1950-51 0.81 1.66 2.47
1955-56 0.87 247 3.29
1960-61 1.01 383 4.84
1965-66 1.22 5.59 6.81

The Government of India have no
proposal for setting up any organisation
for the development Rural roads. Such
organisations have to be essentially set up
by the concerned State Governments.

Development of Calcutta Port

651. SHRI BHOGENDRA JHA:
SHRI INDRAJIT GUPTA:
DR. RANEN SEN:
SHRI P. C. ADICHAN:
SHRI K. HALDER:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to State:

(a) whether the Fourth Plan proposals
for the development of Calcutta Port have
been finalised;

(b) if s0, the main features thereof;

and

() the estimated cost of the proposals?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF



129 Written Answers
SHIPPING AND TRANSPORT (SHR1
IQBAL SINGH): (a) Yes, Sir.

(b) The programme includes the repla-
cement of the existing fleet of floating
craft and equipment and the improvement
of facilities for drydocking and ship-repa-
irs at Cacutta Port, the completion of a
deep-drafted Dock System at Haldia and
the execution of certain corrective works
in the rivers Bhagirathi and Hooghly to
get the optimum benefits from the Farakka
Barrage Project.

(c) The estimated cost of the Fourth
Plan programme of Calcutta Port is as
follows:—

(Rs. in crores)

Calcutta Port ... 5.86
Haldia Dock ... 40.52
Bhagirathi/Hooghly
River Training
Work 8.64
55.02

Prediction of Earthquake

652. SHRI SRADHAKAR SUPAKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether his attention has been
drawn to an article published in the ‘Time’
magazine dated the 13th December, 1968
about the research work of Dr. L.Mansinha
and another that the aberration in the
exis of the earth within five to twenty
days prior to major earthquakes will
enable man to Predict earthquake in
future; and

(b} whether this has been examined by
the Meteorological Department and
whether any further research for the exact
location of the possible spot of earthquake
is being carried on in India ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) In the opinion of the scientists of
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the India Meteorological Department, the
method suggested in the paper will not
by itself be sufficient to predict the time
and place of an earthquake. Possible
methods for earthquake prediction are
being developed in some advanced coun-
tries of the world. However, intensive
research and field work for long periods
will have to be undertaken before any
prediction can be attempted. Such scien-
tific programmes need large financial
resources and it may not be possible for
the India Meteorological Department to
undertake them until some further advances
have been made in this field in other
countries.

Expressway To Paradeep Port

653. SHRI SRADHAKAR SUPAKAR:
Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(a) the progress made so far in the
construction of the expressway to
Paradeep Port ;

(b) the time by which the expressway
is likely to be completed; and

(c) the reasons for the delay ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) to
(c). The expressway to the Paradeep
Port is a State Road and the State
Government of Orissa are primarily
concerned with all matters pertaining to
this expressway. The required infor-
mation is being collected from them and
will be laid on the Table of the Sabha
in due course.

Restrictions on Strike

654. SHRI M. SUDARSANAM :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the countries where strike by
Government and other Essential Services
is banned either by legislation andfor
convention;
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(b) in countries where strikes are not
banned whether there are any other
restrictions on strikes; and

() if so, the details thereof

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Australia, U.S.A., Japan, Switzerland,
Sweden, Pakistan, Thailand, Malaysia
and parts of Canada.

(b) Yes—information is available only
in respect of the United Kingdom.

(c) A statement is laid on the Table
of the House.

(Placed in Library See No. LT—175[69)
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Air India to Carry Surplus Passengers of
Indian Airlines Corporation on
Internal Services

658. SHRI A. SREEDHARAN :
SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :
Shri B. K. DASCHOWDHURY :
SHRI D. N. PATODIA :
SHRI GEORGE FERNANDES :
SHRI HARDAYAL DEVGUN :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether an arrangement has since
been made between the Air India and
Indian Airlines Corporation where-under
Air-India has undertaken to carry the
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surplus passengers of the I. A. C. on the
former’s internal services;

(b) if so, the details of this arrange-
ment; and

(c) how far this has reduced the waiting
lists for the I.A.C. passengers on different
flights ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dr. KARAN SINGH):
(a) and (b). Yes, Sir. The following
arrangements have been made on the
basis of a directive issued by Government :

(i) Air-India will carry, in their
Economy Class, domestic passengers on
the Delhi-Bombay, Bombay-Calcutta and
Bombay-Madras sectors of their interna-
tional flights.

(ii) The Indian Airlines will be respon-
sible for the sales of such accommodation
on the basis that accommodation
available on the Indian Airlines’ flights
will be sold first and thereafter accommo-
dation available on Air-India will be sold,
it being understood that till all the available
seats on Air-India are sold, no one would
be put on the waiting list unless any
particular passenger prefers to be wait-listed
for a particular Indian Airlines’ flight.

(iii) Air-India will be responsible for
ground handling of the domestic passen-
gers travelling on their services.

(c) Consequent on this arrangement,
there has been no waiting list on the
above three sectors.

Taxes in Delhi

659. SHRI A. SREEDHARAN :
SHRI HIMATSINGKA :
SHRI S. K. TAPURIAH :
SHRI P. C. ADICHAN :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the Delhi Administration
propose to increase power and water
charges and property tax, sales tax and
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other local taxes;
(b) if so, what were the specific

proposals and what is the Government's
reaction thereto; and

(c) how far the different taxes have
been and are being proposed to be raised
this year as compared to those prevalent
in 1967 on the eve of last General
Elections and how far these taxes have
raised the cost of living of the people in
Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The Delhi Administration propose
to increase (i) sales tax on certain items;
and (ii) Motor Vehicles Tax. The Delhi
Municipal Corporation have decided to
increase the property tax, water and power
charges.

(b) (i) Sales Tax on pure silk fabrics.

(ii) Sales Tax on cotton threads.
(iii) Increase in the rate of Motor

Vehicles Tax at the rate
of 259%,.

The proposals are under consideration
with the Government.

(c) Details are contained in the state-
ment laid on the Table of the House.
[Placed in library. See No. LT-76/69].
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Cases Pending in High Courts/Supreme
Court

663. SHRI YOGENDRA SHARMA:
SHRI GADILINGANA GOWD:
SHRI YAMUNA PRASAD

MONDAL:
SHRI VISHWANATH
PANDEY:

Will the Minister of HOME AFFAIRS
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be pleased to state:

(&) whether it is a fact that the number
of pending cases in various High Courts
and the Supreme Court is on the
increase;

(b) if so, the reasons therefor;

(c) the number of cases pending as on
the 31st December, 1968 in various High
Courts and the Supreme Court.

(d) how many of the mwere five years
old or more and the reasons for delay;
and

(e) the steps Government propose to
take to ensure speedy disposal of cases in
Courts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
Yes, Sir, except in the High Courts of
Allahabad and Andhra Pradesh.

(b) Heavy institutions and inadequacy
of judge-strength are stated to be the main
reasons for accumulation of arrears.

(c) A Statement giving the information
is laid on the Table of the House.
[Placed in Library. See MNo. LT-77/69]

(d) Information is being collected and
will be laid on the Table of the House.

(¢) The State authorities have been
advised to take the following measures:-

(i) The judge-strength in each High
Court should be increased to the
extent considered necessary, taking
into account the institutions and
disposals and the arrears to be
cleared.

(i) Vacancies in the High Courts

should be filled without any
delay.
(iii) Whenever a serving Judge is

diverted to other duties and he is
not likely to come back to the
High Court within six months, an
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Additional or Ad hoc Judge should
be appointed in his place so that
the work of the High Court
does not suffer.

During the last two years, several posts
of Additional Judge in the various High
Courts have been converted into posts of
Permanent Judge. The Judge-strength
of most of the High Courts has also been
augmented to the extent considered
necessary.
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Clash with Naga Hostiles

667. SHRI KAMESHWAR SINGH:
SHRI MEETHA LAL MEENA:
SHRI R.R. SINGH DEO:
SHRI N. SHIVAPPA:

SHRI K.M. KOUSHIK:
SHRI MANIBHALI J. PATEL:
SHRI P.M. SAYEED:

SHRI R. BARUA:

SHRI ONKAR LAL BERWA:
SHRI HEM RAJ:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether 250 hostile Nagas were
intercepted on the 12th and 13th December,
1968 in the Mikir Hill, North Cachar
region along the East Pakistan Border;

(b) if s0, the details of the clashes;

(c) whether arms of foreign markings
have been found, and, if so, the name of
the countries to which these arms belong;
and

(d) the action taken by the Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
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(a) to (d). On receiving report of presence
of a gang of about 200-300 Naga hostiles
in Mikir Hills—North Cachar region
attempting to go to Pakistan early in
December, 1968, the Security Forces took
steps to prevent such an attempt to cross
the Border. There were two encounters
on 12th and l4th December, 1968, as a
result of which one Naga hostile was
killed and one was wounded and appre-
hended. The hostiles dispersed and
their attempt to cross the borders was
foiled. Some arms and ammunition
including some ammunition believed to
be of Chinese origin was recovered from
them.

Commission For National Scale of Pay
For Teachers

669. SHRI KAMESHWAR SINGH:
SHRI R. K. SINHA:
SHRI YAJNA DATT SHARMA:

Will the Minister of EDUCATION be
pleased to state:

(a) whether Government propose to
appoint & high powered Commission to
draw up a national scale of pay for
teachers; and

(b) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK. R.V.
RAOQ) (a) No, Sir.

(b) Does not arise.

Excavation of Material of Historic
Importance in Rajasthan

671. SHRI BISHWA NATH ROY:
Will the Minister of EDUCATION be
pleased to state:

(2) whether some material of historic
importance has been excavated in Bhilwara
District of Rajasthan; and

(b) if so, the details thereof ?
THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) Yes, Sir.
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(b) Among other objects, three human
burials have been found, one of which
contained a complete human skeleton.
The skeleton was found buried in an
extended form. The burial is associated
with small stone implements, called
microliths, bones of wild animals which
were caten by the inhabitants of the site,
and bits of hand-made, brown slipped
pottery, some bearing incised designs.
the strate overlying the burial had iron
implements and wheel-made pottery. On
present estimate the burial is at least two
thousand years old.

Bulk Carriers

672. SHRI K. P. SINGH DEO:
SHRI HARDYAL DEVGUN:

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that Govern-
ment propose to purchase some more
bulk carriers during the Fourth Five Year
Plan; and

(b) if so, the details thereof ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): (a) and (b). Bulk carriers as
well as other types of merchant ships are
purchased not by the Government of India
but by various shipping companies in the
private and the public sectors. It is
proposed to acquire some bulk carriers
but details as regards the tonnage, size,
price etc. will be settled by the individual
shipowners when they apply to Govern-
ment for permission to acquire the ships.

Development of Minor Ports

675. SHRI K. P. SINGH DEO :
SHRI HARDAYAL DEVGUN:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) the State-wise number of minor
ports in the country,;

(b) whether Government propose to
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develop any of these ports as Centrally
sponsored schemes during the Fourth Five
Year Plan; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH):

(a) Orissa 2
Andhra Pradesh 7
Pondicherry 2
Tamil Nadu 12
Kerala 13
Mysore 21
Goa Administration 2
Maharashtra 49
Gujarat 50
Andaman and Nicobar Islands 15

Total 173
(b) and (c). The executive responsi-
bility for the development of minor

ports vests in the State Gowvernments
concerned. Certain well-defined schemes
concerning minor port develoments will
be included under Centrally Sponsored
Schemes and will be eligible for Central
assistance by way of long-term loans, It
has recently been decided in consultation
with the State Governments that one port
in each State may be taken up for develop-
ment under Centrally Sponsored Schemes,
consistent with its traffic potential. The
ports of Gopalpur or Chandbali in Orissa,
Kakinada in Andhra Pradesh, Guddalore
in Madras, Beypore in Kerala, Karwar
in Mysore, Mirya Bay (Ratnagiri) in
Maharashtra and Porbandar in Gujarat
have been envisaged for this purpose.
The details of the development schemes
at these minor ports will be finalised in
consultation with the respective State
Governments.

Cochin Shipyard Project
676. SHRI HIMATSINGKA:

SHRI S. K. TAPURIAH:
SHRI P. C. ADICHAN:
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SHRI VALMIKI CHOUDHARI:
SHRI MANGALATHUMADAM:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

) (8) the progress so far made in the
implementation of the Cochin Shipyard
project;

(b) how far the project has already
fallen behind, the original schedule;

(c) the steps being taken to complete
the project, eliminating further delay;
and

(d) by what time the project would be
cmpleted 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (d). The Govern-
ment of India approved in August 1967
the Cochin Shipyard Project comprising
a building dock for building bulk carriers
of 66,000 DWT and a ship repair dock
for repairs to ships up to 85,000 DWT at
an estimated outlay of Rs. 36 crores with
a foreign exchange component of Rs. §
crores. In view of the modifications in
the scope and size of the Project, M /s
Mitsubishi Heavy Industries Ltd., were
to prepare a Revised Project Report, for
which a contract was concluded with them
in July, 1968. Pending the receipt and
approval of the Report by the Govern-
ment, steps have been initiated to complete
action on preparatory works like land and
soil surveys, land acquisition, provision of
water and power supply ctc. for the pro-
ject. A full time officer has also been
appointed at the Project site. It is not
possible at this stage to indicate the
schedule of construction for the project.

Committee on Defections

677. SHRI HIMATSINGKA:
SHRI §. K. TAPURIAH:
SHRI P. C. ADICHAN:
SHRI RAGHUYVIR SINGH

SHASTRI:
SHRI RANIJIT SINGH:
SHRI BRIJ BHUSHAN LAL:
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SHRI SURAJ BHAN:

SHRI JAGANNATH RAO
JOSHI:

SHRI RAM GOPAL
SHALWALE:

SHRI ATAL BIHARI
VAIPAYEE:

SHRI K. LAKKAPPA:

SHRI YASHPAL SINGH:

SHRI S. C. SAMANTA:

SHRI PRAKASH VIR
SHASTRI:

DR, SUSHILA NAYAR:

SHRI A. SREEDHARAN:

SHRI SITARAM KESRI:

SHRI BAL RAJ MADHOK:

SHRI HARDAYAL DEVGUN:

SHRI D. C. SHARMA:

SHRI BENI SHANKER
SHARMA:

SHRI VALMIKI CHOUDHARY:

SHRI SHIYV KUMAR SHASTRI:

SHRI SRADHAKAR
SUPAKAR:

SHRI VISHWA NATH
PANDEY:

t
Will the Miniser of HOME AFFAIRS
be pleased to state:

(a) whether the all-Party Committee on
prevention of defections in legislatures has
submitted its report, interim or final;

(b) if so, the precise suggestions made
by the Committee and Government’s reac-
tion to each of them; and

(c) whether a copy of the report will be
laid on the Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
A copy of the report of the Committee on
Defections has been laid on the Table of
the House on the 18th February, 1969.
Government will decide on the further
course of action in the light of the dabate
in the House regarding the report.

Committee on Students’ Unrest

678. SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:
SHRI P. C. ADICHAN:
SHRI VALMIKI CHOUDHARY:
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Will the Minister of EDUCATION be
pleased to state:

(a) whether Dr. Hare Krishna Mehtab
had resigned from the Committee set up
to inquire into the causes of students
unrest;

(b) if so, the reasons assigned by Dr.
Mehtab for his resignation and how far
the grounds for resignation assigned by
him were correct and maintainable; and

(c) the reasons for the delay in sub-
mission of the report by the Committee ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO): (a) It is not clear as to which
Committee is being referred to in the
question. The Government of India have
no information about such a Committee
of which Dr. Mehtab was a member.
However the Government of Orissa have
been requested to furnish the necessary
information. Their reply is awaited.

(b) and (c). Do not arise.

Training in Catering Technology and
Institutional Management

679. SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Indo-U. N. project is
being launched for imparting training in
catering technology and institutional
management;

(b) if so, the salient features of the
training project and the steps taken so far
in that direction; and

(c) the assistance being rendered in that
direction by the U. N. O. and Govern-
ment’s investment therein 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The Government of India
have already launched a Project for impart=
ing training in Catering Technology and
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Institutional Management for which
assistance is being received from the United
Nations.

(b) 4 Institutes of Catering Technology
& Applied Nutrition at Bombay, Calcutta,
Madras and New Delhi and 2 Foodcraft
institutes at Kalamassery (Kerala), and
Panjim (Goa) have already been set up. 3
more foodcraft institutes are being set up
at Bangalore, Nagpur and Lucknow.
The Catering institutes provide Diploma
courses in hotel management, Catering
Technology, Applied NMutrition and other
allied matters and the Foodcraft institutes
provide training at the Craftsman level in
the various food-crafts,

(c) The United Nations (through the
FAQ, FFHC and their Development pro-
gramme) are providing assistance by way
of imported equipments, fellowships for
training teachers and experts. The total
non-recurring Govt. investment on the
4 institutes of Catering Technology is
Rs. 90 lakhs up-to-date and on the §
Foodcraft institutes a sum of Rs. 45.30
lakhs is expected to be incurred.

Report of Enquiry Commission on
B. H. U. Affairs

680. SHRI S. M. BANERIJEE:
SHRI HARDAYAL DEVGUN:
SHRI NARENDRA SINGH
MAHIDA:

SHRI CHENGALRAYA NAIDU:

SHR1 BEDABRATA BARUA:

SHRI PRAKASH VIR
SHASTRI:

SHRI HEM BARUA:

SHRI SRADHAKAR
SUPAKAR:

SHRI GEORGE FERNANDES:

SHRI SHRI CHAND GOYAL:

SHRI SITARAM KESRI:

SHRI K. LAKKAPPA:

SHR1 A. SREEDHARAN:

SHRI BIBHUTI MISHRA:

SHRI SHIV KUMAR SHASTRI:

SARI RABI RAY:

SHRI K. P. SINGH DEO:

Will the Minister of EDUCATION be
pleased to state:

(a) whether the Enquiry Commission
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appoinied to investigate into the affairs of
the Banaras Hindu University has
submitted its report; and

(b) if so, whether a copy of the
report will be laid on the Table of the
House ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.
R. V. RAQ): (a) No, Sir.

(b) Does not arise,

Salaries of Primary and Higher Secondary
Teachers in States

681. SHRI S. M. BANERJEE: Will
the Minister of EDUCATION be pleased
to state:

(a) the further steps taken to improve
the salaries of the Higher Secondary and
Primary School teachers in various
States;

(b) whether any proposal has been sent
to the State Governments;

(c) if so, the broad features thereof;

and

(d) the reactions of the State Govern-
ments thereto 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. VY. RAO): (a) This subject is the
concern of the State Governments. The
recommendations of the Education Commi-
ssion, which covered revision of salary
scales also, were sent to all the State
Governments for consideration and
implementation.

(b) No, Sir,

(¢) and (d). Do not arise.

Crimes against Harljans
682. SHRIS. M. BANERJEE:
SHRI CHINTAMANL:

PANIGRAHI
SHRI R. K. AMIN:
SHRI D.R. PARMAR:
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SHRI RAMAVATAR SHASTRI:
SHRI KANWAR LAL GUPTA:
SHRI SURAJ BHAN:

SHRI ESWARA REDDY:

SHRI P. C. ADICHAN:

DR. RANEN SEN:

SHRI SARJOO PANDEY:
SHR1 K. LAKKAPPA:

SHRI A. SREEDHARAN:

SHRI VISHWANATHA MENON:

SHRI A. K. GOPALAN:
SHRI C. K. CHAKRAPANI:
SHRI BHAGABAN DAS:

SHRI NATHU RAM AHIRWAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of cases, State-wise, in
which Harijans have been maltreated or
killed during the last one year;

(b) the steps being taken to curb crimes
against Harijans;

(c) whether any scvere punishment is
likely to be prescribed for such offences;
and

(d) if so, whether any legislation is
proposed to be introduced in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Information regarding reported
atrocities on Harijans during some months
preceding July, 1968 was furnished in
answer to the Lok Sabha Starred Question
Nou. 122 on 15th November, 1968. In-
formation regarding the number of
incidents of atrocities on Harijans in
various parts of the country excluding
Madhya Pradesh and Jammu & Kashmir
during the three months preceding 18th
Decernber, 1968 was collected and is
furnished in the statement laid on the
Table of the House, [Placed in Library.
See No. LT-78/69). The information
now received from the State Governments/
Union Territory Administrations indicates
that there have been no cases of attacks
on Harijans during 1968 in Assam, Jammu
& Kashmir, Nagaland, Goa, Daman &
Diu, Manipur, Tripura, Laccadive, Minicoy
and Amindivi Islands, Andaman &
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Nicobar Islands, Dadra & Nagar Haveli,
Pondicherry, Nefa, Chandigarh and
Himachal Pradesh. In Delhi there has been
no case in 1968 other than that indicated
in answer to the Lok Sabha Starred
Question No, 122. Information in respect
of the remaining States/Union Territories
is being ascertained.

(c) and (d). A decision in this behalf
would be possible only after examining the
final report of the Committee on
Untouchability and Economic and Educa-
tional Development of Scheduled Castes.

Cochin Port Development Schemes

683. SHRI M.L. SONDHI: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state:

(a) whether it is a fact that Government
have slashed Cochin Port Development
Schemes; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI 1QBAL SINGH): (a) and (b). The
Cochin Port Trust had submitted a pro-
gramme amounting to Rs. 33.53 crores for
the development of Cochin Port during
the Fourth Five Year Plan. The outlay
was reduced by the Working Group
constituted by the Ministry of Transport
and Shipping to Rs. 1554 crores Hving
regard mainly to the following consi-
derations among others:—

(i) The proposal to acquire a new hopper
barge and a new cutter suction
dredger have been omitted as these
have been considered not necessary
by the Development Adviser in
view of the recent acquisition by
the Port of the dredger ‘Ganga’
from the Calcutta Port Commi-
ssioners and the programme of the
Port to acquire. (a) a grab suction
dredger, (b) 28 new suction dredger
in replacement of ‘Lord Willingdon"
and (c) a new bucket dredger in
replacement of ‘Lady Willingdon®
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(ii) The main scheme on which a big
reduction has been made relates
to the super tanker berth. However
the scheme as such has been
included in the Plan and a token
provision made pending consi-
deration of the report of Ms.
Engineers (India) Limited, about
the feasibility of constructing an
off-shore terminal at Cochin Port
as an alterpative to the super-
tanker berth.

(iii) The provision for a fertiliser berth
was omitted as no decision has yet
been taken by the Ministry of
Petroleum and Chemicals about
the grant of a licence in this
regard.

A list of the schemes proposed by
the Port Trust and those recommended by
the Working Group of the Ministry for
inclusion in the Fourth Plan is laid on
the Table of the House [Placed in Library
See No. LT.-79/69].

Free Lift to Policemen and their Families
in D.T.U. Buses

684, SHRI M.L. SONDHI: Will the
Minister of TRANSPORT & SHIPPING
be pleased to state:

(a) whether it is a fact that the Delhi
Police personnel with their families also,
always get free lift on D.T.U. buses;

(b) whether it is also a fact that
cordplaints from public against D.T.U.
conductors and drivers are not registered
by the Police; and

(c) if so, under what rules the free lift
is given and also why the Police do not
register complaints against the conductors
and drivers?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH): (a) No, Sir. In the interest
of the maintenance of law and order
inside D.T.U. buses, a maximum of two
policemen, in uniforms, not higher in rank
than a Head Constable, can travel free of
charge in a D.T.U. bus, at a time, within
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the Union Territory of Delhi. But police-
men so travelling cannot occupy seats,
when passengers are standing.

(b) No, Sir.

(c) The arrangement came into existence
as a result of the Undertaking having
taken up the matter with the Police
authorities and is now under review. As
regards non-registration of complaints the
question does not arise,

Detention of Tibetans in Delhi

685. SHRI M.L. SONDHI:
SHRI BHARAT SINGH
CHAUHAN:
SHRI HUKAM CHAND
KACHWAL:
SHRI RABI RAY:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that about 50
Tibetans were unlawfully detained in the
Chanakyapuri Police Station, New Delhi
on the 30th December, 1968 and were
not given any food for full one day; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
and (b). On 30th December, 1968 about
150 persons demonstrated outside the
Chinese Embassy against the reported ill-
treatment of an Indian journalist by some
Chinese in Nepal, Some of the demons-
trators entered the Embassy premises and
caused damage to some property. Case
F.LR. 315 under section 147/148/149/427/
451/323/333/353/186 and 188 of the Indian
Penal Code was registered at Police
Station Chanakyapuri regarding the inci-
dent, 45 persons were arrested, All of
them were served food at 2 p.m. and again
at 7.30 p.m. on the 30th December, 1968
in Police Station Chanakyapuri. On the
3ist also they were served food in the
Police Station in the morning before they
were produced before the Magistrate.
Persons remanded to judicial custody
were served food in the Central Jail, New
Delhi.
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Scheme for Publicity to promote Tourism

686, SHRIMATI ILA PAL-
CHOUDHURI:
SHRI B.K. DASCHOWDHURY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether a scheme for entirely new
publicity programme to project India’s
image abroad and to promote tourism is
under the consideration of Government;

(b) if so, the details thereof including
its financial implications; and

(c) when it is likely to be finalised and
brought into force?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). A new arrangement
for promotion of tourist publicity on the
Continent of Europe involving closer
cooperation with Air-India has been
worked out. It started operating from July,
1968 as an experimental measure for one
year in the first instance. Under the
scheme all Air-India offices in Europe will
be available for tourist promotion work
on that Continent.

The quality of tourist literature has
also been improved by employing the best
professional talent and technique available.

Increase in Freight Rates

687. SHRIMATI ILA PALCHOUDH-
URI: Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it is a fact that the East
Coast of India and East Pakistan/USA
Conference and the West Coast of India
and Pakistan/USA Conference, New York,
have decided to increase freight rates by
10 per cent with effect from January, 1969
contrary to the resolution adopted at the
Second U. N. Conference on Trade and
Development;

(b) whether it is also a fact that the
Governing Council of the All India Shipp-
ers Coungcil which recently met in Calcutta
decided to lodge a protest against the
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proposed increase; and
(c) Government of India's reaction

both to the increase and protest as men-
tioned in parts (a) and (b) above ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIAH): (a) The two Conferences in
question have effected a general increase
of 109, in freight rates with effect from
January, 1969 but, in response to representa-
tions from the trade interests concerned, the
All India Shippers’ Council and the Gove-
rnment of India, they have also granted
exemptions and relaxations in respect of
a number of specific commodities. The
UNCTAD-I1 resolution on the establish-
ment of consultation machinery recomm-
ends that Shipping Conferences should
recognise Shippers’ Council and make
provision in their constitution for con-
sultation with them in matters relating to
freight rates, Conference practices, ade-
quacy of shipping service, etc. These
Conferences have, however, not so far
formally agreed to consult All India
Shippers’ Council, although they have
taken into consideration the representa-
tions made by the Council and other trade
interests concerned.

(b) Yes, Sir.

(c) As stated in the answer to part (a),
the Government of India had themselves
protested against the increase as a result
of which certain exemptions and relaxations
have been given. As regards the formal
acceptance of the consultation procedure
by the two Conferences in terms of the
UNCTAD-II resolution, the Government
of India are considering the question of
taking up the matter at the Governmental
level .

Improving of Hockey Game in India

688. SHRIMATI ILA
PALCHOUDHURI :
SHRI K. LAKKAPPA :
® DR. SUSHILA NAYAR :
SHRI HUKAM  CHAND
KACHWALI :
SHRI RAM GOPAL SHALWALE:



157 Written Answers

SHRI RANIJIT SINGH :
SHRI SURAJ BHAN :

SHRI ATAL BIHARI VAJPAYEE:
SHRI JAGANNATH RAO JOSHI:

SHRI BRIJ BHUSHAN LAL :

Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that a proposal
to improve the Hockey game in India
with India's defeat in the last Mexico
Olympics being its background, is under
the consideration of Government ;

(b) if so, the details thereof ; and
(c) when it is likely to be finalised

and made effective ?

THE MINISTER OF EDUCATION

AND YOUTH SERVICES (DR. V.K.R.V.

RAOQ): (a) to (c). The All India Council of
Sports in its meeting held on 5th
December, 1968 set up a Committee to
look into the causes of Indian Hockey
team's defeat in Mexico Olympics and to
suggest measures for improvements in the
game. The report of the Committee is
awaited. This Committee includes among
others four captains of Indian Hockey
teams which participated in Olympics.

The Committee has already held seven
meetings and interviewed a number of
persons. It would need some more time
to complete the work assigned to it.

Harbour Committee

689. SHRIMATI ILA

PALCHOUDHURI:

SHRI N. K. SANGHLI:

SHRI R. BARUA:

SHRI SITARAM KESRI:

SHRI RAMACHANDRA
VEERAPPA:

SHRI Y. A. PRASAD:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whethet the expert team of the
International Association of Ports and
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Harbours which conducted a study of
Indian Port facilitics and capabilities has
submitted its report; and

(b) if so, the important recommenda-
tions made by the team ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) Yes, Sir.

(b) Copies of the report have already
been placed in the Parliament Library,
The general recommendations made in the
report were listed in reply to Unstarred
Question No. 2608 answered in the Lok
Sabha on the 29th November, 1968.

warew firy famafrarag & sreqmit
fararet w1 arcaren feay wrn

690. it fagfa fas :
it dtaraw 8
ot TWo Fo Ty :
ot aRT Y
st %o FwT :
it g e :
it o gAY ¢
w1 et ¥ :

7 foen Y g A # w9
w3 v

(%) 71 77w fgg Famafaamaa
7 250 weqrdt faewl £ qoATER #Y
faar g; @

(=) afx g, o o 7 wreov § ?

fevern vy guw & AW (wro Wi
®o Ao Ato T) : (%) & (=).
AT UFA £ AT G § W TAT-9EH
gz @ & AT |

Delhi-Jaipur-Bombay Flights

691, SHRI BIBHUTI MISRA: Will the
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Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the Delhi
Jaipur-Bombay flight of the Indian
Airlines left on the 6th January, 1969 an
hour before its scheduled time;

(b) if so, the reasons therefor;

(c) whether it is also a fact that all the
passengers who had booked for the flight
were not informed of the change;

(d) if so, the reasons therefor; and

(e) whether this change was not against
the established practices and rules of the
LAC.?

THE MINISTER OF TOURISM AND
CIVIL AVIATION: (DR. KARAN
SINGH): (a) Yes, Sir.

(b) Indian Airlines had agreed to
operate a charter flight for the Shahinshah
of Iran from Udaipur to Jamshedpur on
the 6th January, 1969. Originally, an
F-27-100 aircraft was detailed for this
flight and it was flown to Udaipur on 5th
January. But for operational reasons,
F-27-200 aircraft was required for operation
to Jamshedpur. An aircraft of this type
was, therefore, detailed to operate the
service from Delhi on 6th January with
earlier departure for changing over of the
aircraft at Udaipur for operation of the
charter flight on schedule.

(c) to (e). Changes in timings are not
usually resorted to but when, due to
operational reasons, changes are made,
sufficient advance notice is given to all
concerned. All passengers, except one were
informed of the change in timings of the
flight on 6th January. The omission to
intimate to this passenger was a lapse on
the part of the Indian Airlines stafl against
whom suitable action has been taken.

Foreign Tourists

692. SHRI NARENDRA SINGH
MAHIDA:
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SHRI R. K. SINHA:
SHRI BEDABRATA BARUA:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that according
to a survey conducted by a well-known
American magazine in December, 1968
many foreign tourists are not eager to
visit India;

(b) if so, the reasons therefor; and

(c) the steps that have been taken or
are proposed to he taken to attract more
tourists ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Presuming that the Hon'ble
Member has in mind the report of the
Pacific Visitors Survey published at the
end of 1967, the reply is in the affirma-
tive.

(b) The main unfavourable factors
listed in the Report for many foreign
tourists not wanting to visit India are
dirt, and poverty; insanitary conditions;
poor food and non-sufficient warmth and
friendliness towards tourists amongst the
people of India.

(c) Efforts are being made to combat
these negative factors, and details of
schemes to be launched for this purpose
during the Fourth Five Year Plan period
are being worked out.

Science Teachers in Schools
693. SHRI NARENDRA SINGH
MAHIDA:
SHRI OM PRAKASH TYAGI:
SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:
DR. SUSHILA NAYAR:
DR. KARNI SINGH:

Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact thata recent
all-India survey conducted by the Govern-
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ment of India has revealed that many of
the teachers teaching science subjects in
schools in the country had not studied
science at all;

(b) if so, the reasons therefor and
what remedial steps Government propose
to take in this direction; and

(c) the other important findings of this
survey ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) According to the Second All-
India Educational Survey conducted by the
National Council of Educational Research
and Training in 1965-66, 10,048 teachers,
out of 64,981 teachers, teaching secondary
school classes hai not offered science in
their last academic course.,

(b) The main reason is big expansion
of school education and inadequate supply
of trained teachers.

To meet the shortage of science
leachers, a special programme of condensed
courses and short-term refresher courses
has been implemented since 1964-65.
Specific provision is also being made in
the Fourth Plan for the improvement of
science teaching in schools including
training of teachers.

(c) A statement is laid on the Table of
the House [Placed in Library. See WNo.
LT-80/69]

Lothal Museum in Gujarat

694. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of
EDUCATION be pleased to state :

(a) whether the construction of Lothal
Museum in Gujarat has not been
undertaken;

(b) if so, the reasons for the delay;

(c) whether Lothal antiquities are lying
idle at the Baroda Museum godown;

(d) whether the Archaeological Survey

PHALGUNA 2, 1890 (Saka)

Written Answers 162

of India proposes to exhibit their Lothal
antiquities temporarily in the Guest House
at Lothal, which is unused at present;
and

(e) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.Y.
RAO): (a) and (b). It has not been possi-
ble to start the construction of the Lothal
Museum as the response to the tenders
called for by the C.P.W.D. for this work,
has been poor so far. Fresh tenders
have been invited by them.

(c) The antiquities have been kept
carefully packed and labelled in the office
building at Baroda.

(d) No, Sir.

(e) The antiquities need a suitably-pla-
noed and safe museum-building, with
proper watch-and-ward arrangement. The
Guest House is not considered suitable

for the purpose.

Monuments of Kotla Ferozeshah, Delhi

695. SHRI NARENDRA SINGH
MAHIDA Will the Minister of
EDUCATION be pleased to state :

(a) whether it is a fact that while
lawns around Kotla Ferozeshah fort of
the Tughlak Kings, near Delhi Gate are
being maintained, the monument proper
is not being looked after and is thus
decaying;

(b) if so, the reasons therefor; and

(c) the steps being taken for the proper
up-keep of the monument ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V.K.R.V. RAO): (a) No, Sir.

(b) Does not arise.

(c) Essential structural repairs are
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executed as and when necessary. In fact,
such structural repairs are in progress at
present.
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Enquiry into Tellicherry-Pulpally Incidents

699. SHRI HEM BARUA :
SHRI JYOTIRMOY BASU :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Chief
Minister of Kerala has asked the Union
Government to conduct a thorough
enquiry into the allegations beginning
from 1962-63 upto the date of Tellicherry-
Pulpally incidents, made by the Union
Government against the State Government ;
and

(b) if so, the nature of these allegations
as also the reaction of Government to
the request made by the Kerala Chief
Minister 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Central Government
have not received any communication from
the State Government in this behalf.

Naga Activities in Manipur

701. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that the Naga
hostiles have extended their activities to
certain areas in Manipur; and

(b) if so, the steps taken to counteract
these hostile activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
The three sub-divisions of Manipur, viz,
Ukhrul, Mao Maram and Tamenglong
covered by Suspensi of Operati
Agreement and some areas of Tengnoupal
and Churachandpur and part of Jiribam
continue to be affected by activities of
Naga hostiles. There has, however, been
no extension of their activities to other
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areas of Manipur,

(b) Security Forces are maintaining
constant vigilance and take suitable steps
to curb the illegal activities of the
hostiles.

Payment of Hotel Bills by Foreigners in
Foreign Exchange

702. SHRI YAINA DATT SHARMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether Government have taken the
decision that in future all hotel bills will
be paid in foreign exchange by [loreigners ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). An Inter-Ministries
Committee, under the Chairmanship of
Secretary, Tourism & Clvil Aviation, has
suggested in an interim report that the
foreign guests in the more expensive hotels,
with certain exceptions, should be required
to make payments for their board and
lodging in foreign currency. This reco-
mmendation is at present under the
consideration of Government.

Levy on International Passengers

703. SHRI YAJNA DATT SHARMA :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the proposal to levy a
special charge on international passengers
embarking at ports of Delhi, Calcutta,
Bombay and Madras has been considered
by Government ; and

(b) if so, with what result and the
details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Yes, Sir. It is
proposed to levy with ecffect from Tst
April, 1969, a Passenger Service Fec of
Rs. 1500 per head on every passenger
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embarking at any of the Indian airports
for a destination abroad. However, Heads
of States, Heads of Governments and
Ministers along with their entourage visi-
ting India as State Guests, transit passen-
gers and children under two years of age
will be exempt from payment of this
fee.

Probe into Allegations against
Sardar Lachman Singh Gill

704, SHRI YAJNA DATT

SHARMA:

SHRI RANJIT SINGH:

SHRI BR1J BHUSHAN LAL:

SHRI SURAJ BHAN:

SHRI ATAL BIHARI
YEE: '

SHRI JAGANNATH RAO
JOSHIL:

SHR1 RAM GOPAL
SHALWALE:

SHRI KANWAR LAL GUPTA:

SHRI SHRI GOPAL SABOO:

SHRI SHARDA NAND:

SHRI ONKAR SINGH:

SHRI SHRI CHAND GOYAL:

SHRI HUKAM CHAND KACH-
WAL

VAIJPA-

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the probe being conducted
into the allegations made against the
former Chief Minister of Punjab, Sardar
Lachman Singh Gill, by the Opposition
parties has been completed;

(b) if so, the details thereof, and

(c) if not the reasons for the delay and
the time by which the same is likely to be
completed ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(8) No, Sir.

(b) Does not arise.

(c) It has been considered advisable to
verify certain facts for the examination of
the matter, This naturally takes time
and it is not possible to say at present

FEBRUARY 21, 1969

Written Answers 168
when the examination will be completed.

Progressive Muslim League
705. SHRI BABURAO PATEL:
SHRI KANWAR LAL GUPTA:
SHRI SHARDA NAND:
SHRI SHRI GOPAL SABOO:
SHRI ONKAR SINGH:
SHRI N. R. LASKAR:
SHRI R. BARUA:
SHRI SAMAR GUHA:
SHRI YASHWANT SINGH

KUSHWAH:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it is a fact that a new
communal party called the Progressive
Muslim League has emerged in West
Bengal and fought the mid-term elections
with avowed communalism;

(b) if so, the names of its top ten
Leaders and whether any of them were
members of the Congress party in early
years;

(c) whether it is also a fact that this
new communal party has adopted a flag
which is almost like Pakistan’s Islamic
flag to really the Muslims under it, and
if so, Government’s reaction to the flag
and the party;

(d) whether it is a fact that speakers
of this party publicly demanded separate
Muslim districts in West Bengal as has
been done in Kerala and the mid-term
elections were fought on this communal
plank; and

(e) if so, Government’s reaction to
it ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Acco-
rding to information reccived from the
State Government the newly formed Pro-
gressive Muslim League contested the
mid-term elections with communal ideology
as the main basis of its election campaign.

(b) 1. Shri Sekandar Ali Molla—Presi-
dent.
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2. Shri A, K. M. Hasanuzzaman—
General Secretary.

3. Dr. Md. Jahurul Islam—Secre-
tary.

. Hazi Md. Yunus—Treasurer.

. Shri Sayeb Ali.

. Shri Islamuddin Laskar

. Shri Izzat Ali Gazi Saheb.

. Shri Khabir Ahmed.

. Shri Harun Ar Rashid.

10. Shri Md. Shamsul Haq.

SRV NN WP

None of them was a member of the
Congress Party. According to the infor-
mation received from the State Govern-
ment none of them was a member of the
Congress Party.

(c) The flag of the party has a red
portion instead of white of the Pakistan
national flag and an identical green portion
with a white crescent and star at the
Centre.

(d) The State Government have no
such information.

(¢) Dwoes not arise.

Machinery to Resolve Linguistic Border
Disputes

706. SHRI R. R. SINGH DEO:

SHRI N. K. SANGHI:

SHRI SITARAM KESRI:

SHRI C. MUTHUSAMI:

SHRI R. V. NAIK:

SHRI HIMATSINGKA:

SHRI A. SREEDHARAN:

SHRI CHENGALRAYA
NAIDU:

SHRI MOHMED IMAM:

SHRI S. K. TAPURIAH:

SHRI N. K. SOMANIL:

SHRI HARDAYAL DEVGUN:

SHRI K. P. SINGH DEO:

SHRI YAJNA DATT SHARMA:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI NARENDRA SINGH
MAHIDA:

SHRI RAMACHANDRA
VEERAPPA:

SHRI Y. A. PRASAD:

Will the Minister of HOME AFFAIRS
be pleased to state:
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(2) whether it is a fact that the Nati-
onal Integration Council had recommen-
ded setting up of a machinery to resolve
the linguistic border disputes among the
States; and

(b) if so, the reaction of Government
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY ©OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
Yes, Sir.

(b) The matter is under consideration.
Levy of Education Cess

707. SHRI R. R. SINGH DEO:
SHRI N. K. SANGHI:
SHRI CHENGALRAYA NAIDU:
SHRI ONKAR LAL BERWA:
SHRIMATI ILA PALCHOU-
DHURLI:

Will the Minister of EDUCATION be
pleased to state:

(a) whether it is @ fact that the levy
of an education cess by the States for the
development of Parimary education in
the country has been suggested by the
Central Advisory Board of Education;
and

(b) if so, the reaction of Government
thereon ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) Yes, Sir.

(b) Government supports this recomm-
endation.

Interim Report of Hotel Reviewing
Committee

708. SHRI R. R. SINGH DEO:
SHRI N. K. SANGHI:
SHRI R. K. AMIN;
SHRI K. M. KAUSHIK:
SHRI S. K. TAPURIAH:
SHRI J. MOHAMED IMAM:
SHRI MANGLATHUMADAM:
SHRI HARDAYAL DEVGUN:
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SHRI RAMACHANDRA
VEERAPPA:

SHRI Y. A. PRASAD:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have received
the interim report of the Hotel Reviewing
Committee appointed by Government last
year to examine the various aspects of
functioning of the Hotels for their
reclassification;

(b) if so, the main recommendations
thereof; and

(c) whether Government owned Ashoka
Hotels has not been rated even among the
top three hotels in the country ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (¢). The report has not yet been
received. It is expected before the end of
February.

Boarding Cards for Concessional Fare
Tickets for Travel by Air

709. SHRI S. K. TAPURIAH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have received
any suggestion for introducing different
design of Boarding Cards for holders of
concessional fare tickets for travel by Air
with a view to ecliminate possibility of
unscrupulous misuse; and

(b) the reaction of Government thereto ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):

(a) and (b). Yes, Sir. But even before the
receipt of the suggestion, the Indian
Airlines had issued instructions to all the
stations to adopt the simple procedure of
punching the concessional tickets and the
boarding cards.

Graduates of Engineering College Affili-
ated with Aligarh Muslim University
leaving for Pakistan

710. SHRI RAM
VIDYARTHI:

SWARUP
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SHRI OM PRAKASH TYAGI:

SHRI RAM GOPAL SHALWALE:

SHRI SHIV KUMAR SHASTRI:

SHRI BHARAT SINGH CHAU-
HAN:

SHRI HUKAM CHAND
KACHWAL

Will the Minister of EDUCATION be
pleased to refer to the reply given to
Unstarred -Question No. 5276 on the 20th
December, 1968 and state:

(a) the expenditure incurred by Govern-
ment on technical education of those 184
Graduate Engineers who had left for
Pakistan after receiving the education;

(b) whether Government propose to
introduce any bond to be signed by the
students getting technical education in the
said University so as to ensure that such
students do not leave for Pakistan after
completing their education; and

(c) if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERYICES (DR. V. K.
R. V. RAO): (a) It is difficult to work out
figures of expenditure incurred on the
education of students in one particular
field in a university which covers a number
of branches of study. Also the education
of 184 students referred to was spread
over a period of 17 years. The process
of calculating the expenditure is
laborious and the results may not be worth
the labour involved.

(b) No, Sir.

(c) It is not possible to impose a rest-
riction of this type on the students  of
one University alone, and it would be
difficult to apply it to all Universities.

Provident Fond of a Professor of Aligarh
Muslim University

711. SHRI RAM SWARUP
VIDYARTHI:
SHRI OM PRAKASH TYAGI:
SHRI RAM GOPAL SHALWALE:
SHRI SHIV KUMAR SHASTRI:
SHRI BHARAT SINGH CHA-
UHAN:
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SHRI HUKAM CHAND KACH-
WAL

Will the Minister of EDUCATION be
pleased to refer to reply given to Unstarred
Question No 5276 on the 20th December,
1968 and state the amount of the Provident
Fund, the payment of which has been
stopped and which is lying deposited with
the Aligarh University in respect of a
Professor of the Electrical Engineering
Department of the University who has
since left for Pakistan ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO): The amount of Provident Fund
money lying deposited with the Aligarh
Muslim University in respect of the Profes-
sor of the Electrical Engineering Depart-
ment is Rs. 15,468.57. A sum of Rs. 4,688
representing the outstanding balance of
the loan that the Professor took from his
Provident Fund Account and a sum
equivalent to three months salary in lieu
of notice for resignation is due from him,
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Retirement Age of Government Employees

718, SHRI CHENGALRAYA
NAIDU:
SHRI K. LAKKAPPA:
SHRI S. D. SOMASUNDARAM:
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of HOME AFFAIRS
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be pleased to statc:

(a) whether it is a fact that 42 Members
or Parliament have in a joint communica-
tion, urged him to reduce the retirement
age of Central Government employees from
58 to 55 years; and

(b) if so, his reaction to their sugges-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) The age of superannuation of
Central Government employees was raised
from 55 to 58 only a few years ago after
a thorough examination of all relevant
factors. The circumstances have not
changed to warrant reconsideration of this
decision.

New Muslim Majority Districts in Kerala

719. SHRI CHENGALRAYA NAIDU:
SHRI SHRICHAND GOYAL:
SHRI P. C. ADICHAN:

SHRI HIMATSINGKA:

SHRI S. K. TAPURIAH:

SHRI RAGHUVIR SINGH:
SHASTRI :

SHRI OM PRAKASH TYAGI:

SHRI PRAKASH VIR
SHASTRI:

SHRI RAM GOPAL SALWALE:

SHRI SHIV KUMAR SHASTRI:

SHRI SHARDA NAND:

SHRI SHRIGOPAL SABOO:

SHRI BANSH NARAIN SINGH:

SHRI KANWAR LAL GUPTA:

SHRI ONKAR SINGH:

SHRI MAHANT DIGVIJAI
NATH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Kerala
Government have decided to form two
Muslim majority Districts in Kerala;

(b) whether the Ceniral Government
have objected to their formation;

(c) if so, the reaction of the State
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Government; and

(d) whether the decision of the State
Government will have a serious repercus-
sion in other parts of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
According to information received from
the State Government it has accepted in
principle the formation of two district
comprising portions of the present Kozhi-
kode and Palghat districts and of
Ernakulam and Kotayam districts. The
State Government have said that they have
not taken into consideration whether any
particular religious community will have
majority in any of the two districts
proposed to be formed.

(b) and (c). The formation of districts
is within the competence of the State
Governments.

(d) Government have no information.

Eligibility for S.S.L.C. Holders for Public
Service Commission Examinations.

724, SHRT MANGALATHUMADAM:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the
Secondary School Leaving Certificate
holder of Kerala are not eligible for the
Public Service Commission Examinations
in other States;

(b) if so, whether it is not necessary to
have a uniform S.S.L.C. course and
curriculum with four Southern States; and

(c) whether the Board of Secondary
Education has thought of any improvements
in the present system ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) to (¢). The information
for parts (a) and (c) of the question is
being collected from the Government of
Kerala. Reply to part (b) will depend
upon the information received.
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Tourist Centre at Jhanjbarpur
725. SHRI YAMUNA PRASAD

MANDAL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether there is any proposal to
open a tourist centre at Jhanjharpur,
District Darbhanga (Bihar) in the near
future;

(b) if so, when; and

(c) the number of historical and other
places to be affiliated to this tourist

centre ?

THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir.
(b) and (c). Do not arise.

Naxalite Activities in Bihar.

726. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the Maxalite
elements are active in some districts of
Bihar;

(b) whether it is also a fact that the
tribal-like people (originally inhabitants of
Maldah District of Bengal) are trained
on the same pattern as they know arrow-
shooting and are land-less but good Kisans
in Purnea; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
According to information furnished by
State Government, activities of extremist
groups have been reported from districts
of Champaran, Muzaffarpur, North
Monghyr, North Bhagalpur, Purnea and
parts of Dhanbad and Ranchi.

(b) and (c). State Government have no
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information that any training is being
imparted by the extremists to tribal people
in Purnea district. The Government are
keeping a close watch on the activities of
the extremists.

Working Group of Administrative Reforms
Commission on P & T.

727. SHRI SURAJ BHAN: Will the
Minister of HOME AFFAIRS be pleased
1o state:

(a) whether it is a fact that a Working
Group on the Posts and Telegraphs was
formed by the Administrative Reforms
Commission for four months in August,
1967,

(b) whether the three non-official
members of the Group were taken in the
Group on account of their being Members
of Parliament;

(c) whether an extension of only two
months was given to the said Working
Group for submission of its final report;
and

(d) whether itis alsoa fact that the
Group has not completed its work despite
a lapse of one year and four months ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) Not solely on that account.
(c) No, Sir.

(d) The Working Group submitted
Part | of its report to the Commission
on the 8th of May, 1968, The second and
final part of the report is expected by the
Commission shortly.

Quota for Scheduled Tribes in Laccadives
Administration.

728. SHRI P. M. SAYEED: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) the quota reserved in recruitment
and promotions in the Laccadive Islands
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administration for the Scheduled Tribes;
and

(b) if no quota has been fixed, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
There is reservation to the extent of 4749,
for Scheduled Tribes for direct recruitment
to Class III and IV posts under the
Laccadives Administration. For promo-
tion by selection reservation is limited to
59, where direct recruitment does not
exceed 50%9(. In regard to Class I and 1I
posts under the Laccadives Administration,
where such posts are included in organised
Central Services, reservation is made as
applicable to such services as a whole.
Other isolated posts are filled either by
deputation or by promotion. The number
of such posts is too small for grouping
them for reservation.

These reservations are in accordance
with the orders issued by the Government
from time to time.

Ashoka Hotels Ltd., New Delhi

729. SHRI PREM CHAND VERMA:
Will the Minister of TOURISM & CIVIL
AVIATION be pleased to state:

(a) the authorised and paid-up capital
of the Ashoka Hotels Ltd., at the time of
its setting up and as on the 31st March,
1968;

(b) the amount of loan the Hotels owed
on the 31st March, 1968 and how much
of it was from the Central Government,
banks or other parties;

(c) the money paid as interest by the
Hotels during the last three years; and

(d) the working results of the last three
years, the extent of profit earned or loss
incurred, the main causes for the loss and
the estimates for 1968-69 7
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THE MINISTER OF TOURISM AND

FEBRUARY 21, 1969

CIVIL AVIATION (DR. KARAN

SINGH) :

(@ " Authorised  Paidup
capital capital

As on

30. 9. 56 1,00,00,000 91,85,100

As on

31, 3,68 2,50,00,000 2,50,00,000

(b) The amount of loan outstanding as
on 31. 3. 1968 is Rs. 1,25,00,000. The
entire amount is due to the Central
Government.

(c) The amount of interest paid during
the last 3 years are shown below:

1965-66 1966-67 1967-68
Rs. Rs. Rs.
1,35,000 1,35,000 1,35,000

(d) Profit before taxation for the last
three years were as under:

1965-66 1966-67 1967-68
(Rupees in lakhs)
25.05 27.49 35.57

The estimated surplus for the year 1968-
69 is Rs, 10 lakhs.

Three-Nation Control on Kashmir

730. SHRI B. K. DASCHOUDHURY:

SHRI HUKAM CHAND
KACHWAI

SHRI BAL RAJ MADHOK :

SHRI RANJIT SINGH:

SHRI D. C. SHARMA:

SHRI BENI SHANKER
SHARMA:

SHRI HARDAYAL DEVGUN:

SHRI INDRAJIT GUPTA:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it isa fact that Shri C.
Rajagopalachari's plan to place Kashmir
for ten years under three-nation control
has caused a feeling of unrest and anger
in the country and particularly in the
Jammu and Kashmir State; and
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(b) if so, the steps Government propose
to take to allay the fears in the minds of
the people ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Government are aware that Shri C.
Rajagopalachari's plan, referred to, has
evoked criticism,

(b) The Government’s stand on Kash-
mir has been made known both in Parlia-
ment and outside in the past and there is
no change in that stand.

Ashoka Hotels. Ltd., New Delhi

731. SHRI B. K. DASCHOUDHURY:
SHRI D. N. PATODIA:
SHRI RAM AVTAR SHARMA:
SHRI BHOLA NATH MASTER:
SHRI K. P. SINGH DEO:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the State-owned Ashoka
Hotels Lid., in New Delhi does not occupy
place in the top three hotels of the coun-
try according to the reclassification pro-
posed by the Hotel Review Committee;
and

(b) the steps Government propose to
take to check deterioration in the running
of the Ashoka hotels and make improve-
ments in the standards of the kitchens and
services in general in the Hotel ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) The report of the Hotel
Review Committee has not yet been recei-
ved,

(b) There is no deterioration in the
performance of the hotel. However,
continuous efforts are being made to im-
prove further the standards of service and
food.

Purchase of Aircraft for I. A. C.

732. SHRI B. K. DAS-
CHOWDHURY:



185 Written Answers

SHRI D. N. PATODIA:

SHRI NARENDRA SINGH
MAHIDA:

SHRI P. M. SAYEED:

SHRI MANIBHAI J. PATEL:

SHRI HUKAM CHAND
KACHWAL

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI R. K. SINHA:

SHRI BHOGENDRA JHA:

SHRI VALMIKI
CHAUDHARY:

SHRI 5. 5. KOTHARI:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have not so
far arrived at any decision on the purchase
of aircraft for the Indian Airlines;

(b) whether any assessment has been
made of the comparative worth of the
Russian jets and DC-9 or other types of
aircraft; and

(¢) if so, the decision taken thereon ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH): (a) to (c). The Indian Airlines,
after a comparative assessment of several
types of aircraft of the passenger capacity
considered most suitable for Indian traffic,
recommended that five DC-9-40 should be
purchased. This recommendation is still
under the consideration of Government,
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Hindi Teaching Scheme

734. SHRI NARAIN SWARUP
SHARMA :
SHRI OM PRAKASH TYAGI :
SHRI RAM SWARUP
VIDYARTHI

Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No. 5388 on the 20th
December, 1968, and state :

(a) the number of Stenographers and
Typists who have been imparted training
so far and also of those who are at
present receiving training under the Hindi
Teaching Scheme ;

(b) the names of the Depariments
where the strength of the stafl engaged on
translation work has been augmented and
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the extent to which augmented in each
department ; and

(c) the present number of Hindi
Typewrlters in various Ministries as also
the number of new Hindi typewriters
procured this year ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) 1,394  Stenographers/Steno-typists
and 8,580 Typists have been trained so
far in Hindi Stenography and Hindi
Typewriting respectively under the Hindi
Teaching Scheme. Classes for the new
Session commencing from February, 1969
are still under formation. 503 Stenogra-
phers/Steno-typists and 551 Typists have
been enrolled so far.

(b) Wherever the existing translation
staff was not found adequate, action has
been initiated by the Ministries/Depart-
ments to be suitably augment the same
s0 as to comply with the provisions of
the official Languages (Amendment) Act,
1967. The collection of the data in this
regard will involve time and labour which
will not be commensurate with the results
to be achieved.

(c) According to information available
there are 474 existing Hindi Typewriters
in the Ministries/Departments and 637
additional Hindi Typewriters are required
by them. Action is being taken to
purchase not less than 509 of this number
by the end of the current financial
year,

Shri Namboodripad’s Statement

735. SHRI B. K. DASCHOWDHURY:
SHRI M. L. SONDHI :
SHRI YAIJNA DATT SHARMA :
SHRI ONKAR SINGH :
SHRI HUKAM
KACHWAI :

CHAND

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to a statement
reported to have been made on the Sth

FEBRUARY 21, 1969

Written Answers 188

January, 1969 in Trivandrum by Shri
Namboodripad, Kerala Chief Minister
in which he said that he considers the
State Government of Kerala as the instru-
ment of mass struggle against the Centre
and that his party does not believe in
Parliamentary democracy but will use it
for the purpose of furthering the cause of
revolution of his CPI (M) concept ;

(b) whether such a statement consti-
tutes violation of the tenets of the Indian
Constitution ; and

(c) if so, whether Government propose
to convene a meeting of Chief Ministers
of all the States and Union Territories to
devise a convention against such Consti-
tutional statement by the Chief Minister
of any State and ask the Chiel Minister
of Kerala to withdraw his statement ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). Facts arc being ascertained
from the State Government,

Science Talent Search Examination

736. SHRI BISWANARAYAN
SHASTRI :
SHRI CHENGALRAYA
NAIDU :
SHRI ONKAR LAL BERWA :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that Government
have decided to hold a Science Talent
Search Examination ;

(b) if so, whether the examination will
be held in all the regional languages ; and

(¢) the time when the scheme is likely
to start 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAQ) : (a) to (c). The National Council
of Educational Research and Training has
implemented a Science Talent Search
scheme since 1963. The examination for
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scholarships awards under the scheme has
been held in English so far, but from the
current year, it is being held also in all
regional languages.

U. P. S. C. Examinations In Regional
Languages

737. SHRI BISWANARAYAN

SHASTRI :

SHRI CHENGALRAYA NAIDU :

SHRI HARDAYAL DEVGUN :

SHRIMATI SAVITRI SHYAM :

SHRI PRAKASH VIR SHASTRI:

SHRI BAL RAJ MADHOK :

SHRI RANIJIT SINGH :

SHRI D. C. SHARMA :

SHRI BENI SHANKER
SHARMA :

SHRI YASHWANT SINGH

KUSHWAH :

SHRI RABI RAY :

SHRI VALMIKI CHOUDHARY :

SHRI B. K. DASCHOWDHURY :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have asked
the Union Public Service Commission to
hold examinations in all the languages men-
tioned in the Eighth Schedule of the
Constitution ;

(b) if so, when
come into operation ;

this procedure will

(c) what is the progress made so far
in this regard ;

(d) whether a machinery has been set
up for the evaluation of answer papers in
different languages ;

(¢) whether the introduction of all
languages will create problems and will
lead to decline of standards of efficiency ;
and

(f) if so, how Government propose to
remove these difficulties ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) The
Commission have been informed of the
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decision to introduce the languages men-
tioned in the Eighth Schedule to the
Constitution, besides English, as optional
media for the All India and higher Central
Secvices Examinations after ascertaining
the advice of the Commission regarding
the procedural aspects, the timing and if
necessary, the phasing for the implementa-
tion of this decision.

(b) and (c). Government expect that
a beginning will be made with effect from
the Combined Competitive Examinations
for recruitment to the IAS etc. to be held
this year.

(d) to (f). The Commission is already
seized of the problems arising out of the
introduction of the various languages as
alternative media and have taken necessary
steps to ensure that the existing standards
of the examination are maintained.

Conversion of Harijans to Christlanity

741. SHRI CHINTAMANI
PANIGRAHI :
SHRI BABURAO PATEL :
SHRI OM PRAKASH TYAGI :
SHRI BHOLA NATHMASTER :
DR. KARNI SINGH :

Will the Minister of HOME AFFAIRS
be pleased to State :

(a) whether the atlention of Govern-
ment has been drawn to the statement
made by Shri Jagjivan Ram, the Union
Food Minister, in which he has said that
India might face the demand for the
creation of a ‘Christianistan’ in 10 or 15
years if conversion of Harijans to Christia-
nity continued ;

(b) whether Government have taken
serious note of such conversions ; and

(c) whether any effective measures are
under the contemplation of Government
to prevent such conversions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) The
Union Minister of Food, Agriculture,
Community Development and Cooperation,
while speaking extempore at the Bhartiya
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Depressed Classes’ League Conference,
Anantapur (Andhra Pradesh), on the 29th
December, 1968 referred to the inadequa-
cies of the Hindu social order in which
people belonging to the Scheduled Castes
were kept out of the main stream of
social life. He said that advantage was
being taken of this situation by prosely-
tizing agencies for converting them to
their faiths on considerations other than
religious convictions. No reflection on
Christianity or Christians was intended.

(b) and (c). Under the provisions of
article 25 (1) of the Constitution all
persons are, subject to public order,
morality and health, equaly entitled to
freedom of conscience and right freely to
profess, practise and propagate religion.
The question of Government taking steps
to check conversions does not, therefore,
arise.

Paradeep Port

742. SHRI CHINTAMANI
PANIGRAHI:
SHRI K. LAKKAPPA:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the draft of Paradeep Port
has been restored to 42 feet;

(b) whether the proposal to undertake
contract dredging and also to employ a
cutter suction dredger for effecting further
improvement in the draft has been finally
considered and decision taken; and

(c) if so, when this is proposed to be
implemented ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) to (c). During the
monsoon period of 1968 the draft at
Paradip Port, which was hitherto 34 ft.,
fell down 1028 ft. Certain immediate
remedial measures were taken and a draft
of 35 ft. has been restored at the port
from 30.11.1968. A contract has been
entered into by Paradip Port Trust with a
Japanese firm for dredging the sand traps
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near the tip of the southern Breakwater to
arrest littoral drift, for widening the turn-
ing circle from 1100 ft. to 1725 ft.
diameter etc. This firm's dredger is
expected to reach the port towards the
end of February, 1969 and would, comm-
ence work early in March, 1969. The

work is expected to be completed in about
7 months.

A cutter suction dredger belonging to
Visakhapatnam Port Trust has also been
deployed at Paradip Port since 3.1.69 to
remove the shoal at the entrance to the
port.

General Cargo Berth at Paradeep Port

743. SHRI CHINTAMANI
PANIGRAHI:
SHRI B. K. DAS-
CHOWDHURY:
SHRI SRADHAKAR
SUPAKAR:
SHRI RABI RAY:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether the final decision has been
taken in respect of building a general
cargo berth at Paradeep Port; and

(b) is so, the time by which it will be
built ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). The proposal
is still under examination.

Rural Roads in Orissa

744. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state:

(a) whether the Orissa Government
were requested to keep in view the
recommendations of the Rural Roads
Committee while formulating their Fourth
Plan;
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(b) whether they have implemented the
recommendations; and

(c) if so, the details of the recommen-
dations which have been implemented ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
1QBAL SINGH): (a) Yes, Sir.

(b) and (c). The required information is
being collected from the State Government
and will be laid on the Table of the Sabha
in due course.

Communal Clashes

745. SHRI D. N. PATODIA:
SHRI PRAKASH VIR SHASTRI:
SHRI B. K. DASCHOWDHURY:
SHRI R. K. AMIN:
SHRI R. V. NAIK:
SHRI K. P. SINGH DEO:
SHRI J. MOHAMMAD IMAM:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the evil of
communal disturbances has once again
raised its ugly head and incidents of
communal clashes have been reported from
some States recently;

(b) whether Government have taken a
stock of the situation in order to consider
the desirability of convening a meeting of
the National Integration Council to process
the factors which have led to such incidents
and to keep them under control; and

(c) if so, what is the Government's
assessment of the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Reports
of some communal clashes in certain parts
of the country have been received.

(b) and (c). The Government constantly
reviews the position but there is no pro-
posal at present to convene & meeting of
the National Integration Council. The

PHALGUNA 2, 1890 (Saka)

Written Answers 194

Standing Committee of the Council is,
however, due to meet in March, 1969 to
review the situation.

Activities of Naxalites

746. SHRI D. N. PATODIA:
SHRI KANWAR LAL GUPTA:
SHRI J. B. SINGH:
SHRI HIMATSINGKA:
SHRI A. SREEDHARAN:
SHRI SHARDA NAND:
SHRI S. K. TAPURIAH:
SHRI SHRI GOPAL SABOO:
SHRI ONKAR SINGH:
SHRI RAGHUVIR SINGH

SHASTRI:
SHRI R. BARUA:
SHR1 ONKAR LAL BERWA:
SHRI N. R. LASKAR:
SHRI HARDAYAL DEVGUN:
SHRI GEORGE FERNANDES:
SHRI OM PRAKASH TYAGI:
SHRI K. LAKKAPPA:
SHRI SITARAM KESRI:
SHRI K. SURYANARAYANA:
SHRI NARENDRA SINGH
MAHIDA:
SHRI RANJIT SINGH:
SHRI BAL RAJ MADHOK:
SHRI BENI SHANKER
SHARMA:

SHRI 8. 5. KOTHARI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have kept close
eye on the activities of the MNaxalites in
the country;

(b) whether it is a fact that the Naxali-
tes have increased their area of activities
in many of the States and many cases have
been reported where they have indulged
in armed robbery and have let loose a
reign of terror;

(¢) if so, the action taken in the matter
and whether opposition parties have been
consulted in the matter; and

(d) whether Government have considered
the desirability of banning this Party ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) to
(d). The Central Government are closely
watching the situation created by the
activities of extremists in different parts of
the country, particularly in the States of
Andhra Pradesh, Bihar, Kerala, Uttar
Pradesh and West Bengal and are in touch
with the State Governments. Incidents
involving violence have been reported
mostly from the Srikakulam District in
Andhra Pradesh where the Girijans, under
the leadership of extremists, have been
attacking public shandies and houses of
landlords, besides attacking the police and
forest officials. In Kerala also, the extre-
mists attacked the Tellicherry Police Station
and the Pulpally Police Picket in Novem-
ber, 1968. All possible steps are being
taken to ensure that the activities of these
extremists are curbed and public safety,
and the rule of law are not endangered.
It is proposed to discuss with the leaders
of political parties in Parliament the
question of any legislation to be enacted
to deal with the activities of the extre-
mists.

Central intervention in Kerala

747. SHRI D. N. PATODIA:
SHRI SHRI CHAND GOYAL:
SHRI HARDAYAL DEVGUN:
DR. RANEN SEN:
SHRI BHOGENDRA JHA:
SHRI C. JANARDHANAN:
SHRI1 INDRAJIT GUPTA:
SHRI VASUDEVAN NAIR:
SHRI E. K. NAYANAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the Congress
President is recently reported to have
stated that the time of Central interven-
tion in Kerala is very near;

(b) whether the views of the Congress
President reflect the views of the Central
Government;

(c) whether Government have received
any report from the Governor of Kerala
to the effect that law and order situation
prevailing in the State has deteriorated to
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the extent that Central intervention has
become absolutely necessary; and

(d) whether Government have
any decision in this regard ?

taken

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Govern-
ment have seen press reports of the
views expressed by the Congress Presi-
dent,

(b) The Congress President is reported
to have stated that he was only expressing
his view,

(¢) No, Sir,

(d) Does not arise.

Decline in Calcutta Port Traffic

748. SHRI D. N. PATODIA: Will the
Minister of TRANSPORT AND SHIPP-
ING be pleased to state:

(a) whether it is a fact that the traffic
of Calcutta Port has shown a gradual
decline for the last four years, if so, what
are the particulars and reasons thereof;

(b) whether it is also a fact that com-
paratively the traffic at Bombay and Madras
has shown steady increase and if so, the
particulars and the reasons thereof:

(c) as Calcutta covers an important
hinterland and important industrial belt
of the country, whether it is a fact that
any diversion of traffic from this area to
other ports not only amounts to the cost
of Indian products going up but also
losing foreign markets; and

(d) the steps taken by Government to
improve this distress state of affairs of
Calcutta Port and to see that it may come
at par with other ports of the country ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH): (a) Yes, Sir.
There has been a progressive decrease
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in the quantum of traffic through Calcutta  Port since 1964-65 as indicated below :
(In millions of tonnes)
1964-65 1965-66 1966-67 1967-68 1968-69 (upto
31-1-69)

Import ...... 6.08 5.28 5.80 4.89 340
Export ...... 498 4.56 4.31 4.11 337

The decline in the traffic handled was the dredging cost and other items of

due to several factors such as fall in the
tonnage of foodgrains imported as a result
of improved crop condition in the country,
fall in the import of petroleum and lubri-
cating oil as a result of increased produc-
tion from indigenous sources, decline in
the export of coal as a result of loss of
foreign markets arising out of competition
from other countries, fall in ore shipments
and lastly due to the ill-effects of the
recession in the economy being more
pronounced in the Eastern Region where
many of the engincering industries are
located. With the recovery of the economy,
it is expected that the traffic position will
improve in the near future.

(b) At Madras Port, both the import
and export traffic has shown a steady
increase during recent years mainly due
to the increase in the export of iron ore.
This is not an item diverted from Calcutta.
The other items of export that have
shown an increasc are iron and steel
and pig iron. This increase is due to
the fact that the natural ports for export
of these commodities could not handle
all the quantities that Hindustan Steel
Limited wanted to export.

At Bombay Port, the traffic progressi-
vely increased from 1955-56 to 1966-67
mainly due to the establishment of the
0Oil Refineries and heavy import of food-
grains, fertiliser raw materials, iron and
steel and related project materials.
However, since 1967-68, the traffic is
showing a declining trend.

(c) The expenditure on dredging and
maintenance of the river Hooghly and
port dredging has gone up from Rs. 75
lakhs in 194748 to Rs. 7.5 crores in
1968-69. As a result of the increase in

expenditure including establishment, the
charges at Calcutta Port are higher than
the charges at the neighbouring ports. The
higher rates of port charges, combined
with the restrictions in drafts, has stifled
the growth of traffic at Calcutta Port and
in the case of certain commodities, there
has been marginal diversion of traffic to
other ports due to the low rate of port
charges at these ports.

(d) To tide over the difficulties, the
Government of India have decided to bear
half the cost of river dredging and main-
tenance which works out to about Rs.
2.5 crores per annum for a period of
four years from 1968-69. This is expected
to afford substantial relief to the users of
the Port as, in the absence of this decision
the port charges will have to be increased
which will stifle the growth of traffic
through Calcutta and encourage its
diversion to other ports where port charges
are lower,

Review Committee Report on National
Council of Educational Research and
Training

749. SHRI R. K. SINHA:

SHRI ONKAR LAL BERWA:

SHRI CHENGALRAYA NAIDU:

SHRIMATI ILA
PALCHOUDHURI:

SHRI ATAL BIHARI YAJPAYEE:

SHRI BR1J BHUSHAN LAL:

SHRI JAGANNATH RAO JOSHI:

SHRI SURAJ BHAN:

SHRI RANIJIT SINGH:

SHRI C. JANARDHANAN;:

SHRI A. SREEDHARAN:.

SHRI K. LAKKAPPA:

Will the Minister of EDUCATION be
pleased to state:
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(a) whether the report of the Review
Committee on National Council of
Educational Research and Training has
been considered by Government;

(b) if not, the reasons for the delay;
() if so, the details thereof; and

(d) how far the recommendations have
been accepted and implemented ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAQ): (a) to (d). The report is under the
consideration of Government.

Literate Popolation

750. SHRI R. K. SINHA : will the
Minister of HOME AFFAIRS be pleased
to state:

(a) the number of literate men and
women for every 1,000 population in the
country at the end of 1968; and

(b) the number of literate men and
women for 1,000 population in the Faizabad
division during the same period ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. 5. RAMASWAMY): (a) and (b). As the
population Censuses are taken decennially,
the information as at the end of 1968, is
not available. However, according to the
1961 Census the number of literate men
and women for every 1,000 persons of
population in the country were 177 and 63
respectively and those for the Faizabad
division were 110 and 17 respectively.
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Consumers Cooperative Society of Indian
Institute of Technology, Kanpur

753. SHR1 S. KUNDU : Will the
Minister of EDUCATION be pleased to
state :

(a) whether there has been a civil suit
against the various charges of embezzle-
ment, irregularities and illegalities commi-
tted by the Consumers Co-operative
Society of the Indian Institute of Techno-
logy, Kanpur ;
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(b) if so, whether the court has called
for certain documents and whether docu-
ments have been handed over ;

(c) whether the purchase of 513 gas
cylinders at a cost-Jf Rs. 13,000, stationery
purchased at Rs. 6000 and one cheque
No. 030254 dated 5th July, 1965 cashed
by K. B. Sahrin in the State Bank of
India have not been accounted for; and

(d) whether newly elected office bearers
have been given charge of the Co-operative
Society and, if not, the reasons therefor ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R.
V. RAO)

(a) No such civil suit had been filed.
There was, however, a civil suit against
holding the Annual General meeting of
Society on the ground that adequate
notice for the meeting had not been given.
The suit was dismissed by the court on
29-11-1968.

(b) Does not arise.

(c) Detailed audit for 1965-66 and
1966-67 is in progress.

(d) The members of the Board of
Directors for 1967-68 assumed office after
their election. The President-elect did
not assume office since he requested the
previous President to continue. The
elections for 1968-69 were stayed by a
Court order. New office-bearers  will
take charge as soon as fresh elections are
held.

Ghalib Centenary Year

754. SHRI RANJIT SINGH :
SHRI BAL RAJ MADHOK :
SHRI HARDAYAL DEVGUN :
SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :

Will the Minister of EDUCATION be
pleased to state :

(a) the arrangements made for the

Ghalib Centenary Year ;
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(b) the countries participating in the
programme ; and

(c) the steps taken to make it a
success 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.

R. V. RAO): (a) and (c). The
Ghalib  Centenary is being celebra-
ted in India and abroad. In

India, an All India Ghalib Centenary
Committee has been set up as a registered
society and the Prime Minister of India
is the Chairman. This Committee has
organized an International Seminar on
Ghalib as well as exhibitions, ballets,
dramas, Mushairas and Kavi Sammelan.
Ghalib’s  publications are also being
released. In addition, a Ghalib Memorial
is being constructed at New Delhi.
Similar programmes are being organized
all over the country. The All India
Radio arranged special programmes on
Ghalib. A documentary has also been
released. The P. & T. Department has
released a commemorative stamp. The
Ministry of Education is giving a grant
of Rs. 20 lakhs for the arrangements.

(b) U.S. S5 R, U K., U. 8. A,
Iran, Czechoslovakia, Ttaly, West
Germany and Kuwait are participating.

Discoveries of Pre-Harappan Age

755. SHRI RANIJIT SINGH:
SHRI BAL RAJ MADHOK:
SHRI HARDAYAL DEVGUN:
SHR1 D.C. SHARMA:
SHR1 BENI SHANKER
SHARMA:

Will the Minister of EDUCATION be
pleased to state :

(a) whether discoveries of the pre-
Harappan age have been made at Bagor
in Bhilwara District of Rajasthan during
excavations carried out jointly by the
Deccan  Post-Graduate College and
Research Institute of Poona & Rajasthan's
Department of Archaeology;

(b) if so, the nature of discoveries
made; and
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(c) the light they throw on the history ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.R.V.
RAO) : (a) Yes, Sir.

(b) Three human burials, two fragmen-
tary and associated with burial pots, and
one with a complete human skeleton but
without any associated object were found
during excavation at the site of Bagor in
Bhilwara District of Rajasthan. The
human skeleton of an adult individual
was found buried in an extended form.
The burial is associated with small stone
implements, called microliths, bones of
wild animals which were eaten by the
inhabitants of the site, and bits of hand-
made, brown-slipped pottery, some bearing
incised designs. The strata overlying the
burial had iron implements and wheel
made pottery. On present estimate the
burial is at least two thousand years old.

(c) The finds are significant in so far
as the culture of the late Stone Age period
in Rajasthan is concerned.

Material Physics

756. SHRI D. C. SHARMA :
SHRI BAL RAJ MADHOK :
SHRI RANIJIT SINGH :
SHRI BENI SHANKER
SHARMA :
SHRI HARDAYAL DEVGUN :

Will the Minister of EDUCATION be
pleased to state :

(a) whether it is a fact that India is
lagging behind in Material Physics;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be
taken in this field of education ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO): (a) to (c). Materials Science is a new
inter-disciplinary field and its development
in India would have to be related to the
technological progress of our industry.
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Several technical institutions are already
offering general courses in this field and
research also is in progress. A centre for
advanced training and research in Mate-
rials Science is proposed to be set up at
the Indian Institute of Technology,
Kharagpur, in co-operation with USSR,

Cheap Accommodation for Middle
Income Tourists

757. SHRI M. N. REDDY : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether his Ministry, pursuant to
the recommendations of the India Tourist
Development Council, has drawn up
scheme to provide cheap accommodation
for middle income tourists visiting various
pilgrim centres in the country;

(b} if so, the details of the schemes;
and

(¢) how and when
implemented 7

they are to be

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c) It will not be possible to
take up schemes of this nature during the
Fourth Plan within the financial resources
available.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

REPORTED TALK GIVEN AT INDIAN
LAW INSTITUTE BY A SENIOR CIVIL
SERVANT OF GOVERNMENT ON
POLITICAL = CUM = CONSTITUTIONAL

PROBLEMS.

SHRI NARENDRA KUMAR SALVE
(Betul): Sir, I call the attention of the
Minister of Home Affairs to the follow-
ing matter of urgent public importance
and I request that he may make a state-
ment thereon:—

Indian
servant

“Reported talk given at the
Law Institute by a senior civil
of the Government expressing catego-
rical views and opinions on current
political-cum-constitutional problems".

THE MINISTER OF HOME AFFA-
IRS (SHRI Y. B. CHAVAN):
Mr. Speaker, Sir, It is reported that
Shri Gae, Secretary, Department of Legal
Affairs, Ministry of Law gave two talks
at the Indian Law Institute on February
17 and 18, 1969 on *“Some of the Consti-
tutional Powers of the Governor." At
the first talk the Chief Justice of India,
Shri Hidayatullah presided. At the
second talk justice Shah of the Supreme
Court presided.
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2. The talks given by Shri Gae dealt
with some of the constitutional powers of
the Governor. Shri Gae has explained
that the exposition of the subject given by
him was as a student of constitutional
law and not in his capacity as Secretary
to the Government of India. This aspect
of the matter was made clear by him on
more than one occasion at the time of
giving the talks.

3. The views expressed by Shri Gae
primarily dealt with the academic aspects
of the matter based on decisions of the
Supreme Court and the High Courts as
well as the opinions expressed by well
known political scientists and jurists on
the subject. The talks were given before
the members of the Indian Law Institute,
which is an institute primarily devoted to
research and higher studies in law.

SHRI NARENDRA KUMAR SALVE:
It is a question whether our public civil
servants can express views and opinions
on questions at public functions specially
if they have a close nexus with current
political matters. It is not so simple as
that. It is actually reported in the
Statesman that Shri Gae paid encomiums
and homage to the Governor of West
Bengal for dismissing the Ajoy Mukerjee
Ministry. This is what he said. 1
quote:

“....he reffered to the dismissal of
the Ajoy Mukerjee Government on
MNovember 21, 1967 as an instance
and said the decision was considered
sound from the constitutional point
of view'",

It may be an alsolutely constitutional
point of view, it may not involve making
a statement constituting any political acti-
vity as such. But no such statement
should be made in terms of the provisions
of the Central Civil Service Rules, 1964,
Rules 9 (2) says:

“No Government servant shall in
any public utterance make any state-
ment of fact or opinion......—whether
political or otherwise—which is
capable of embarrassing the relations
between the Central Government
and the Government of any State.”
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[Shri Narendra Kumar Salve]

Sir, the dismissal of the Ajoy Muker-
jee Ministry has been a matter of very very
bitter controversy between the State and
Centre. The people in the State, specially
those who are now going to form the Gove-
rnment there, contended that it constituted
a flagrant violation of the constitutional
propriety whereas, here, we said, ‘“No.
If at all anything has happened, it has
strengthend=d the constitutional propriety
and democracy.” If this be correct, this
officer is going to be speaking about
constitutional matters throughout the
country on questions which impinge upon
the Centre-State relationship. This is a
very important matter which involves the
question of demeanour of public servants
on such matters that have created embar-
rassment in between the relationship of
the Centre and the State. In view of
this, may I know from the Home Minister
whether he will agree to have on inquiry
into the whole matter as to whether the
officer is guilty of misdemeanour and,
therefore, liable to be penalised.

Secondly, 1 want to ascertain whether
this officer who has been speaking widely
in all parts of the country on various
questions which have close nexus with
current political problems, is doing so as
an emissary of the Law Minister or the
Law Ministry or on his own.

SHR1 Y. B. CHAVAN: The hon.
Member has raised a question which
certainly requires consideration in the
sense whether a Government official has
no right to express his views on academic
aspects of problems. That is, really
speaking, a very ticklish question. Whe-
ther in this particular matter, Mr. Gae
should have used his discretion to speak
or not to speak, there can be two views
on this. But 1 cannot say that he has
committed any breach of rule as such; 1
personally do not think so. As far as
inquiry is concerned, 1 cannot say thatan
inquiry is necessary. About that parti-
cular view, T may agree with it or may
not agree with it; that is a different matter.
The question of dismissal of the Govern-
ment of Bengal has now become a matter
of past, of history, and somebody can
academically examine the gquestion also.
(Interruptions)
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SHRI HEM BARUA (Mangaldai) :
He was stating the Constitutional position
only.

SHRI NARENDRA KUMAR SALVE :
Strictly speaking, the Constitutional
provision...

MR. SPEAKER: We go to the next
item.

SHRI NARENDRA KUMAR SALVE:

This is an important maiter...

MR. SPEAKER: No.
Otherwise, it will become a precedent,
Some other member will say that the
matter is very very important and, there-
fore, he should be allowed to ask three
questions and all that. (/nrerruption)
Now papers, to be laid on the Table.

I cannot allow,

12.07 hours
PAPERS LAID ON THE TABLE

AUDIT REPORT  RAILWAYS, 1969
AND ECONOMIC SURVEY, 1968-69

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : | beg to lay on the
Table—

(1) A copy of the Audit Report, Rail-
ways, 1969 under article 151 (1) of
the Costitution,

(2) A copy of Appropriation Accounts,
Railways, for 1967-68, Part 1—
Review.

(3) A copy of Appropriation Accounts
Railways for 1967-68, Part 11—
Detailed Appropriation Accounts.

(4) A copy of Block Accounts (includ-
ing Capital Statements comprising
the Loan Accounts), Balance, Sheets
and Profit and Loss Accounts,
Railways, for 1967-68. [Placed in
Library, See No. LT—61/69]

[

—

A copy of ‘Economic Survey’ 1968-
69. [Placed in Library, See No.
LT—63/69]
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ANNUAL .TMEPORTS OF NATIONAL

INSTITUTE FOR TRAINING INDUSTRIAL

ENGINEERING, BOMBAY AND T,
KHARAGPUR.

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R. V.
RAO) : I beg to lay on the Table—

(1) A copy of the Annual Report of
the National Institute for Training
in Industrial Engineering, Bombay
for the year 1967-68

(2) A copy of the Annual Report of
the Indian Institute of Technology,
Kharagpur, for the year 1967-68.

|Placed  in Library. see WNo.
LT—62/69)
AIRCRAFT (SECOND AMENDMENT)

RULES

THE MINISTER OF TOURISM AND
CIVIL AVIATION ( DR. KARAN
SINGH) : I beg to lay on the Table a
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copy of the Aircraft (Second Amendment)
Rules 1968 published in Notification No.
G. S. R. 2147 in Gazette of India dated
the 14th December, 1968 under section
14-A of the Aircraft Act, 1934 together

with an explanatory note. [Placed in
Library, see No. LT—64/69]

’
STATEMENT RE ACTION TAKEN
ON ASSURANCES

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMA-
IAH) : 1 beg to lay on the Table—

Following statements showing the
action taken by Government on various
assurances, promises and undertakings
given by the Ministers during the various
sessions of Lok Sabha shown against
each :

(i) Supplementary Statement No. 1
(ii) Supplementary Statement Nos.
VII and VIIT
(iii) Supplementary Statement No. XV
(iv) Supplementary Statement No. X

(v) Supplementary Statement No. XV

(vi) Supplementary Statement No.
Xvin

[Placed in Library.

Sixth Session, 1968 (Fourth Lok
Sabha)
Fifth Session,
Sabha)
Fourth Session,
Sabha)
Third Session,
Sabha)
First  Session,

Sabha)
Tenth Session,
Sabha)

1968 (Fourth Lok

1968 (Fourth Lok
1967 (Fourth Lok
1967 (Fourth Lok

1964 (Third Lok

See MNo. LT—65/69]

NOTIFICATION UNDER DELHI LAND
REFORMS ACT, ARMS THIRD AMEND-
MENT RULES AND NOTIFICATIONS
UNDER ALL INDIA SERVICES ACT.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): I beg
(1) to relay on the Table a copy each of the
following Notifications (Hindi and English
versions) under sub-section (3) of section
191 of the Delhi Land Reforms Act,
1954 :

(i) The Delhi Land Reforms (Amend-

ment) Rules 1967, published in
Notification No. F. 60/LRO/67 in
Delhi Gazette the dated 2Ist

September, 1967.

(ii) Notification No. F. 60/LRO/67
published in Delhi Gazette dated
the 4th July, 1968 containing
corrigenda to the Delhi Land
Reforms (Amendment) Rules, 1967.
[Placed in  Library, see  No.
LT—1659/68.]

A copy of the Arms (Third Amend-
ment) Rules, 1968 published in
Notification No, G. S. R. 4 (English
version) and G. 5. R. 5 (Hindi
version) in Gazetteof Indiadated the
4th January, 1969, under sub-section.
(3) of section 44 of the Arms
Rules, 1962, [Placed in Library,
see No, LT—66/69]

2
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[Shri Vidya Charan Shukla)

(3) A copy each of the following
Notifications under sub-section (2)
of section 3 of the All India Services

Act, 1951 :—
(i) The All India Services (Death-
cum-Retirement Benefits) Sixth

Amendment Rules, 1968, published
in Notification No. G. S. R. 2139
in Gazette of India dated the Tth
December, 1968,

(ii) The Indian Forest Service
(Probationers' Final Examination)
Regulations, 1968 published in
Notification No. G.S. R. 2211
in Gazette of India dated the
28th December, 1968,

(iii) The All-India Services (Conduct)
Rules, 1968, published in Notifi-
cation No. G. S. R. 3 in Gazette
of India dated the 4th January,
1969.

(iv) The Indian Administrative Service
(Appointment by promotion)
Seventh Amendment Regulations,
1968, published in MNotification
No. G.S.R. 123 in Gazette of India
dated the 18th January, 1969

(v) G. 5. R, 124 published in Gazette
of India dated the 18th January,
1969, making certain amendments
to Schedule III to the Indian
Forest Service (Pay) Rules, 1968.

(vi) G. S. R. 161 published in Gazette
of India dated the 25th January,
1969 making certain amendments
to schedule III to the Indian
Administrative Service (Pay) Rules,
1954.

(vii) G. 8. R. 162 published in Gazette
of India dated the 25th January,
1969 containing corrigendum to
G. S. R, 123 published in Gazette
of India dated the 18th January,
1969. [Placed in Library, see
No. LT—67/69.)

ESTIMATES COMMITTEE
SIXTY-SIXTH REPORT

SHRI P. VENKATASUBBAIAH
(Noudyal) : 1 beg to present the
Sixty-sixth Report of the Estimates
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Committee on action taken by Government
on the recommendations contained
in the Fifth Report of the Estimates
Committee  on the Ministry of
Education—(i) Indian Museum, Calcutta
and (ii) Victoria Memorial Hall Museum,
Calcutta.

PUBLIC ACCOUNTS COMMITTEE
FORTY-THIRD REPORT

SHRI SONAVANE (Pandharpur): 1
beg to present the Forty-third Report of
the Public Accounts Committee on Appro-
priation Accounts (Civil), 1966-67 and
Audit Report (Civil), 1968 relating to the
Department of Food.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

TWENTY-FIFTH REPORT

SHRI G. S. DHILLON (Tarew
Tarem) : 1 beg to present the Twenty-
fifth Report of the Committee on Public
Undertakings on Praga Tools Ltd.—Paras
in Section IV of Audit Report (Commer-
cial), 1968.

12.09 hours

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND TRANSPORT
AND SHIPPING (SHRI RAGHU
RAMAIAH): With your permission, Sir,
1 rise to announce that Government Busi-
ness in this House during the week com-
mencing from 24th February, 1969, will
consist of :—

(1) Further discussion of the Motion
of Thanks on the President's
Address.

(2) General Discussion on the Railway
Budget for 1969-70.

As members are aware, the General
Budget for 1969-70 will be presented on
Friday, the 28th February, 1969 at 5 P.M.
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&t gew wx weam (I) ¢
% qg o amga g fR 2w #
3l ot FY @ew wA wrdt faw
&4 T AAT ATGAT |

MR. SPEAKER : The Minister need
not answer to this. Which Bill will be
brought and when, etc., cannot be discus-
sed in the House. These things will be
decided in  the Business Advisory
Committee,

SHRI S. M. BANERJEE (Kanpur):
During the last meeting of the Business
Advisory Committee ..

MR. SPEAKER : The hon. Member
may please resume his seat......

SHRI S. M. BANERJEE : I am not
asking any question. I requested you
that day that some statement should be
made by the Education Minister suo moto
on the teachers’ strike. I request you
kindly to ask the Education Minister...

MR. SPEAKER : 1 have already asked
him. The hon. Member knows about it.
Now we go the next item.

12.10 hours.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd.

MR. SPEAKER : Mr.
Prasad.

Mrityunjay

st gEoa SAT (FETeEe)
sreqer wgieE, & Tsgufa o & AT
# foT y=raR # T w I §E
& forg wer g g 1 ey g A
oY & o S o F Y A §
it A gwdt Ff wHife gwm W
AT ITH 4T 97 AT gH AT vy
TEA TY & WL qWG KT AWTT AL W
At 3 | 9 v W, DA} "gA
w1 A forg# & wg @%

| qget AT AT oy § 3w Ay
g #¥ | it off arfesar A =g
R AW & WOl B gy wew ¥
TR I E s far wm s
frar o <1 &, 72 g v A @
W FAT AT AS A E
AR F ot 3w T e wrfew
o o 7 & e fadel & &g gk
AY Y g ifgu fF fomd md
FIT AT FTE FAAT FT A1 gW AW
9TE e Y7 gwTar F9dw &, ®)9 g
firr & st formmr womm gw d W
a% | frey ol % aT woaT @ 8
IR AT EEET A IO 4R 9
ST AT G A A gwrd ATy
TE AmaT 1 o gETe fAw w2 oy §
IR T8 Vel suaedT T & § PR
WO ST & | TEEIW & AT 9T g
AT g fF ®® &1 9@l 3w figw
AFEET § agar 9T @ e R e
g fax g 3o far qgd fiw it
B forx ar1 IH gw awAr wé
aa &1 fey waifa & &4 oft
ferrar #1 daw rardt ¥ s Af @
a%ar | Fafan g fevar &1 fog
ST qOAT gIAT Y SqEET HAY
gnir |

12,12 hours.

[MR. DEPUTY-SPEAKER in the Chair]

T aTE AR o W Wy
a¥ 2w g 3% g79 g A9y Ay &%
& g 1 i a% Fuw § A A
tfe el o aun gemwEw Oy gEd
aTh qF A & e gmi feifew
day ¥raw A gu § owfy arq
| AT 0 w1 @A fewAfes fen
v g, fomb o awf 2o, 7
g, AR g a7 dAw 0%
gear AT dr g
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¥ #r g & fau gay @ aw
g A gt oAt durd gEET @A
FEral aOET a1 ¢ fF gATd AT
R I g R A g aw @ E
ffeg 9T 9% g9 80 & 9T gfaar
F fau auar fmix @, gard
FAWRY TAT TRAT | AT A9 gW
XA W WEfF gurdr "
&7 M qiffeam st ofs sem
a1 @ & | afew o wfgy fF ag ga
IMAGH sw wfem agr TR E
wife 39% sfuga &4t w1 gq
FAA? agagmi & wa
g I AT { I-HE {7 gAGS
FY FTEATE AGT WY & @HEET A
FaaaAdagmfs ag ™ 727
faw smF =& & wifs  gEEr
HTATHAT A TG @AT R | qE FHIL
TgT A9 4T T A wifww 77 @
t 3wl Y aa & fs O smere
FRLRA A G AE & @rg fv sen
g g% A% gATL A9 ¥ A9 Iy dav
few & S it s a® gg W ;A
£ §WT A€ § fF 9 7 1962 % gaArd
FOT gEeT fFar ar | gEfaw o
FT EAT aga @al 1 arq A9y § 97
THY A9 g g AT |

qffeaE N FFET @A 2
qifeea & oTEHY gHIX agt aaET
oY @Y &, oy @y §, fawd @ §
AT g ww@ar f& gw FEr a® IAwt
THqIH FT T @ E | FgA & I8
el 9T gAY FTH FETE A &, 07
fpT HY A qar w=ar war g e
are-wre Y FHEAfeat & W § 1 T
% we #gar g & ¥T wra fE
WIE FIW & WA 9 AE afew @i 9
2, o1 5 4% & fag ar A feely o
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& fog e s AT AR @Y o &
ST gEAl & gy se AT AW A A
A E R OF AR AwE A
a 7 & fr o i a1 A
g fs ag fadfwd Y wmm oo
a0F ¥ Fr s E fF sy T A
mifa s FI, W ST T, W
T @ fomd T g 33 R few
ST OFaT 62 # @A & v, 65 F A
¥ e, 9 A A0 ) TF; A0 qraaE
@A T ATATFAT @ AR Tg A F
F form fadei & % smar w7 &1 97
G & e H A gEA qer i
T FA W SF qa1 AG1 qwar
FET % GHST 99T AT o qEH @ AT
A F Ffgm e RE? qafs
FE ATAT 8, A9 | &FT &, g Ay 2

E|
44
%
73
|

ag & wyez 7 a1 g, 9% f5 oo 3o
3=t & arg 9= fadad gzr F waw 9w
WAt gEr w9y § s w9 §,
ATE, ATET-ATHT ¥ AT F7 &, T8l
A H T g fF a9 =Te #T AT
A & TfF gATS w1 AT I AT
qer W 2 § GfF Ao oEEwE
FATE, T9AT § A TA7 A1 A9
v & R &, i agy gw 8, W
T ot ZEe ¥ omar @, T aga A
gaTR avae s § f orgt gEe A &
e A1 fadar @ ar faw g@ar g,
agT TOF qqF Y AT JIAT-ATHT T
| FIA AT AW ZHA AW
ferar a1 s afaw wywa & faan &
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39w ¥ Ffedr aga wfear @&
R gw g e R F & @1 )
I M am AT a3 guEag
Iy O & afe @ fra-fead
wf Fr-aar F40 & ag AnE | A1
T & 1 % e P e v
fFrgagasT st am & |

qT T UL A FTE AT | AR
A TH AT FAY AT WA AT
7 I TST FT g4 | IAH TF TET
Ffeart ag an g 5 g A R
FTRT a0 ) IqF & 7 oo g
% ufsw e g g ¥ wET
FX, F7g &1 gHAT TG TG 9 @ &
formd agr &1 A F7 faewa ey,
ag TIAH G, FeF F GGATH €11 AT
Tg S FA 3% A9 @t g8 gfewe
gt oY & fF a@r Wfear aveft wgrad
nT At g fr g AT A A AR
9T a1 fFar gem 1 A 3B o 8,
fodl aeg & 1 g1, 9= 3% e A
FETE, FET &5 whe & @2
FIATE o I°% fog fFdr @@ a7
TTFTT AR &, AW A A R AW
THAFT T AT T & AT, AF-9T9
FIAT, FTE TEam fawraar awr gfews
g afew afar &Y st wART
HATEHY WY & ST T a1l ®T A o
g 199 ar & fasar @ SR 1w
T g 1T 9T FENT ATFTT Y GHET
1T Y FT@ AT ERw fE OF Tew
7 Wiy §, ¥ I famr smar § @
i IaFT fawraa gt &, fowgar ¥
T aer g | s fawraay ¥ qew @
A I T FE W AR EET @A
@At gr foad arfaw, agr fawrad
T IEAa |

O aws s ot i gl g,
A F F qEard § Ay gav g

FEIT AETCA T qg< WA
T I8 o famr @y € @ 1 wwlag
A fF v & A oF T o
Famar § 1 ama fordy aga & @ A €
st gfe ¥ SEd *E W
TG & 1 T 9E W wR R,
fea foq qamar mav @, @ fa=m
T & ot & | we faw A & fag
AT &Y 7 IH ama & fow agh qav
fare aamar mar & & fee o & fag
T ZH AGAT @EAT HWTH qEA 7
g yoft s@zar aATn @R F faw
fad offe & & wifge, wwvaw F
q1fgw | RN FT GEHREAT ATEY A
g1 & grg 7% qdr & S & fe §
am #Y, @AW FY AT ST Jfg )
s faofd M7 gw ¥Ew fadr
g7 fadrg #1 s~ FC4, TS @A §
farzwa ¥ TG & gEEEL AN
g oF forerag # @@ @ AnAr g dR
sa% fam dar gt &1 feeg afy sma
sanafrs gfer & #3 1 3y SR 99
fasr g, 3aw i fosma w1 a@
Tg &, wiifs ag @t sarafs gfe &
FEd g mar g

s & farfera T & FaTE WY
T g TR W a wfewrt A4
T ¥ qget @ 77 8 fr q3-fardr s
# 5 avg & agrar a1 @ & fF I
far T g gfeww & @ k)
:ﬂﬁﬁu’(ﬂr&mt?%‘ it suraRIfen
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a8 fan fF ¥ afeww arEe # o
oy o W | qEd wfemiag ¥ fe
9« 7% Ayfe faww A g, =
|t w Qi wg & fasel | AnfE
fawrw ¥ ow aga a¥r sfzat ag s
g fr gt TRl FTW FTA ATl A AE
g fowmar ST fF g AT EE ¥
ol =@, e w9, &few e & A
ST ¥ qgET FUW @A 0T
T e W F faw gwer
TG TFET A, THH  TE-ARE H
feam aver #w @ wfem | s
TYE g4 @—I9 I e A fan
T | A gfmw ag @ fF e s
M-TAT ¥ &7 FTF & v a7 @
A W § e mew A AR
21 T Wy | qEd S A €, A
Ft fedwr &, & @ wwa A W
[EAT, F gOF graT &, e & g
Gl o

gt aF sfnfem FOTmT w1
way @, TAF A { UF agq 497
fowra &, @EET 0¥ ITENT § og
FERF Y 2198 wgraa g fw
AT W UF § AW AT TE FH FE
& afewET g T g9 g FW FA
# gfaw faeit wfed, femg @@ 3
wer ¢ fe S faeelt & Y w0 g,
at fawelt & arme-qr ATEl ®1 IEH FH
A 1 s g geit o # ag
gErgr wfay ¥ @ g fF fage ®
& o7 ¥ faFrag aga A @ @
% agi & aEr ITRT H gOET
¥ «vil ®Y gETn Smar @, @i A% R
A, FwEw, sfe o & fay of
FNT W o7 ¥ O W gL { A0
sismrmT 1 fmfaarama &
fre dare ¢ f6 1020 a9 oy fage
¥ ol o w6 oY, wafed s
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TR ¥ =y mar, HfET AT Ay ge-
fradl &1 oY A A & 1 IO Aw A
7g ¢ % wreft v woge fage & a8
forert &, sfad &7 gome fw e & o=
arar Ay ¢, A ag a9 aga wedl
Frdt &) fegraa: W W A A,
wfew srmamifes gfe & 78 v A& 2,
AT ag & @ ¢ 5 fafaa i sfa-
fire 2T awt & FEgawi § aga s
R GRT 1 @ &1 EEr wegaw &t
framY forg e @, oifaa FT el aw
qTE F1 AT Y Fga A JATQ & § )
¥ xg Aran g fF o Al & 13 61
o are i, Sfew snfas wfeam=at 3
@-mﬁmmﬁﬂﬂf#ﬁml

afafira s & 7 o § w0
q &% @ E, AfFT gk e A
Tee FaTe Ag faer & 1 @gl afear-
¥z ¥ fogw framax w@ 7 @EE
faar mar a1 fw g fagre & faedt a1
Feré & ford 7 &9% AT 9T AAGA F
g ¥ gETET T A7 F&fF F@
T A9EC 3 TOT AR 9T IIAH
T 5@ N 9% AW aE §oar
fagre g § w41 & Y gF FAI9-
FAF IO AGr fAET | TeAe &
gegee ¥ #Y qer A gF T A
T fF T I 9% gWA TAARE T
sfear 71 @ AW fear , afew R
HraA Y a% ag 99 AG AT —

MR. DEPUTY-SPEAKER : Is it

Rs. 7/- per day ?

st g wEw S g, T A
N agt e fear mw g A
fageae waz IewAAt A S e
$ ¥ I ww F anfwefaae s
fagre maAi & vEATEAT A OH. UF.
QT F T FTEA F qrA & ¥
Y afer & |7 FT FHRAT A I
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AR AT AT @ at W aw
# AT A oA Y AT, ¥
aTT EIHT AT |

gt 7@t gTe A frwrw & fd,
" #T  HEIAE faww & fAw
s § fr vefas fod ®wwar
TETiH® T F#AA AT ATAT AT |
a Gy § fF fage & gifraw
T g Y § AR see gifae
frrem o1 wr &, A ot qw oA
qgear 78 g% & 7 fagre # o g
Fgfea Sarr f@ar 9 w% ) qEardd
# o gy et & fF WA A
WA a1 e fads f
YA a1 Gy & AT A ot s
SRGESEE C iR ok s o
Al & grdt ¥ ogw @ E ) wH
forar e &, THET 9AT  FETAT FIEIT
T & g, ¥ A s@mard ¥ adf g€
aral & T gY smuwr sAre fem
FEAT E |

s AR fawg #Y i # s
eqr fammT Tear §—& @1 ag ofwm
F am, 93+ 9f@m & ffe & a8
FTERE I AT ATFE QG
qEr & & foy s Sifay fr feh
e Aed & A A gf, o aga
o g, w@fan s s aw
ST oal ¥ #@T F8r1 IRe ow
o gF fear) & qor fr few
e w7 sqTe gE fEar ) IR wr
fF T & s gE fear g

ot aYier i () ¢ T
w1 Far fafrar-asme &7 = w7409y 7

st ggow wew: ¥ oqerfw
g ¥ Ama g ey W § W
ATH &Y T & | e —fadt At a
I & 1ot HUTH FT A EMA &

T ¥, *ifF aro-grEret A o AT
ool af av @ § Afe e A
1 @ & e aRk wE
TAH A qar Jsw-A7 #Y v A
@ "o qw fww omar @, afew
¥ WY §8 ¥ quar &, et ew
S T W E | TH AW ¥ w9
qTga F7 foat arde &1 JE, AT
% AW 8, 38 06 @ arhw g
ugi ®T F@ qEATei w7 g @ & | Indr
7 fam age, aTo 18 %Ay 1 TA.UA.
oA FaL ¥ A oF AW & I
¥ g% g 9arq faan fe s &Y
HTACH-3IT AAT AT T & I9H 2 T
95 WTE ®TT FT GIET gAT & | TH HH
H AN FTB a7 AF 91, Ara-
FO a6t & quawnt { gy &faw
qeTg gt ¥ 9T frar @, suwr frerw
FT ATOFT oA 9T, FAfwT WA
I FgE F@ & fF 2 FOT 95 W
®GT FT W0 AT

TR o ao gw § o wE
fF amawr W H 3 @ faw Ty
¢, tuefom amiw g A9 ¥ 2 0%
31 #ra war faen g, 1 #Q% 25 @@
TAT THAIIE TYET &7 faaT 3, 40 A
T Ugee) ® frer & 14 I
wgr UH. 0§, £ & & sdmw
#1 fa=r 8, feg o0 wad e
ATTHT 2 FAUX 95 a1 FT ST FAT |
m&T ¥4 ag g fw sma ek
TEEOT # AW @ § R awr
A¥ qu A€} AT, IAE IEAgE Ay
o & &Tq A1 gt AT & @Y ag
T @ AT @ § AR @ I
it 2t @ faq ggw, 18 ardw
F TR AR AT F7 JAT® e
gramiarag? s wawd
HTTH! THFEGIE FEAT ¢ AT TN &
dwr dz1 AT § o R e afr e
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[#f g sz |
fw aw wwEdE T T ) Y A g@-
gE ¥ & ww & smem afew oy
T Y fFeY aeg & oft Suar A &)

T aXE i a5 qfeww  wvre-
g wraraw g, 99 ¥ a1 A,
afer agai A wrer wwm @ ) IR
gy ¥ 99 gt &, R fau
wft & S g o fawean &, 0%
g T@ | ¥ oot iR § -
adt Y A e fawmAT TR §
¥ mara @ 5 s 3w 9T enA fam
FTH A FB 7T AT AW IART AT
FH OZ AdM | tRAm @A fE
I AT AFAT FATT AT E IAF AR
¥ zq a1 &1 fa=re w7 T@w A g
& foq #1w & fam Iy = av <@
¢, 99 FTH § AR QAT T AFE
7/ a9 7 & f 3@ aa #1 A A
f ot arwee A | aga A% & A
T AT F IAEF I AN
HEA G, T ATATE ALl £ | FTAH
TR, AYAIE B ARG & | Aga &
aréo Hro uHe fwad, & FFar §
f& = mqrAl oawa fag € a8
ot weag & fF o R wETER #
amEd g A 3 Heanedl § Aw fag
& | gafey Y & ¥ qeqrd aEear
¥ 99T g% FY Gywar @ g, 98 3
FORTE AHAT &L, a1 A g, I7 &1 a9
= Heqril ¥ fasrey | 3EE A9 @
qfewr® & oft o AN A gT gl
Fmoamr g WA A XY@ &
forer 99 sgF =TT ¥ v HEdr
¥, g § $1€ fa¥rg ara=y 91, TEE(
qaT TE AEAT & | ¥ AT AET ATHT
W 8 @ §, § g fowma A
wa, dfew dm g ¥ aman g fe e
W gfawnr S aE TR T
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YA AT aF ALY AT E | IMF-
ey § uF a9 FEO0 | A GOF ]
9z ®Y A & | gfend smaw % Y-
&7 9@ WA T A1 IR qgai A} 56
i ¥ fau, feer-faelt 1 fim-ame
¥y 2 fay ) o s fae § aman
dar %2 faar, #1% qo a4 ar )
FifE ardY @fe smor SAFr ¥ T
A1, T FATfF TAFT oTOT TET AT | F
TR 3 2 9% 7, I F @z oft s
ITHI T@T | qa warw qg @ R
TEATET 8 FT g oIEEr fE wwe
FFEXET AT T ATLAT, A Y qE AT,
FE F4I |

UF a9 g A § fF am gowAd
F afuFifgi w1 77w 0 AfEr
TR & fF ¥ awg o I fvia
FHh AT AT FTH FIEE F FAT
%, A4 A aTH I ATLT
s yfyse g feg &1 wwmAR &
arafiaa afusr 3 € afeT 99 =
g grafrya yfywre /g0 & § | dEe
aaag g fF 97 F15 = ge e
ATET § a9 IgH qTEY H 7 ®) F¥O0%
& T AT AT FEr AT E a7 39
T & qU Q-1 dF &1 ar ;A
FUT aF 1 JofT 77 ATE! & | W AE
¥ g& &1 7 fgae-feae a9a @
ATAT & | T AT NG A= ¥ A=
sgaTgr Wt FT a9 W AT AN gh A
afera sy w1 1/4 @ IAAT 3
TTE § T AT AT A7) @ AT A
INT A W AETE |

T AT CF A9 qg § (F 9
T I T @G @ A8 @A R oA
o @At I gEwr fay of gRi
a1 78 a1 fow w0 & g mR foo
et gfFMam sk I § X a7
[ A< W T § goerdr AR gEd
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Fearst ¥ ara-fie s g T fe
@ ®¥7 ar W Par marT g )
 ohfafor frat gfafa g fs
IgHT T w1 AR FR T @
TErAY & ¥ B qU w7 F ¥ AW
o ST, T IEET F§ 9 o Ag
1% gt ¥ arew Iy faeA
wifgw | afeT T fog st adte
g 3% qear wifge fv 7§ wrwm
Tfgy | 9%y tar far ag e @)
g s W ag g fr famd aw
et 2w w3 B fF TR
Far =ifge, I T9 a1d #7 fE5% 4
RN L fF g gy ATE TEATHE
AT Efear #7 geqr *1 3AT & afew TE
0 a1 #1 fos <ot & 6 g e
rgaT fag arg ¥ § | o191 A "I gW
A F ATg T ¥ 951 9% § afg
g OE) AT STHFAT & TIEIH
amqTe ¥ e ¥ & | AT ar aga
T FTH g1 AT AT TH aTd F1 FI=U
TEF FTET R |

o= & AT oM UF qgd wEA
Ta &t a2 feamr =g | gk agt
wfen =1 fagma w371 9t aga ffaw
A @ ot aw & @
arfgd | 7q g9 e § 5 arar-me
fadrewe @ gfeedi & wfag feg o
@ 1 oF 9 wFfaE died ol g
AT AgA e AEINT arer
gaarf | g9 & & araew § fadfei
FT TGIET SATA TEY §, IAT H arqAv
wfow a7 oy €, 95 jETR agl
AT AW F Y arOT FT 0K aga A
T TEY | TR W & A AT
H A9 9T aF  IOA qmEr-an
W §, I0g T AT T gW g M
@ & W wrf aifas WraeT # a
7t ¢ afew g T AT wY T

tarfs gt =% Sy SO | ok
AT A | FEE & w9 F § fely
& fiFdr o7 avr & <@gy § 1 aor g fwr
AT AT @R | WE W 9gd Toreq™
# gy 7Y wifg oft afore e
7w TR ¥ 9 faar ar A
TR A% §fEar ®Y Iy fear, Afer
gon ag f& gawt woew QW@
R ag gzar 9 @ | W &
sfigra ¥ fafs w1 /T & &, W@
ST B F@ET g e ge i A
FTAT &1 ) FE ff w1 Hir W HfRe
AT 9T WY | AW aNEe §
afsa gua) qowa Al @ o ¢,
aFEIT g o W &) agh 9
aarfeai &1 ot w1 swEeaT 78 ¢ A
T U A fHy A T a7y #) ok
wETT § | W g ¥ e ¥
STaT a1 agr W w1 arg oy e A
T A & | IEEY 3 T Ay Ay
2 agi QT A ST feedt § ag am-
FH g ¥ AL HTH AT ¥
FR & fage ¥ Uwog a fawsf
wardt & ®adag & fog amow w=w
frar 7 gu¥ fag i o @ wrfgg
gt ¢ ot T e g § o
g A & AR ST A T agm £

o X gu7 fag ow T § ooy
74t 4 g9 Igi Nt g fear ar
g7 66 #, & ITHY ag fowmT wrgaw
arge fomd wer, fadty warfe ot
HTATIT | 9w awn wer-fady W
£ 7l ¥ & 0f oy | AT ¥ & agt
73 &, % s wgar rgan § e ¥ o
g A FY ey F o | qw e
arar & fr ag wTe #Y avew & Afer
a1q @ w1a & o e €Y e
#r § s Ay ofs v I=fr gt
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[+ ggorr s
or Y &, 7 HT A TFaT O @R
T AT AAFT A AL A AEA AGY
W IR | T A )R, W
sfodem, o wgd A AT g
T g FTH FI ® § fF Jrg drat
! srafewar @ @ § wifE @ o
fadull & vy oy Afew @9 &
ATy T4%T ad I 7 g7 wfge fE
a1q 47 A7 et & RAwr $7 ) 9w
FIC Y =T A A JTEAvEwa € | 59
Tl A IAH AR N ¥ q9TAT & TAFY
dareeT & X o falt oF anfa &
arw Al ¥ar feg SEEor ¥ fag &
gl &1 am o o gR w7 A
wWAXY a1 AT THT ¥ v F 4R
L Rk

oft wererw watw  (aferor faeet)
e AgEd, wgrafgw  Twegafy
& Ffpaewr 9T g wEAR W7
S W FW gy w9 & qwed
A afaw g=fr &1 aga  fa
frer & 1w\ afpmew ¥ of gar
g a1 g | ¥ ST g g froag
FTIAfa g ? spr AT f5 XA H
T wadt gt g€ 8, T 99w @@y
¥ wafed a@ & v foodr are gt s=gt
& € | v anf o= @ oy W TER
o7 &Y AT EY AT AT FAFT A
wa® ®1 A afz asf 7 &), ¥z @
aaw & WiE ar fecwEy ¥ aw
*qT FT | “HIET-HIET g9 A FEaAT-
wxar 4" ¥t ag Afq 79 T900 1
qoA ¥ & ok 5o fewr Qo @
MW TAEAT & AT T Wy fegfy
T H

I AR W W AR F I
Y ww a9y ag d fE wER 22
gt & Twa-ETE § AT A Iqwv A/
b Tt 2w Y gfrardy guet At g,

e A grEEret F e A § 1 T
feem & o dar gar & &Y @y AR
& 71w wlwaw & | 38 avsfeer adear
¢, e whear 8, wAerer A
g ¢ S FEET ot wot § 1 AR 9w
fFam Y ST & Gar AF dvm @ A
ST 9T SR 7 Sfaeai wot | o
2w auf A9 gf, AN wwz @
T A ¥ & e &Y mav T aw
ast y=gt @ T IwEr wfer T A
WE AT FEar ¢ oo o weE
&t FY T Y eqT AT wifgy Ay A

AR

=Y A gfEd o 14,500 F09
T ofses F9e & s anfz &
fordr e & o= &1 & forir 3000 3
At A ¢ TEw ame arfex @ fr A
Fr T e AEY frar mr § R A
3t 7 frar o w@r d s A A o
BT & 3R g9 99 g &F HY qreA
A FT AT FL, WK A gH FT A
g @ AW F s fra gere
grm o afcmeaeasy @ 3w a@g
&N | Rfad T g FT 9 FET
& 6 T8 ¥t 4 o7 sqra far &
3R 3% FTI0r 3T gt & I A8 &)
TEHT % feT FIHC F1 7EY Araw, afew
A AT T XFar a4y fra A @
fored oY Hgg & AR FEE

qET TF IAW FT qTeGE ¢, I
1 g 4g & fF s aerd IO §
AR fom¥ fod wOe Wy v &y
T E Y U Ae W ouw @ g oand
A FATT TAACTHT AT FTHIL FAN
9% & g 3,000 ¥03 ¥ afus § 1 W
10 gdz #1 fafrwg sYfee smar sm
a1 T |7 300 ®OT W ATAGAT EHT
wnfglr & g7 ouw F=Ii@l &Y
AT TuT W § quT dw ¥ gAfa ¥
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A Fw FTERY § | TR T 300
FAT ATHEAT A F g A 40, 50
FUAT T 9T § W i aR
HEGTT FATEY AGT XTAT TAAEIHE FA
9T+t 7g gea g | AfET g
JUW T FrET do0 g | AT g A
T8 g "@wa & g @ &
FHICA Y Fqagae TRAE, A
IAFT TEA FT Iga< T o &1
Wt uTeT graT & 3R AW FT gFAE w@
giwroramr g ? s ag & fF e
1 s Aifa eg & o S A
¥R qF g TEF! W dAAEEE FH
FfMradddl WEE & T
@1ETar & fr 600 F7T w9aT @ @
AR ZEA AR T FA AN
9T 9 & far a9 Fga & fF g
qTe G8T TEF & | UF aXT Wewrer &
Iz oy 7€ g fad @ @ § 9%
FE0 TTF Fo To #T fage & w2z
fas a= g W &, ar Y I9e TETeT
afadt § 3 9T & X 9 FW AG)
prafeg ag wgm 3% w5 ¢ f+
gardt statfns Aifs awa g &
Fa1 4T § g e & fog o
feard AT TN | F=HT aE )
e fgard 't Fa1 geg & gL AW
¥z g WAy ey fom aww
gaTy 2 # qfw W W W gE ger
g1 It gug wifFem # wUer &
ge fFar qar | feear 3 s 8
q %< forar, agi 3T fowrd @Y @ ¢
T gart gt d¥r &7 FT w1 e N
& gAT R | AIEATH AT gE FO
fead a8 @1 a7 &1 g3 it of 2
T T gk o w9 d89 aw
Tiafedt 7 & | 9 TR ¥ qEE &
fa¥r 50 arm w9 fAeer gFa & AR
ot AW ¥ I ¥ fod, qw & fewre

IR wogk & ol wvar wifgy sak
fordr g & s wqor A 81 ag wrE
O Aify T 31 7€ ow fawary
foar o @ &1

Tegafa & wrawr § wgr v § e
gt fadw Afg a€ gww @ e,
A A% ardt awy &, fer R €
o gfrag s fRw Afag?
for ard ax ag fadw Afw 1947 §
FAraTagraR o @ E ow
f gare #r ofefeafn faeger axw o
2 1 food oF o & A=y TR w-
frd & oY & F=T F g AW A
ATAT & | &N qF 9 B W g fRA
HqEE g, A0 IEET Afq F OF qg
agr fagz o T @1 A e
& urer fase ot @1 & fafew €=
¥ F”T qE o THo To H Zo Ho
FTEOqIT F @& AW AL W AW
AT arfrears gok ST A § | W A
Afer & axer 7t amar 7 onfee § e
T ¥ AT afifeafaat a fodd ©Y
FEw yoT fade Aifa wamar § &%
Taw fad gfrar &1 A o gew feelt
F1 14T E ST FHAT | qIfEEA K
7 & gt fawy, ARa@m A e @
+ft gfgare feer @ &, s ofomw 7
g 5 ¥ oy A, Ry
Ty @ &, A qifsear & free o
@ & | ag TfEwTT w1 A OF A
3] AT /X E | I GAHT OF T A
mar ¢ 1 fom g go o Ft fafew
& ¥ =< gfeas draar w1 o w3
FET® AT FT ATH ISTT AEAT 9T I
SER AN €W W A N gfem
ATEAT HT I FT qgT & AW A AN
HTEAT T FAET ST ALATE L IW
#Y #ifa ofda & wror gt W
QA AT AAET AF T @
&, arfsem agw f g a1 gl
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[+ arerror 7T ]
ffr e s Wr 1 = faae 7
frar f ag o @z« amar ¢ afcfeafa
¥ T IAH AW gH Y aAqr Afa
x|

o & ufaar & feafa ag =i
woft g fr oY 3w o Afa & fasg &
YT S 9 g 9T @ P awy § I
¥ w1 gw fovar €1 swEge a9 )
o wwrEe, foew @k aEl B oAy
ar A fem, se @y fog %
frar g e Sy <t @y &1 afuwe
FEIR ¥, §67C & L q@EAA ATH
&t fireee &1 oY g w41, @@
e oY & | S gaT frw 3w g, 9 gw
® gETgarT WY ¥ @®ar & S A
o mfeat 2x § ) fUF § ATl
7T BYY &, gAY @ 9T Ay &
wTaT & | T Agt $7 0 @A & A
g dwA Wy ¥ o3g s Afa
§? gt ofew ofem ¥ an
¥ gt fadw Afa & s=x
gy ofEdw s aifed ) & A
wgar fe a<al & fame +30, R A
we Fgar g f& zwoEw ¥ S
Q| 1 ¥ wgTTE g Ag oy
¥, AT FAULH & qUg IAF gAY
T Ay ) wm fw ww gfew
WM X g N WIS F AT AR
fawz wr vy @ gwar g @Y Arfax
frat g% wg o A § 5 wifs
™ e fx @ wfed @ &
forr Y wwr @ 7 s AnfaT SRR
¥g anx § f =g wrw@ & sg-Amw
qfem dR AT & o A E A
™I W A sgEer R ogw
g ot v § s TwTEw R
ore § 7 ofews oftm ¥ s Y azeeh
gt Afy & e ame & A o

Hifa aEert grir 1 R s T A
FE &t 7T '@

qifeea #t afe a7 @ § SR
qiffeaT & gz St gEma dr @
w®ET g Ay N Eaew § 1 o
qffe@m & #=T qX ATH T
o€ T@T §, IAAMUFIC T gg 9 @I
21 g &HrEdr &Y @erd A &)
gfeww 2901 & sz T T @A g |
qYY I[W F FL W HEAIT g I9H
FAAT FT AW g F fAy agi @
aETmE FAT T oA AT FT HE
W #t AR Wi gEar g1 ;g
qifFEaT &1 72 F grea gATe fad
AT #1 9 ¢ | A AT qrfEEarT 71
TeaveT & gafad Fgi st W g g,
A g g, 39 ux e F
F¥ weeg &, AT AU wE Y A
Ft STETa g 1 o faRw Aify & e
3t ofmda 3y %1 7o 21 ag
AR AT TR

q@ ufemar & sz oF dgew qa
& TR Zo Fo AT A fagzr FT @
2, go Ao Uo @i ¥ fagyT #T @
g sfsmmsRmaNadg e ®
g1 0F @ qa Y@ 1 gwTD
sr WY wEet & & oW dgew ¥
fegra & famame @& &t OF
SUT WAT T §F a7 9T T AGY AT
afew Fa 9T ZAT ATeT @ | Foradr IR
yF9 § IA& garfas® & a1 ag a1
FON | TTETHE TG T TTET FEAT
#1 feafa dar 1t & 1 it foed faal
v & aferor fawzaa mar a1 T Tw
¥ waw §AT & & qor fe gEEr
aREdT #4T g A1 ag ¥gA W0 fw
T gaeET a9 foeae

“My country is the meeting ground of
India and China. Culturally we are near
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India; geographically we are near China.
With the withdrawal of the French there
is a power vacuum in Vietnam. China is
trying to fill that power vacuum; we are
trying to resist it. America is helping us
but America cannot fill this vacuum. This
vacuum has to be filled either by China
or India but unfortunately, India is no-
where in the picture; so, we are forced
to fall into the Chinese lap.”

fagzare & gura w4 A @mar fr
g TF dgeH dur w0 I
AT gW IW §FAT F A A A
17w ar HYT FYE v dge
TZAE FRATE | HATA W AR IH
39 ¥ AE WX aFy wafad
AT ¢ {5 gw Oomw meeits &%,
|TE EATaT &Y, stare @Y, Ane fear
g ar aridT gY | @ geRl ¥ fAaa &%
IET AR | g fas AT,
oA Araet & Al dfaw qwe
¥ A% qeha gmr  Fifge o
AHT T AT FEAT 7T @1 wT & 99
Frgu few s AFT AT A 7 &9
T IHF! AW F TF 767 |

are ifega s & swdEA
I AT ETE, T F I ST @
T IR g IO e AT @
2 wfwa wra g Fgdr g o ogd
ZAY AL FrEaT A § 1 AL, Wt T
ferz wgraTI 8, 3T W @A W,
sfag ¥ zas) fg= agrame 3 ¢
T AT T AL A AR A fgw
HEEME & =T w4 #) A &
oE &g aram & fRe ame <fed
g a9 qg wam gefaw fge
HEMETT gATT §, BAR 99 g &%
agt 1 g g o Whew | A
g & AT w HY ALY A ¥ g |
g% ot fadw Afy o7 gETAEwa
FETEAT | fg TR 9T W W@
§ Iy AR AT et fadw Afa

¥ g & A wr ) fee gard
frRw dift som & § w7 o ?
F47F gAY & qrfet @iz foar s
g ¥feT ow gk o wfew §ag
qifeet ®edz W § | Tg OF sAEE
TA TR AW E W oawy @ o ¢
fe ot & wqm g WO arfert
Refe @) fRwafregt 7
T WA N E @ g v
gfrayman d it I §, wi §
wiea w7 faRy Aifa & sgor & 7
AT g wAT wrE-wea ATy
favam w<dft &1 3% fyar A
@ ¥ 1 oforw g wrE-wetormaTe
wraAwife it Ay o
o3 § 7% 99 9% & -fird wwaar
&1 o 7T A WA & 7g AT
AT fogdmre o o 34y 7off @ dar
Frara A wg gy § 7 D
ga wAt & whr § fE ag o 0w
MA@ R O% | @ W TR ¥
qrfadt 22z aq 3 | qifadt =iz
X T ®19 gEEA wreR  fafret
T & | it grer & gare Ay fader st
ATy § | F=E AT g, WX W wgar
dfF oo rd s 3w & § @
w1 wgar g f& gfgo ahft o
WA 1 qme feay SIW A ¢, &
& ST | arEE AR A AT w9
FHE T fem & Sw AR
e wré famn 7, AfeT far g
WIS feagara & feal
far i v | srwr g ag ¢ fe
gardy fedw Aify gat 2w & fgal W
fararT wo g ok o oy &1 Ao
e fadw Aify & & ot o wadt
2 ag o frF Ad 41 ww oW AT
T g P ww AT ¥ e g R
witdmdw & oY § N go g
stz Tt amal ¥ N g W FT W

émvﬂg
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[ #fr q=rer wehr)
tsRmg v ae g ffa sk
ad awdw A A E ) A
& A FY FASI WA AT § 1 A
o & f e @ ow T g S
fir rfaraer guT AT T FEAT §
IEIT S0 FUT ¥ AT &1 IAR
qE greq § | TWiaU ag g% dEl
gy fF W@ wgmafa @ o WA
agrofe 7 ax gu% fan ag ofeam™
N AU @ 1w W
qifea™ 1 fase wear § & &9
qifeT #Y T3 §987 FA §F fag
faer ®war &1 mEfag g @
faa wr g 1 & Af WA fR
vy sy & fay, & @ =rEEn
fe gt &0 & fo@ ) gwdmi @
ferran wmey & W< frrar aTE aE
¥ & g E ¥ Iy § v
o & mfes dk Awc & fern
@ g wr | wfew g #
frrar & gom ®=t ¥ AT A
gard = ¥ A= § g O A
At 7E & afew ag wfers i A
N g & agar ¢ s grd
A g, ¥ aTd A D
AT T X AT ag Fvw, fgemw
T g9 & 919y 4 9T @ITE |
¥feT awara w1 fagg § fs dar
@ @ §) g ag g fE e
aE % ® X foiwr &, amw
FAOET 9T gAT ffar & & =g
g fF g o & T w¥ Y | AW
N A g7 ameRfiar #7 am 5§,
et Y T F@ § T SEE A
9 3w @ § fr garw fadet w0t 79
&, we-fiar a@ @ E

weafa & A Afarger § war
fe gwa fred v agy & 9T 51
wqT 40 wrer T g2 faar, 400 s

Ty & sfes ge faar | o W A
¥ Y TvuT dar gar § ag A9d faTax
w8 590 F w9 w1 AT AW G
g

YA ®AY A & w91 fE
T w7y § f gaa A1 ae Al B
g AT FEd £ 1 TR FT g WA
HITH! A TEET § IR AT IT @
¥ fay sifs smox fear g gwa
25,000 3T w07 ¥ sifyw @ far 2,
12,000 #% &1 ®riq o9 foar, 5-6
g F0E #7102 faell | WA gEA
89 TOT | IS gEEAS ¥F gl
T v & ¢ 7 wafa 1 gAAr g
@S ¥ FCT AT | I@AT AAHT TE
=ifge f& zwa @=i 71 fem, wifa
feaet &t 3R Swd gFraw wafa @
g8 7 ag " @vm fR feeT swar
g% = frar 3u% gEmay wfa 3o
T % 1 9 7% g e gt
¥R Twfaedt @Y 9, Sat avge i
qT FEaiEe A 4t Ag geF gd uT
frer T s ogw O w T

W wT WyEr I a@g Hfad &
srgar g fF wrea amr g Afew wra
F1 AT JgA F 0 TORT W F
Afqat & smx qAym ofeadwy s
g g wma & fedt o Rm e
fagw 7 awmT § 1 g 9w W A
Hifaat wwam & fga & s agr #Y
T & feg ¥ v @R o SEe
FgET &1 oAt fadw Aife w1 g
BT | T &40 gW A w4 &Y faw
anfas I=fq gnlr o 4E geit ag
oF A A ¢ A og N fAfa
& fr 2w &Y uwar 7€ @

T qrfeea A 9§ T
trag o S @ E R W ¥
FET AT ITF THC § IS AN o
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T § | AT qrfEEAT ac, -
w6t g, srgfresw otk arfeerdt
AT, T TSATE § | IR AZ TeWIS
geaageaT FW OFT W | TG
TEIE A AW LA F FEL FW
FT @ ¢, afew g Ak AWM F
FqT FH FT W L1 T LATEL
& qaT fagre ® Fav gorT, arer # A
BT T8 UF W 400 & | qE OF wAH
1 K ay g weal @ wg e
¥ AT qE @ | WA AR AT
qffeam & W &1 gEae §, 9
frét qifar ofemw &, S & a3 9T
T W F T wrgfAeeT A gieew
T ® uEE 9w T g gfrmm-
EY AW F T A BT ST
AR E oA 2 A g, g
T wgaT & fAq oF agw 4T AU
T E | IW AL FT gHEEEAT FA
Ffacgmarsr e’

guTR Trezafar A s e ¥
w1 fr et T 3o fEr vA o
st fF ST ¥ famamg €Y TS, Y
AFTT F A FLAT Mgy & IR
g9 I T_IEE g F4T | AfET gAIL
eEgfa it 1 IAFT ATH AT H I
19 g7 | ¥ oF afamar g a9
qfg F1 TIH I F FFT FET S9H
SFETT TN ERER 1 UF I FT AR
I H EFIT AT R | IR TR HY
%I Ag @ fex 9 = & A
) Y ey fomwr fe Ay w
fagare di ¢ ? #¥ & o fF agr 9%
wEr Wi FAT AR € 7 W E AY
dwai qgfa 1 AW 9T W,
AFAAT EEeAAT FT ATA IS H
W F = FTWH A 7§ wH FE@T
e § 7w § fe ag aegfre &
#X I wf 17 fiwr 51 fowmr @
i & 5 9w e §  fawarw i

¥ zomw s femw aoEw
¥ ¥ g dm & =< gt wifer Ay
&1 ag Srwax A N aveT ¢ IFET
AT JSTHT JHA! TFEATAE FTh 3
Y A gAY OFAT § I T = FAT
A 1AM I 9T AT WA A
AT 7E, ST AT AR W R dA
Wi amsar g e W tw
FT CHAT F T §, TF 3@ B AT
T ES0 B AT §, ATHAT HY AT
g oY O araw 7 faweawrd wfedd
wY AW & 9N 7 AT =ifgw |

¥ ag wrear g fe wredim sway
H gL ux sufeq ®1 99y a1 & ®w
7 #1 qfaw §, ad afy @nfea
FE w1 ft afew g, dfew Swar
g fdt ot ot = fowsr fw
areqd ¥ @iway ¥ fawaw A g,
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[ F@rTrr 7w )
€ ¥ A ATCR | 3T T ATy Y
T AW &Y gy 7 TO ¥ T g
IAHT A9gH TS T, AR N
% W §, S onfa $@ o &Y, Afe=w
T Ew WA @ F¢ AT AT A
¥ ag OF TG AT & w1 E
AT N e & wfew srear wEaic
gt =ifge ) oF T ¥ FE g A
ey §, Nfafers ofzat & &, o,
FrETT 7 WTeTe gt & | ¥ e g
WH M E s g afma et
qifafers qdf ar gwEm & @A
& wFar §, 39 fa¥iw gewE ar wn
& wfg Sat arear o g awd & @R
2t ¥ 1 SraTIwEET g areere ¥
AR Teg & ufa arear § 1 TwE
T g = |

1 safe dwae 3 av FagAw 2,
W€ adt do § g 8,
wATH d9 G271 E1T § ST I IeqTS’
¥ zwom g, g ot & fgat ek
& fgal § z=9 @, gwI WOW-
zifew fgadl o< 2w & fgdl & e
&, ority fagat alx g & feAt &
ZHFE g ) fom awg w ardf ar wrd
=af¥ ag w2 ¥ gamor 3w ag™ s
g e dw & fou fodfr ol =30, gw
gq & fog aoeft ot & femi o+, oo
g & fedt 81 galy & F fag
fa §, @ 7@ TP g, ® Ah-
quedt ¢ 1 wfew ot ag wgar g fw
Mg § Im¥, gAY 9l gy R,
AT AT 9E §, AT AN {EEE
oy wfy & far 2w & fgal Y
g ¥ fag dae @), @t 2 wmEE-
e g &, q Frgafeew g g, 4
fThTaTeT gt &)

MR. DEPUTY-SPEAKER : The hon.
Member may continue after Lunch. The

FEBRUARY 21, 1969 President’s Address (M) 240

House stands adjourned till 2.00 P.M.

13. hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,

14. 05 hrs.

The Lok Sabha re-assembled after Luuch
at Five Minutes Past Fourteecn of the
Clock.

[SHRI GADILINGANA GOWD in rhe
Chair.]

MOTION OF THANKS ON THE PRESI-
DENTS ADDRESS Conid,

=t gEow wew : TaTafa 7EEE,
# ag wg @1 a1 {5 gEe 9T F aedl-
AT FT TF & A 2, OF &7 FARES
gfF ot e oy amr @ gy TeEard)
g W AU W A AT WA ST
AT AY4 TN K AT W, TG
AT TG §, @ FEWETEATE § |
g FERY FHAT H A AT AT @
T A FEY wiw F AT &) ATy
¢ gg wEd q e # o @ A
T =R |

& =g fr gam? FEE TT9 W
FETEY O A9 T B FE A WA
wEd 1 W FF | gH T ATq A
& ¢ fe wreEg awew ¥ aoe faeer
qa<g A1 & sfagw § W W H
fiedt 91 v Y g &1 g
far dw qg AT § AR TW A® F
Tt fg & Faw T 4T AT Ow
AqTegw | gATR Wadw S ga fwtar
Mo FFSAT ¥ FW & wwar & fAQ
FEAT ¥ wrwT ggen  afeer e
afer & o g & Areal ¥ g
w1gaT § s | ww 7 wIw-awT
7 gew farel % fow ¥ & faad
I A ggAmar § w ew



241 President's Address (M) PHALGUNA 2, 1890 (Saka) President’s Address (M) 242

Wt aff ofwr @R oW oW AW
¥ AR gUFATEATR A ATEAT AW,
STaTT T WTEAT Y FEE A AL
wEHIAT & ? AT oo w@T f W
2?7 oo ¥ g 9 S A ATE-
W § 2T §Z ST | AT AT
1 5 § 5 gay s o wredl ®
e faar g1, AR fEx Ser
& aw wRE T AT agr X faw
am-fam #1 garer 9Sr W &, I
HFET T F! OWTAAT AT FL @ E N
Y ferdt & A qx AT w W@ § AR
Foft fielt o AT 97 | FEw-wEwW T
e &Y WTEAT 7T & Y afa
TR ¢ faew fail waw W F
qATa FT 2T fHAT 97 | a7 IR Fa
a1 fF s Fw F1 q1e A8 faar T
aY FTEHIT wT | AgF war 1 & g
|rear § 5 FdT 1 sogrd W &
qTY gHT & AT AW HAT & AT gaT
gATFUTEF T gaT 27 AT W
FIAHT FT FAT FT IFHAT AL &
f st wtiw g & A8t amd &Y gw
TG FT YT FAT FT IS |

T U FTTURA 1 FEfAC
wra R @Y e v frge
& gaeA A 3w fagw 7 wg
ag T FAT AL § AT HHE & O
ag FgAT § | Toed gfFatedt & 2o
ATYT A Y AT ARG et A
fra H g frar & & wreg a@C
TACES ¥ §AfAC ATar Ag ¥AT
f& vl agi ¥ gEaAT Aed WA
¥ fazw 7 omd | o 9t sy Afaat
A 99 s H gL §WE  §TewEl-
fawan %7 T F &, qTEHETgEar
w T § @ ATEA W TGN
%, T &1 Fgy § IS W HgATH
w1 T | ) g N F AwE F o

# 7% 9oaT Zw T o fager ww e
IR, A gEw 3o ot Ao
Tt froe awar & 1 oo fgrgeaay & €
TeZATEt & § Y 9 W AT HTE
AT o A9 w1 sfage wmer and
€ 1 9 9T 9T gFaT §, AF A9 {E W
qFAT § | NI 9 €Y # TSar
¥ TN AYET O TEEAT A
wooT & 9Ey frr & W ¥ e
Aogal & wWrramy §) fR ogw A
farel =T AR ¥ 41 WA & W7 e
@ € a8 o A § qwar § o=ar
T ag qUET T g1 wE o 4y
qformer weeard @ & A g,
UTET ®7 A &1 TeTar #T ad
TEAT @ A JAT oG oY FewmAd ¥
a1 wrETERE T ¥ 3fay | HEre W
§ Usitgar &1 St oqd A g
g o€t oY Wi § Wt w1q w1 | afy
ygv T femm o smo Ew s
TISSIEET &1 T qENT |

T W FT TLAAT T Aw @
g T # A sy oferat ag
o & fax gor @ § 9T gwwer
w33 & forg Tredtaar & s st g
aFdl ¢ | g TUEIEAT §1 WA
g Temar STt f o o &
W 92 gwe ffar o, arfeem &
W 93 gwer fear a1 qv ag
HTIF JT AE AT o, AT IwEw
Id SEE ST 9r ) AT T
T HY WY AGATE FT EA &
AT O TG T ATET & A
T oY AR ¥ fAw o sae s
a% AT @I , IEHT A ITT AW,
M TR & T AT W TREAR
qT |

Tgafa ot & wfewmewr ¥
Fvgafow & aar dar v wifyge,
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[t a=rTr weire

T a1 o 7 € § ) dwgefow W
wGFT ! oW oww e § 7
dagafeu T ad o A v & fr
X F1 97 T gY | a7 fadwr g dagere
wz g Afew gt =1 o9 W R
gt & Tow ¢afasT 99 1 gar
a1 wz vy & w9 feafredor =1
¥ famreft & 1 swleT 3t 0F GEgER
2w ¢ Afew swar St T et & ) freeT
TS o A G A S R, W
fagefon 1 a7 78 § | dagafon &
Mg dmgfaiow g Red
T{ AT oar & 19 #, qov fafu &
ATATL 9 ATER & A9 9, G2 A9 &
AR #, At & qraer §, wA &
AR § 1§ WA T FX

§aTT W & dgafon 1 a8 o
T AT 1 AfEw o oawrr @
R g ATFR TH AT 1 AT g7
T AT A A, A1 v I
W Hfrg & fay oF afw =1 o
gae & fa gea Ao @ @ar ?
AT TH AT FT FE Twy d¥ET ]|y
Tar Sifog, faad sem-seT gEal
¥ fae srmr-arer wfew At €0

TAHT ATET AEE g, W fF g
wfagm & oF & T gem, s dge
TE 91 1 gATR AW F A 9% wfaEre-
w0, TS, demEe W oaw A
f@fﬂT%:

“Because Ashok fell from the secular

ideal of Hindu State, that created a

reaction and became a major reason
for the fall of the Mauryan empire”—

gATR sfrgr # oY oF T dgee
g o7, 9 ¥ & WA & | AR
Yoo dgec a8 &1 & wgar
f& & §gec a1 & s A qrE
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fTR ) Tra w R e fegmm
I wwe uF fgg w2 ¢, o wwe
go To 1o, Hfeam X TeT geew
wza ¢ aR fazw uF fafeas ==
2 Afar # 14 gz, gzm ¥ 14
9 aﬁtqoqumo ¥ 12 oW
am-gfeeea §, afew agt o< feelt &
= ffaom Argnfer 1 e &
T, grenife ¥ g eew wgenh §
3 A9 AT T FFAC FEAT § | ANE-
A fag detfesw dafeEr &l
RTEAIIE & Arq FE) AT & ) §H AW
H T &0 &Y a7 & dgew w2 g
& grar fear smar g, sfew ge A9
feefiore ArefEY & am 9ot ST
gy &tw A 2

g s ARl § § ok gw
mEATE & & | g & Fw g fF
98 3 H T TOICH FEA T |
afFr & & oF aTw a1 A9 A
wrgt ¥ gf & fau Fogdr e
T I § AR gD aE AgeicoH
F @ 7 § 1 R Ag dgelew #
@ 39 W F amd adr @, fed
aRrRdt T8 49 & gwwar g e
WX ¥ dgAfsw & awa wEn AT
FT ATHAT T §, WA F ATHA
qOIE 1 G FT ATHT FAT
g1 fF 7 w7 &, wE W W
qRrR e T a1 AR T & grm, =
a% fr agt a¢ sy AR i aefa
WA g A A 79 g
T E A #y N -few g
¥ AE N AqAT L, T A
¥ ad ® gk A Ay A aeg el
TE R T T TTE XA TR F A
T F ATeafaw aat F dgEe
T A Fifew £

™ sfnngw § Tl & are qey
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FEEH I AN HT AT FET A )
afeT 7 aeere fafasr Toat &
qG FAT GgE FCE & 7A@ A
ArFaAg I ST TG T
EAT Far GIAUT F FATYTT T AEY
SEET & | 93 3% AT T@Eq T
F AT 9 AWAT ¢ | NfFT ag T
#H qoqaC T @ g 7 gfarm
¥ gEd sl qoea wet § 7
AT & AqAT AT g @
# fow It ¥wad & grew ¥ gE6e
& faar mar | w@T A Awar @7
agt 9T uF FFa< w1 feeaw s foan
TT | FTAE UF SEASE T
g

SHRI S. M, BANERIJEE: (Kanpur):
On a point of order. We are discussing
a very important matter. At least some
Cabinet Ministers should be present when
the President’s address is being discussed.
A leader of an Opposition Party is speak-
ing now., But neither the Prime Minister,
nor the Deputy Minister, nor the Home
Minister is present. There is a bunch of

Cabinet Ministers Where are they and
what are they doing ?

MR. CHAIRMAN: They will come.
The hon., Member may continue.

it aFTW wEYw : gHiE ag &
g F whai &1 g wfeardz &
nfor &Y fa=r 74 &, 398 = =
foarma savar &1 ¥ Sw Ay T go &
F19, A8 qifeariiz % fa=m A,
IAF] dfEWE & 9" Av

feedt & @mg F=0m R AT
aYF G & 7 Faoelt 3w Y wor
&, afew gfF go%T TaTeR owEE &
*T A7 qgT fear o7 wr &, I9E a7
arei ¥ dfaw fearom @ g e
o A aw

faeett & oY ORI ST
qTr IANT g ;T 7 EIH
HIFT & FFH ATH FTHTEY FAATAT
# doe afrw 1947 # o ¥ w9
g wafs ag avC 3w oY sy A
T wET § | gt aF faed A1 A_TH-
AT T T &, TgF T FOHT &-
Y auTwfae smfyra afeat & 1
F Ay TEA AT I, TRAE Y g
TSTHT AIA BIT-BIE THW a1 § |
qg TOHIE g ar felt wF wwe ¥ A
gwdt ¢, AfeT a8 37 wEET w) AN
9T gt gE & | ag ¥w & ot §
arareer gfaard o Agt ¥ awdTr g
ag & AE & §HHT FA & | ATEAATE]
T@AT Few g fFag gLl &
fau, W & fafa= ool & fag, @&
ATRH 4 w1, I T @ARYH q2
Ll

g it ¥FEAE fax ¥ ww
afwaraor # IuET oo fEar
& ag guim 7 ara § fogw ot
Y TrsfaT g & | A|T F4F gH I
yAT F &1 FmT adf e
fifae gy, o ag §7 s 97 "
Yo e & wmr v @ &1 il
2 F 7 AW 4, @ @ foar g
¥ gATT ST 1921 & AfY &ET
AT TF ST ase § 1 it ofr
WH "grT Ay &, F fs o w
¥ F HE AT F | AT ATAT HAWY
7T g | Ia%T R A9 TE & FHAT
Tl #Y yezfar W wT SEE
ATHTA ALY FCAT AEY

et T W ¥ s sgaeqr
aEX & 7 IR wgr a1 5 widw W
e TEy R SEE WY sEw-ae
o & W §, ¥ A9 serT-are
THAATH | HHRT A et A7
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[t a=rTr weE |

TE WY dm W aea g fe s
widtoft ¥ avaw B qTA ¥ | wEE w2
% qret AEF 8, Y afeat § : oF Age-
FrdY AT gEd qeEATEr | AgEATd '
FT AT A §, HegiTeR! HI
ITF | § | VAT Ay o,
AT AMAYAAY, WEIHAT WA,
fafgras o9 @R AR @Rw &
QU] 9T T § | 310 IH AT
T &1 = awg a7 § ¥ ey
FEATT TSW | AT W AT O,
TEAT AT grem At ¥ @) fod
T HIEgFRa 2 T &, ¥ TIH
WHRATT AT ZCE

T T TAET AT FAF
T, R AR wE A AR
qreag ¥ arsrd eeATfEEl 1T Oeg-
Zifeat #v &, sArwararfeat AT AFa
& frafuat 7 & 1 e srma-faddt
AT wog-fained e ) @ E | I
TSR FCA A, S H T Ogi o
e ey | Tefae AwaR-frafal
i Tmefrifwm & wew #ir
qEEEr 7 % g ward sk
e AT afemat w1 faeaw w17
F TN ENT | AW AART F FET 1 AW
wigg Fagr g1 AT FaAfw W 9T
%z &, g T @ 9T fawre w0
Trfgw |

Ry g fs 87 N gwwar &,
A FG AEEAT FY §, FAF F Ay
AT ATy SiRE wEr ¥ 9w
a7 faar F O @ 39 T AW A
T AT FLA |

FaTafa wgEg, TEafd ot ¥ sfsraraor
¥ fag oz= & A N yETE-TET
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sfreft gefte gt 7 @ @, K Iw
FT SFAEA FTE |

T 727 ¥ OF 4 A=Y AT,
qiEl & JaT, o aers 9w e § o
T Rami NI IR
afe 39 & are & & aq § g

weafa ot & srow sl & 3w
A FE-TET FHETHAT R W ATEHIC
F Aifadt #1 gdc ¥ quia fFET R0
sma-frafa, gfeow, feard, ofsas
e, JFwieen, FoHT FHE, aF
FHaTfEl & T aregwra, fadw Afa,
FM @IS, S smOaE, TegaHt
T77, fazaht zwag R 7, anfaw,
Tertfas R amrfas quens 3G
FY TTH HAZ FT €A ArHfad foar

AT W & | AQTI, T,
FETT AT WA AT wHeATd §, W
I AT FF TG TAT F @R |
T % atq @ §d ¥ ag) qwedr @
HRITHAE AT Y, AY aget I AT Y
2 (vomwmw) =9 qwear 1 &q1
aT oY TFo UHo aell Wl &, W T
9 HPITEAEAAT FT R & |

saT wow sfafafugi 1 7@t 9
v fog Yot @ e & agi smER I
WA # @At @ AR I
gfeFat s awewl # I
waeaTsl #1 g9 33, 9 9% fa=re w%
T g% get w1 frarwr w3 Afew
fererrer et &, svw & # of srfeasae
s aTHY AT o ¥ @ oagw samT,
geeqg o E—% aod ww oW oS
¥ wmfrw s g f& s
™ w frmw o+ & few
wifer &< F1 39 wM S oA
ww g ge R A, afe w
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ama g AR fel fro s @
e fraroor v ¥ foe ag @a w7
ATA FE E | A AI@ AE A
T W& & HEL AT HT FHETHT 9T
fawr fear sy sk ag 7wy o
fe sam woft oft qaedt 7 &, foreet
& &, s 7o oft #Y Fer A
qg a1 AW #Y T FA F are F Agy
g AT =fgd 1 Afe s A
FOEAR A @ TG I AR &)
IT% 919 99 oF a0 § fF gal Ay
HTATAAT FAT § FAe AT AT F o7 |

uNfd #ERT AT g AEL A
gar W &1 Ear 38 AT T & AR
7Z 58 AT A9 *ga & | e 97 q=w
Ty g ga &1 ad o z9 #7
@, T @ Afa, T 7 wmer faege
UF FET G R | AT AT WA @A
& | a7 7 ZmT Ew fe AR SR & anft
T IV FE R} THEET
TaTeTw faar & o Fgr & fF g -
ardr § wifs fegem fepet a1 2
T o qET AT §, AR F 9w oy
# 7 ug vea & 5 g gawaT W
v aE ¢ fegeam e
agt s A WhifE TaEHe w o
ﬂ;ta"ﬂ%%ﬁ”ﬁmﬂﬁﬁﬁ

S FEATH wuE e @ AL
e # wa wfee ) oY Ay wwT } oAy
wfgu |1

Widnw ey awt : & ag omar
fe =3 faondY =i & ot &Y §, W @Y
AT O I FEA AT TR AT D
A FgAT 8, I A FgAT g A WA
FEAT & | FIE o w7 HiE Y &7
ATE § AT AT aE A | IO AT

T a7 AT KT AT qg A Fex §)
g freet ol & &, 184
Tt &t T g e ¥

s §o Wto wAWl : &)X HrIwT
e ¢ sremA A dx § owt
9T |

ﬁﬁ'““‘ H # Tqo UHo
TS /e § a5 wE 7 fF Ay W@
&Y, & anit IAEY A 9T A HAmAv )

% g wg W@ §, gt #
FEATATAT FY FESAAT TN AT THAT |
M ogeari g ag wewvE 1 A arw-
fawar & ag arafasar & 1 &fEw
i gt ¥, arafawar ¥ fed
IE YT A | AR FER ]
arfaai &, @ F Afqa & arft
Mg s T o ¢ fE
ag GTET A1 3% &1 & I fam
¥ ofmdw v ¥ fog w¢ wifs
I FTag uw A9 gar g fF
ag wEHT F1 At 9T F2Ter ;AR
s Aifagt oo § @ IART agER W
yaer &% @ ¥ w2, frr & sufwe
9T gHEAT T FT |

gaafa #gEa, T
amar ¢ fF 2w w a=m
i fr ag for s & &
TR E I T &
Tifa & faAt ¥ 2w wt s
g¥AT §, I FT ¥FAATHT
gxar ¢ 1 2a w1 fawra R

i

%ﬁéiﬁi
Ad49=3413

=y

aqTaT o Fwar | wfww £

Tt &) a%ar ¢ fs o @7 Tew w@T
2, 39 =@ ®) fa Oy == Y AT A
Wt agaw fad, WY 99 & ¥
A @@ ¥ faq SAwYy s ¥ R
¥v wax fad | W wafe A qE
e A v § e ool A



251  President's Address (M) FEBRUARY 21, 1969 President’s Address (M) 252

(=7 %7 == qwi)
qx qifeaTT @ §, gardt aEE 9%
wsy dw b o R R g
AT g e T g oo
o gorl & geifae & fau @@ 3w
1 dax #T R W aw dAR @
THAT §, AL A ¥ 3@ o FAR @
& owar §, W A9 g § v F
¥, W qAT AT & g FW g,
Ay darc ar & owar ¥ ) AfwT Ay
aTF & @ A 1 A fergET # o
sy # Afgw wAr g, fegEw
FY JATAT FT I FIAW (@ATE A
fadeft 2= FY @Y fawr, sww @k
FOF T A, g Afagr az==r
gimt 3T I7%Y ag AT g
T RTEIR g 7 W= as
R WAAFTAE @ TF @ AT
950 £ 70 @ & fr 76w
¥ wrw # omg axfrerdt 2
(vmwem) - - - g feed s & A
FY wrEr QF ararAgt @ afew gwR
ARG aFAE I X ag Fg W AT
fos wrea Y aafeord § 5 agr &
et et ardrefier arEt A€ § ) s
oF FAAT e e e A ag
AT F FY A=Gr a<g framEr, e
FH F1 Ifaa &1 § w7 | JfFT -0
Maw g fs s safe a=w &1
W@T § 9% AT UF I @IT HT QT
L ATT AT qET AT AT E | AT
@ O O W, e #, Idam #,
mfasare #, Te7 w2 &, oow A v
g ? %7 Al 8Y grea 2few ) de-
fr qifedt ¥ cIRE wwT & 1 gl
280 @2 i s’ fu-fw aifear @F
gl R A€ WA g T FwE
¢! ot ) a awdt ) wEfaw gw
*Y T8 GIKAT 07T, T FY 9g «T
M= g fF ag Teetfas @ W

Ffay o,

@ A
wH faws ae fasd
g TGO QT ATET E GwAT # |
IFT I qw@ A oF AETEC
dar @t T & fr & w1 amdY, gard
% & mar gen w0 fag, 9% oA o
¥ smar AR fa< ox 9o, SEE o
¥ fax X @, I ag s it
MHT TTY gL TR @ g 4T,
FaH 98 ITEHY U AT TAF qETH Y
a8 @1 ag T Y SEE g 9
SHT AT | G AT EF AT g g1 U8
wafag fF g o et ar =92 fag,
FIAT FT ATZHT, ITH! AT F A
fa az @A § s #1f qema g
BIEY | A1 98 ot A A g afE
Y FTAEET F AT 9T, gATE A F
ITYTC 9%, 57 BIE-BIEY &ATai A TR
qifzat 3T a9 a9 @ & TART QAFA
F srazaEar § | fgrgeam #1 wer o
& 9%ar § 99 gg qulfa® qF w7
¥ FW qarg § g AT qLF F1 AR
fE foet Mt 0% G 3T F1 W FE &
fog w29 33w | ot oifeqi #1 Sf
=fge fF =7 & #9 F37 & fog Afa
w0

sft geRwT oA : FEG
TR FX A, 79 3% g A

st St wer awi : e A gy
¥ oY @ AE gnir | wErE F AgA A
#g AE AU FET ) ar oA
ol aY ag A oF arg AT TE § gEw
AFA FY AAEHAT § | TEFR T g
s At mgagr s w
sgTarag § i & €2 ax
Wl w7 QT St A g o 1

st gew Wy woAw : wwfa
TG, AT TF  SqACqT FT G0 & |
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Tregafr off & wTeer O g a@E W@
§ 9 oF o ARST W o agr T
2 1 T g #Y qg it ¥ fear man
21 919 I gETEY IEE AR -
TEIT, SATIHT A gyt fF o AgT I
oY T agRR AT yAAAAT ¥ 99
9T qg AT IITE AL oY AT ey A
sfeT g ak § ¢ s ffave woft agt
9T gt = viEe |

oft dxq o7 7=t : aumfa Y, sEw
Fawag g fd R S ag wowr §
F 7 7og W ¥ go = faar @
A Ao 9T & FT FY g MEw 8,
afw & ger arar 78 g1 7R AT
g fFama i e

MAT T 98 & aX & g@<
& FgAT TR § 6 g agy & o= A
AY a1 o7 TE § WIFT A A A TSy
TH F& AR § AT 4 T @A
et | OF A%E, Um WwEE, dgfhe
T AT At & 39 & arer o W e
7 Ei ag I9H 99 qAE | UF W9y I
tEr aaT a@ifgy form ¥ @147 gt § oY
FE fFe Famar @ 9g S9 Sy aq §
AT AT | FTAH SYIET T AE g
T FTATT F1 AT AT FTMET |

ara & afes arfafaay € o amn
g 1wl Rl ¥ o A R A
& foq g ¥few Hifen) ¥ q=ie a9
FY srexa & aufs snftx, samer I s
mia, s T T AT wer &y |
| TAW FH g FA Wi ey
AT &Y AT FT AT T T qH

Tt dofrafa orfa ¥ srea srare
T @ | H A smEeAT g 9w Ay
a8 #t guEd g9 @ §%dar § 1

T T A w1 g AfEE 9
AR N St g A &
wradt, @ & s g fE wR qw o
aga AT gr

afaey a9 & fad awwe d ay
difaat aard § < 9 Aifaal & & o
Toq |ifad gf & 97 X @R fw
F 7T FT | I qTAT A AT A E,
ITF AT § T@T 9rg fF owar 1 I
o s, 7 f & il & o dofafa
& 1 arw Jeiafy gt & deeme |
FIfa T IT R &)

fasd &7 o= frsd o 9 §, 3T
3 fadrg &7 & =g g avem =fgd
gfcam, afeam, gi2-g fearT foms
TH SE-BI aHH §, ST BrE-
1 goEedta ¥ A ¥ fal e o
dTF TOTET ¥ TATET ST A7 A1fgd |
% g Y A<HC FT T oa@ A
aeE ff wma T grm fe aQe
AT BrR-E Wil # ¥ gefifa, R
= gofiafan & fedee ot -
TE A FLEH |

yq ¥ fguraw Rw A gEeT
F qTF ATGFT €T W7 TOEATE
¥ srgar ¢ 5 feamas 2w ) gefme
g F o faar s Wk oww aw
feamam sw dz-rfea sRw @, Sk
ey ¥ fad JgE @ § w9-3-
w25 SrEEr T @ 9 arfe
v frgd gu agrét e o 2w & g
feeat & T ao wA w1 oA
faer g% ) O & gt o faard &Y
@ & Y sndsw gw §AT
TqAT T & @ A7 | gFew #) dAwy
W & foy s & T fone=-
W & qgrEY &Y 9X &/ fEar w0
TMfa aFTT e Y &TF a1 9 A9
fear s 1 fgaeer WRw, qomw,
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[+ 5% = awf]

ghamm, ssgsei o faest &t
oF GE-9F @ g arfe 1967 &
i T &= A g1 ) o #1 W Ay
ARG F1 FF-9 § T G F
Y g 7 & w9 9Ny FE
aTa f fgwras w29 & g5 Tomw w
qura # faer & fod 9 & garear
FE TR g AT AT AR

Tamafa s, Fferewdr @ fF ¥4
T ¥ oF aw A, N aga
wTE §, T § IR FA up A
w8, fagsr g Jarg v gz @ R
59 I v 91 fF wuT FA S
T ST F T F1 8 FT q9q 7
R T 9T 25 @ 9T @9 FI
@ E, T S A & Aifgd
Th ohers 7 ar F1 § e fa ardd
¥ g areqs @ &, gwia @A S s
qrEt FY qar & T I F g F o=
&, fe ot ag gy & fF Tregafa s
For s A SEr TE A | I
¥z oY agi AYw &, A 97 aw & yoAr
ATATH GGATAT ATEAT §F, IART HYAT
A6 FFegL ¥ feaar arer §, wafs
g SAY o OE 1§ g §
aifs ow fedY fafacer & ®wd F)
FYET & | IARY I F AT FAL FSSAT
I FE & UF dT-EH ¥ aw@7 §
% ag 39 %) AGAYLT FT FIS F AT
qAAT @ E | R g A<l w1 -
g &, @ TEA AYA ATTHRT T
FaeT =TfEd |

warafa off, st ot & aw
T | A A A K agw @ g,
JqH a9 ¥ W AT AT F I I
T ¥, wifs s www ¥ s
frmr d sk feeel & fog st s
foat §, ooz 3w ¥ g e Aav
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Foomem gt femmg 1 ag AW
% frarl & fag osy @ &, SfFw
wfFeaf wAwFY ag § f5 oo
FRUA ST F I A W vy § oY
frart & g &, a9 ag FTAARd
Faad Fom wy § A X R g
f amag 9 et & qEx & S=E
§8 TG aoftg a1 w4 & | IFA FRI
fF wig g AT T TG &, T®
¥ AET & gFA &, qg L AT
faat o saat Feqfa #1 @T 98 7
wadt &1 & ff "mwr g 5 ogEmd
TTHTT I ATl FEHTT ALY &, FAF
qrEf it aret arEf AE R, FH T qTEN
Fgaref g fF faaag & ag &1 aw
rar &, foaa Jg T & s giar
2, 9O9 o) arard fawedr § ¥ fee A
Y ATE FAT AGr g, W FH @ F
FE 0T T I & | IEY ATE F gHIL
ardf ag Fu & ot oar ¥ A9 oy
Tq @ &1 @ e, segfte
qrEf, won @mfaer o, g -
faee ardt ar s¥= & = g § @
™AW F A Al g Frdw oA
¢, afea g% arrarw § 5 foe ot ag
et & e &

Iz vy fw gm fafa=x 1
wr & 3 arfge, wHifs w@aer
qéf 3% 1 9E A A g § oAw-
war § fe 7 3w #Y gufsed ¢ fE
ot wogor G¥ wfFr W AR AWM E
g fafreex & 1 o g & 3R
2wy qurar g, & g g fr s
¥ fay 399 garoRa &A1 Sfgw
AW FT TEA A F ooyl &
9T &, 99 AT F WS § qwmav g,
faay T ST &% WA

# st FAOw wuwe ST oY
Tga oo s g Ag At =
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TR @} fF am gk 378 F 9@
FT TATT 2] 9T @I Y | IR A
T & et 9w &1 fas fwan
T W ¥ aga § aF T I Ty
§, & whfrafor, fegeam &,
FAE, T qIH! AR FT AFFZ 74T
qr 7 19 gAH Srag fonidt wY ofsd,
™ IO & Ay gEAY ST WA
#1 frofor vor § fa® s &)
a%dr g A " ¥ we A g
F E | afgT & fF a8 e w7
FHAE E | g AFTA FT A%
fear, smg qU Fw0 FrHT fEd,
T @TaT § e amra fggee #1
aar frafor s @ &1 Ime d3faa
AT —AqTAE IAFT ATH Fo THo
ATH § —F1 gATHATR VT FT g
bTAFTT & Ravar far wa
FHFLEE, & A7 fgrmm &
frafor aveTr § €1 W@ § —THHT AT
qTAg I =T Ag T ) fegem
7 g F4T $aly, gfeaw smaw,
farfar Freartsm, fegem qomifes,
sfvegs wae A, wae-gfoear, S
IO GAFT AA F AE AT & |

W 0F & sgfad a@
gryam AR A & Yw § wiE-
fafree & a1 wi-fafreT 1 99 &
quT WAL E

st wwow wOw 1T s 8,
A wET

St 8w wey wwf : oF QT & AT
M IR O @ a9 AwA F
fag #f gz Ag¥ g, @1 v A wY
g, feaer s A= @ mam @,
AT &S FE AT FW ) qwE 5y
ot & & w1 IR fors fear | &g
w1 Tl By § R fadwi & oY

a7 sy g (swawm) 9w fRed
Tt & fr d37 7% A g A
A8 ¥ 1 T 7y waw Aigar s Aol
¥ fre @ T o T 4 At
aY srew fafaees grow @@ @rg |
#1 sew fafaes a3 ag s&% @m
afae & wmwar § owrew fafaex
gEE TN & weew ¥ feer feew
w1 & tAOw AE gEr =rfeg 1
(vawemer) & g wX WL
(woww) o F@ wEA A OF A AR
wg) € § formdr gk w7 weAT agar §
o (e ) S ST gR drEeT Tgy
¥ (vwwm) ag gwfew  deen
g & (o) -

SHRI S. K. SAMBANDHAN (Tirut-
tani): Mr. Chairman, I am happy to
associate myself in paying our tributes and
showing our gratitude to the President for
the Address delivered to Members of Par-
liament but I have to couple this sense of
gratitude with the sense of dissatisfaction
and disappointment for views expressed
and points made in his Address as also
for important points left untouched by the
President. I will refer to some of those
points later,

The President has referred to integrated
economic development of the country and
expressed concern over parochial, regional,
caste and communal movements. The
Prime Minister too referred yesterday,
when she was replying to the MNo-confi-
dence Motion, to these things. I think,
the Home Minister and other Members
from that side also referred 1o these things
when that motion was being discussed.
I want to ask them only one question.
Are the Prime Minister, her colleagues in
the Cabinet and Members on the other
side really sincere in expressing these
things ? If they are really sincere and if
they really want to put an end to these
things, will they continue to act the way
they have acted so far? Let everyone
of them consider it for himsell and give
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an answer for himself, It will only be in
the negative.

Whenever we point out certain defects
from this side and point out certain grave
things like what has happened in Bombay
and the atrocities done by the Shiv Sena,
they simply refer back to the Member
concerned and some of the pariies on this
side saying, “You too have done this or
that." Like that they have referred to
some incident in Tamil Nadu also, They
have completely forgotten that they are
the ruling party. They are there for the
last so many years. They are the single
largest party in the country holding
responsibility at the Centre. 1 want to
remind them of a Tamil as well as
Sanskrit saying. In Tamil it is: Arasan
Evvazhi Awvazhi Kudigal and it means
that the way the king goes, the people in
a country also go. The Sanskrit saying
is: Yatha raja tatha praja. Being the
premier political party of this country and
a party that is running the administration
for the last so many years from the date
of independence, is it not the responsi-
bility of this Government ? Should they
not set up some good traditions so that
other partiecs may follow ? 1If at all
there is anything bad either in any of
the Opposition parties or in any of the
States run by the Opposition united par-
ties, it is only because it is a reflection of
what they had done in the past. So, let
them think about this, correct themselves
and set up good traditions so that our
country progresses.

The President has appreciated the
taking up of scientific agriculture by the
farmers of the country. I do not want to
refer to the hurdles, hardships and parti-
ality experienced by the farmers because
there will be no end to the hurdles and
hardships experienced by the farmers
throughout the country, from Himalayas to
Cape Comorin. T can only say that the
Government have forgotten that all their
planning in agriculture will yield a
certain percentage of fruits at least if only
nature also cooperates.  Otherwise, in
case nature fails to cooperate, some
alternatives, as fur as possible, that could
be implemented, that arc practicable,
should be planned and implemented. One
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such thing is the utilisation of our river
waters of the country. We have big
rivers running in the north, medium rivers
in the middle of the country and small
rivers in the south. Many people have
suggested the linking of these rivers. If
the Government were sincere all along,
they would have linked all the rivers of
the country within these 21 years since
we won Independence. They have not
done it. They are only saying that we
will become self-sufficient after 2 years.
Every two years, they talk like that,

SHRI S. KANDAPPAN (Mettur):
From 1960, they are building the buffer
stock.

SHRI S. K. SAMBANDHAN: Almost
every allernate year there are floods in
some parts of the country and drought in
other paris of the country. If they were
really sincere they would have done some-
thing, Is it not their primary duty to
fulfil targets as far as agriculture is
concerned 7 In order to fulfil targets, the
main thing is availability of water
facilities for irrigation. Why have they
not done it ? Are they going to do it ?
They have not taken a decision even about
Marmada, Godavari and Krishna. That
shows they are not sincere in the welfare
of the country. There is indecision on
the part of the Government in regard to
this. They are not at all sincere in what
they say.

Yesterday, Prof, Ranga also referred to
disparity and differential treatments
leading to so many disturbances in the
country. One such disturbance has
occurred in Telengana. The Government
should take care to sec that no disparity
or differential treatment is meted out to
any section of the population or any part
of the country. If we take up the
agricultural development, we can easily
point out what disparities and prejudicial
or differential treatment has been shown
in the past,

Then, my hon. friend, Shri Prem Chand
Varma also spoke at length about big
projects and the creation of new India. But
he has forgotten the amount of money
that is being spent and criminally wasted
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to the tune of hundreds of crores. The
total outlay amounts to more than 1000
crores. There are 8o many steel plants
in the north. The south has been asking
for steel plants. Tamil Nadu, parti-
cularly, has been asking for a steel plant
for the last so many years, not only now
after the D. M. K. Government has come
to power, even long before that. Mysore
and Andhra have also been demanding a
steel plant. In all these places, a steel
plant would cost about Rs. 100 to 200
crores. If three steel plants are located
in these three States, it will not come to
the cost at which Bokaro plant is being
put up. But they are not sincere in
locating steel plants in the south. They
have not realised that these three plants
will provide employment, twice or thrice
the number of people that Bokaro plant
can provide. We are facing the problem
of unemployment in every State. Qur
population is alarmingly growing. At
this juncture, is it not the duty of the
Central Government to think of that
problem also ? They are not doing that.
If they have not done it, is it not our duty
to accuse them or blame them.

As far as the Tamil Nadu steel plant is
concerned, even when the Congress
Government was there, Mr. Venkataraman
who is now the Member of the Planning
Commission was the Industries Minister of
Madras and he went to Japan and asked
the Japanese experts to come to Madras
and explore the possibilities of setting up
a steel plant there, The Japanese experts
worked out the details and gave the
economics of it also. They said that it
is economically feasible and it will work
profitably also. There was some corres-
pondence with the Central Government
when Mr. Venkataraman was the
Industries Minister of Madras.

The Japanese also came forward for
collaboration. In spite of that, the Cen-
tral Government did not agree to that.
Even today they are not agreeing. If
such a differential treatment and partiality
goes on, do you think that everybody will
keep silent for long T Is it democracy
then ? Do the Government want such a
democracy, 1 want to ask. If it is really
a democracy, then they have to concede
in the Fourth Five-Year Plan one steel

plant at Salem.

So also, there are disparities and parti-
alities in the case of railway lines, We
have been asking for doubling of the
railway line from Madras to Villupuram
which has been electrified recently.
Without doubling the benefit of electri-
fication is not at all felt. The trains
have to stop at each and every station,
even though they are not scheduled to
stop, for crossing purposes. If you see
the amount spent in the North and the
amount spent in the South, then that
will show the disparity and partiality of
the Central Government towards the
Southern States.

About two years ago, at the beginning
of this Lok Sabha, they said that the
proposal for electrification of the line from
Madras to Arkonam, which is a distance
of only 40 miles, would be taken up, but
no proposal has been made so far; not
even investigation has been done. 1 do
not know why, If such a partiality is
shown, 1 do not know what will be the
position of the people of Tamil Nadu.
1 would request the Government to take
up at least now the electrification of the
line from Madras Central to Arkonam.

Then | come to the question of langu-
age. Yesterday, the eldest Member of
this House, Shri Govind Das, said that
every one should sacrifice to a certain
extent. He wanted sacrifice on our part.
1 would like to ask him and the other
fanatics of Hindi whether it is not their
duty to show some sacrifice. The official
language, which is already in existence
and with which we are more conversant,
is still being used in every corner of the
country. Why should it be replaced unne-
cessarily 7 That is a common language,
the most convenient language, now for
the whole world. In spite of that, large
amounts are being spent in the introdu-
ction of Hindi. For instance, we get s0
much of papers in Hindi and we have to
waste our precious time in sorting out
the papers. It isa criminal waste, If
with the same print and ink, text-books
could be printed and distributed to the
poor students from the primary stage to
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the university stage, it would be very
helpful. So much of money is being crimi-
nally wasted on Hindi papers and in the
introduction of Hindi. Hindi is being forced
through the backdoor method on the
Central Government employees. [ would
warn the Government against the conse-
quences if they continued to do it.

The Prime Minister and the others
speak of integration and of Centre-State
relationship. In a democracy, particularly
of the type that we have, only the States
can deliver the goods to the common man
and to the public at large. So, socialism
or nationalism or ‘integration should be
correctly understood by the party in
power. Only the States can deliver the
goods to the public and, therefore, the
States should be given more funds and
more powers also. It is of no use wasting
the money at the Centre. 1 would, there-
fore, request the Government to have a
rethinking on all these aspects and do
the right thing.

Then, 1 would like to point out the
disparity shown by the Central Gowvern-
ment in regard to development of hand-
loom industry. The handloom industry
is one of the biggest cottage industries in
the country, next to agriculture, and
provides employment for lakhs and lakhs
of persons.

Lakhs and lakhs of persons along with
their families are engaged in the handloom
industry, The ruling party speaks of
Gandbhiji and it is celebrating the Gandhi
Centenary year. Gandhiji was all for
cottage industries including the khadi
industry. Khadi is no different from
handlooms. In the khadi industry they
use handspun yarn. But the number of
people engaged in the khadi industry is
absolutely small compared to the number
of people depending on the handloom
industry. A few lakhs and lakhs of
people are either unemployed or under-
employed in the handloom industry due to
the negligence and careless administration
of even the meagre funds made available
to the handloom industry. The figures
will show that for the few lakhs of people
depending on cottage industries, in the
Third Five Year Plan Government spent
Rs, 94 lakhs, whereas on the handloom
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industry on which more than 10 to 15
million people depend, they had spent
throughout the Third Five Year Plan only
about Rs. 24.76 lakhs. Is this reason-
able ? I would ask Government to apply
their mind to this kind of disparity.
Whatever affection they may have for the
khadi industry, vet, there should not be
so much of disparity. In the name of
Gandhiji, 1 would request them when
they are celebrating the Gandhi Centenary
Year to show some reasonable attitude
towards the handloom industry.

SHRIMATI SUDHA V. REDDY
(Madhugiri) I have great pleasure
in endorsing the Motion of Thanks on the
President’s Address.

The President is to us the palladium of
all civil rights and liberty, which have
been amply demonstrated in the recent
mid-term elections that we have had in
several major States. In this connection,
I would like to recall the words of Ernest
Barker; in his Principles of Social and Poli-
tical Theory he has made some wvery inte-
resting observations about the rights and
functions of the State. He has said :

“It can declare and guarantee the

rights and duties of religious
societies but it cannot itself be a
religious society. It can declare
and guarantee the rights and

duties of authors, teachers and all
other persons engaged in the crea-
tion and transmission of culture;
it cannot, however, itself be the
creator and inculcator of culture,
It can declare and guarantee the

rights and duties of all agents
engaged in social and economic
production ; indeed, it cam even

become itself an agent in an area if
a due pguarantee of the rights of
the labouring classes and of their
employers cannot  otherwise be
provided ; but it offends against its
own nature and it encroaches on its
own primary legal function if it loads
itself with any large burden of direct
economic or social activities. Tt is a
supervisor of activity and not a gene-
rator. It is the author of a framework
of rights and duties but it cannot be
the whole framework of rights and
duties by itself.”



265 President's Address (M) PHALGUNA 2, 1890 (Saka) President’s Address (M) 266

My point of view must necessarily be
that of a social worker, Somebody said of
a social worker tl at she or he must have
the strength of a horse, the hide of an
elephant, the eye of a hawk, the wisdom of
a serpent and the harmlessness of a dove.

But today 1 see a very amusing
spectacle which seems a little more
diverse than the picture of the social
worker that I gave you—this we see in
West Bengal. It seems to me that the
picture of this miniature zoo presents the
eye of a falcon looking out for crea-
ting trouble, the hide of a buffalo, the
hissing of a serpent, the beak of an eagle
and the trunk of an elephant trying to
throw water on problems temporarily,
only to be sorted out again by some other
party. With the conglomeration of
faculties like this, Communists, Left,
Right and Centre, the Bangla Congress,
the SSP and the S. U, C, it presents a
spectacle of an Unlike-minded Uncasy
Front. “Uneasy,” they say, “lies the head
that wears the crown.”” But this animal
has as many heads as Ravana, and I
hope that all the heads will lie easy and
deliver a good administration to the State
that it governs.

15 hrs.

We arc very thankful for secularism,
irrespective of what our friend Shri Bal
Raj Madhok said here this afternoon.
But at the same time, secularism is today
increasi ngly becoming significant of
irreligiousness.  After  all, religion,
etymologically, means nothing else but
to bind. And irrespective of what
religion it be, be it the religion of the
Self or any other, I hope that this spirit
of religiousness will be exercised and
taught more and more especially to the
younger generation.

On the motion of no-confidence, many
of the Members opposite spoke eloquently
and at very great length averring that
all that they said was for the benefit of
posterity. 1In fact, at one time I was
afraid that if they did not hurry up,
posterity would be here to hear them.
It is this posterity that has to be looked
after and nurtured and nourished.

May 1 suggest that there are certain

sections, weaker sections of the public,
other than those mentioned in the Consti-

tution 7 And there I may include women
and children. [ think the Commission
on Backward Classes said that women
would be included amongst the backward
classes. Why they said it, I do not
know | May I suggest that this country
may go increasingly under the administra-
tion of housewives ? It will do the country
good. I think men have had many
trials and errors at making messes ; so,
why not the women ? The time has come
when women must be taught better
methods of agriculture, because after all,
it is the women who do 60 per cent of

the agricultural operations, right from
the seeding, harvesting, winnowing,
storing etc. up to the cooking of the

grain in a palatable form for their lords
and masters who could sit up and
criticise later on. May I also suggest
that greater caré must be taken in
nourishing backward areas which have
remained backward despite all the crores
that have been spent on  them.
It is likely that every time it was a
question of putting out temporary pallia-
tives which were absolutely temporary in
their effect. 1 think the time has now
come when schemes for the backward
areas must be put on a war footing, when
money must be found for these ameliora-
tive schemes, irrespective of whether
moneys are found for other large prestige
projects,  After all, one must remember—
I think the Kumbhakarna of our Govern-
ment has woken up to realise—that
‘et we fa ST

It is not steel alone that is Brahma.
Man cannot eat steel. One must
remember that if these areas remain back-
ward for any length of time, the flames
of discontent can be fanned by many
interested people, irrespective of the party
they come from and these gullible victims
can be taken advantage of and nobody
can blame them if they go astray.

After all, one must remember the old
saying: ‘T AU AT T : THET A4
‘No man is any other man's servant; man
is only a servant of artha, that is money.

Some spoke of the Congress Party being
servile to merchant princes; others spoke of
some other parties being servile to Maha-
rajas and Maharanis; some others spoke of
money orders coming from China. But
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ultimately, it filters down to one thing,
that money has a very great place in the
life of man; everyone must have a
minimum of money, and towards this end
economic production has to be stepped up
and geared at every stage.

Regarding agriculture, may I mention
some of the problems which confront the
countryside ? Especially in Mysore State,
many of the tanks are hundreds of years
old; they have neither been repaired, nor
desilted from the bank. They have
outlived the optimum purpose for which
they were dug, and the country, lost in
these grandiose projects, is just now waking
up to minor irrigation on an intensive
scale. I hope minor irrigation and soil
conservation will receive enhanced priority
in the years to come.

Another programme which must be
undertaken from my point of view is, apart
from slum clearance, more ameliorative
schemes for slum areas. Many govern-
ments have tried to clear slums and have
failed, but surely ameliorative programmes
can be undertaken. I may even go to
the cxtent of saying that the birthplace of
senas is usually in slum areas. Living
with no privacy, with just a couple of
inches to move in, living in such irritating,
sardine-packed proximity to one another,
creates a psychological tension which can
only break out in violence. We have
seen plenty of  demonstrations of
these attitudes, these flaming
emotions, whether they be located
in Bombay or Calcutta or one other place.
1 think Government must undertake
programmes of high priority in these areas.

One other plea which I would make
is this. While I have no doubt at all
that decisions are taken in good time
and for good reasons, 1 would like them
to be expedited. Whether they relate to
awards or to industrial licences or to
riparian disputes or other things, delays
can be absolutely frustrating, and there
are experiences which defeat any argument.
1 would, therefore, quote one of Tolstoy's
sayings, *Too late to go here, too late to
get there, too late to get anywhere.’

Let us depart from this and see that
decisions are taken keeping in mind the
old adage: justice delayed is justice denied.
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In the same plea 1 may include the
Mahajan's award which is the fourth award
with regard to Mysore’s boundaries—it
should be given effect to.

While education has a high priority, we
seem to have forgotten that education
really means in the Oxford Dictionary the
training of character. What we have in
mind by the word education is a sort of
“udhara nimittha”, to fill one’s stomach,
That is characteristic of a poor nation and
nobody can be blamed for this attitude.
Let us then be practical and link up our
requirements of university education with
our employment potential; let us not create
an ocean of disturbance in the minds of
the educated young who have no jobs to
find. T remember that many years ago the
Ramaswamy Mudaliar Committee went
into this matter and suggested that the
matriculation standard should be enough
for most white collar jobs. 1 wish we
kept to that because, as that famous
educationist Oliver Reddicks noted, even
very affluent countries have not tried to
make university education universal; but
here, we, a poor country, are trying to do
that. Insistence on a good standard in
matriculation examination should more
than suffice for ordinary life.

15-12 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

My suggestion as a housewife is that
our industries should be more consumer
oriented and not sentiment or ideology
oriented. We see that the HMT watch
factory has made a success,

It is by this means that Japan has
progressed despite all the devastations that
overtook it during the Second World
War. What the Japanese can achieve,
we can, with a little more hard work. 1
also feel that the expansion of the various
industrial units, especially the State-
owned ones should be located In areas
where the parent factories are located
because there is a duplication of admini-
strative buildings, staff and housing colonies
and so much of capital expenditure
becomes unfruitful.

We have learnt to speak onlyin terms
of crores. Let us humble ourselves -in
figures. 1 know sometimes it incurs the



269 President's Address (M) PHALGUNA 2, 1890 (Saka) President's Address (M) 270

wrath of demographers when figures shrink.
But let us assume some amount of humility
in figures. Why cannot we take pride in
smaller projects, not in the optimum but
in the minimum because those are the
ones which will really, in the long run,
progress and become viably productive.
Let us see that the taxes are well utilised on
the smaller projects rather than on white
elephants which cannot be maintained by
any State however affluent it may be.

May I also make one passing remark ?
Mr. Dandeker mentioned the wealth-tax,
gift-tax, expenditure tax, this tax and that
tax | I am wondering whether his party
can say a “Happy New Year” to this
country with no taxes at all; if it does,
we would be very glad to vote them in.

May I also plead for the Rajasthan Canal
and also pay a tribute to the great lady
who made such a verbal effort regarding
the bringing in of this canal, at the same
time, keeping her area so poor that the
Congress Government could step in and
look after the construction of that canal
in the second half of the 20th century.

Let us remember that we are, altogether
in an infant democracy. We have slipped
up on many counts, since we have been
learning by the method of trial and error,
but I have no doubt that whatever party
affiliations we have, we will all contribute
to a healthy evolution of this great coun-
try of ours.

Thank you.

oft dvdex wat (Fpaa) @ IaTeqE
wgRg, Tegafa & wfawrewr  #7 gAF
FAATET F A9 g AR A &
AT & Arg 93T | AfEA AwAQE &
T wgar 9¥ar § & afaraor Freer
g1 35 wfparew § sron Ad), ¥Ew
AR &1 U Freafasan ®F @)
q%% FAr Srfgd g I9A Ay FAw
yrwgfte &1 wgrw g, WX W
Afedt s v@FR F T §1 @
1 o fgw @ wfgd e oy
F7a wfgser #r i & aor-gfe,
AFFIAT A fowmar Gy wet @ oK
TET FTX § o 0T ®1 AFHaT AT

fafemrar & < g e | afz=ers
q 9T GIAT TEAT HFR AF Y F AT
& otz s gEra ¥ S ardvrfay Y
FI a1 @ & | Aren-gfie A Ay
¢ 7 afmrewr & w3 der ¥
T Afes ag-vgax fgdt dewoor §
Bravgs e § 5 oz % o
21 oF & afwraw & @ gewoor A
A # @ g F geaiew | gEwr N
AL AT | 9T gHA UNgufa wEEw
F1 FfaTaw AT A 937 A qF AT
i 7 ot g€ f g8 o feed oy
wr afrw & o &, Afew ged s
Wq FAA IET 9T A ¥ FF geriw
MO aEsFE daoh alx fg=hr &
HIT-HAT | Hast qfarger F  gwar
qo I8 ¥ &gy mar g fs

“The burden of servicing the external

debt is mounting and amounts to
514 million dollars this year."

UFEAT uY  afafar ¥ g o
&1 514 fafaas wee 3% qF Y | Afws
fgrt geweor 7y AT B 7

faeft wgraar & fagw # af

yfafegar ar 1€ &1 fa2elt &5

® a0 a3 W A " ad S|
FOT 40 a1

X gt W oA o sfafar &
atagt T QU W &

0w § A arn fe gl
sfaaran & geaiva & ATNT 9T HgAT
W FF AT HEAr F |

oty fomd (q77) @ A fed
¥ &Y wraer garr ar

MR. DEPUTY-SPEAKER : It might be
a printing slip. I have followed it,

sit wy forsrd : firfer o 7d 2
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oft divtvew ot : o wT VT R

Tegafa & AqA wRA wrew #
g 6 g & aw fadult & AT
g% fr ot § 385 FO% 50 A
T qET e A Fgr o mr g
Tar & fadsl & § afs fadsh w5
&Y WAT FAR FAX FAT 5800 FOT
®r e

7g gra fadel & w9 g
7 fagy fiw =i & oW 3T & A
9T &g frar § AT aEwT Adton ag @
fiF gaTL AW ® F0 T /Y FOT wYAT
fad gz &1 Fmm@dE W3 qEaAT
e e A gAA dw A e fRam & 7
™ fadst &5 ® IwC g W H
FTig® wfa & F § w17 /7y § 7

afwaren & sy mav § f5 sfas
% ¥ gH fow W@ & s A
fagea g | Aifiee arafasar gl &
greafawar ag & f& T andt Y anfas
92 ¥ WAL R FAT gom % | A A
QT &1 A FEr TE {1 g FEv
mar & fe 3Ed W s omar g wfE
et stfsrraw & og f w0 frar mar
2 5 1967-68 & Y damare g€ 4t Ay
drarT 1968-69 & WY A AT &)
Tg A9 &1 GemEe & Wy # guF a8
2, g aY A & SgUE Y guh ¢ |
frew o faaet Gmae g€ w=t &
i s @i A @ 9 @Y,
oy at wifa # gu% 7 &, sgUa
fges g amw ow fadvg @ w1
TR T 1 A1 Garare ¥ feam @
e w1 @ fr gt gafa gt & afea
TE J& 1T AT FT q1 47 | F ras
A AgE ¥ IT WG A HT F FH
STEAT § WY S 1955 YT 1956 ®

faarar, i e e A AT @A &
TR ¥ F wd awd wEw gk Oy
IR Fgr T i A A F g I
& araw & smenfiT g wd ) Sfew
T I AT FI FY gU W AT §
afuw g U &, gw snenfadt A& gu
gard T s F A A aw
A 8 & gEEa § faRel a7 amer
A oft sarar g & & A8 wmwE
gfF @ @ @ s § ol
S 39 AW ¥ T FT AFar g |
A F W G 9y g fagwi @
foqmr seor W@ ¥ SEE S
HAW TN §H AT § | ¥ W]
spfir Y diverw & 7 ag o et WY @
OaF ¢ | 78 99 § AfF gH Ay TWH
AT qT 5800 FAT TA F( &I AQ
T+ & o\ tm wmgw g fE e
¥ dm & Wfaw # foE @
fem &1

srnfrs s=fa & T N w8
T2 gwa g7 a9 2
& it SO o @3 f& g aF § oA
o wWaT § ag qW AT rAeEars
F1 @Y gu, I ¥ faFr =1 ATW-
Fawil &1 faw FX gu, FHWE
affFr fet oF ol guta 7t ara
g1 S gwar g ot gEEr oft AR
9% W TR TE FX @ § | gAEE
g% g ¢ 9w gw dwa & fr &
gefratar sERaT #1 fo| awan
FT & T EAR FUT w947
¢ fauin fear &, 9% @iw o=
wfowa #7 & g9 A9 TRHTT £ qT
@E

Frat & feacar # am ot w4
TE & | afeT oo are arg o -
wrawr § ag 3 wwre fear T g fe

mgEmETER @ i & fF e W
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¥ 7Y dara ) gfew v frdy,
g Ak § off gaEr =T ey
UF a6 AT AFAAE § TH a0 K
wE & § fr s feam & fog
Sfaa fog oF e w1 fawm @
mr ¢ R gEd 9w Wy e o
fegzar 1 a9+ &, T THI 919 °F
MY #¥ 99 gHaT § AR Y T &
Tt § | ghrea ag & f st we
F AT Tgdt @ § AT TR
TR & S & oY gmdy yAr w7 Afw4
wHY gE § IHT g ¥ o fRmT ¥
HTAA UF WUHT @aq QT v f
IFFT garfaa e faenft o ar adi
gafaT Fraal & FAATH feqwar €1 a
FET TAT & | EHIR MAA qg a9/
TEF g & &% g FEl o w1g
ma |

anfa® feafa & guiz Y ama
F o€ iwa wge dar @ e
FE A F qHA ITW AW H§E
FE3 WX AN & E, 0w Awar Ag
afg s FaT g1 A I a1 B qu-
W H gus fewwa adf gt mfed
qt fr 3| 3 A S FurEfar FueR
Aot & W §, ITH  qF Y A
frar srar wifgld 1 st et FiTHE
greg A | I8 F faegw ggma
g fr aral # o oft wwEnR St
¥ gt g | Fawe A § ak
R #F oA &7 gfom My §,
arrfeardY 7Y §, AAgL A §, AfA
AT A E, mhw fegm Ay . ¥
ST & qIAF g7 a1 g /vt e
5800 FTIT TTX FT F7 FT TI5T ¥ 9T
3T F W gW AW A T whT A
Ffae wmr oaw AggeTanr §?
v 2F fr 34 qede ¥ 3 swfew S
WAt F ¥ ¥ A faw o Wy
T w ¥ gFy A oEd ¥

FO7 24 Tq¥ g | D AT greAa
WD amd fiar g 2T &
TF T¥ AT faeT @gE X AT
qell # w87 gar 8Y w0% w9y ¥ 7fg
®T & | OF qHYU TARGIT  qCAT IAY
sfrfrar 7 @ gl sgmw g e
# W WA A T EF P
g o @@ WHAT | AT A
Toft Tt o T, I gmd ww
o @ & WM mhwEym
A # g w9¥ i & FO W)
dHaT I A & | 9 anfaw swfa
T qra v § | arfuw swfe & Ao
s Zre YT e £ anfgw soifa
A & o g g oAy A g ) Afe
T A9 ZW A Afgw wafa s @@
@ E @ W qW H wog W g,
feam o & gfew ff & s
O FY TN gy g WIhEY |
FAF! A9 g g ¢ e saw fao
forear @A off ST ®Y ATy SweIE
g

frea g goEra gt A
#tx Ize fafaaa a9 # air gord @
¥ 7gi a% wgr a1 fF ofx a AR
Tq ai7 %1 qfa adf #C awy § a1 w7
¥ F7 T g w1 A F ogary w# T
wd off It I fear @ g
& 7t far afer wnfemd s el
®1 I+ famT a=mar | 7 Faw anfaai
I mfagi &1 fawe wmmar afes
I w0 T@  EAC  FHANE §
FTqY afveq w AT § WEATYY TAGIT
& | qaT AL ATY IAFY FF GAOAT
arey & 1 amw wfa ST aCET € A
s & v wnfa T aey feamy
Y wagdd ¥1 ¥TW ORI A AT} ar
ey @ facar @R A AT A &
afy g @ K1 AT ATAT ®Y HATA
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FAAHT § a1 gEE qF ATGEY w4
T Mfgd a1 37 fadrg #< 7 frd g
|t #Y aXH AT Afgy 9 A srvaw
TV YIS WL TARET F AT A
e & AT & | aowr ¥ afe o
qaeE TATRETT AN #T FET ¥ &,
T8 X ¥R ufaal ¥ § @t fee gy
FY TE FE & | AT TEF) IIF AT
T g g g @ 5 g &
yam ¢ R gwa W s 2,
A W oNE # s g
TOT TW AT F X AR ufF,
derr s fawer & 1 W #
uwar afy smaw T § @ g
wre & fa it zfezsvor amad sraem Tan
2, TOFY A9 @I | gHar 1 gl
ATTHT FqATAT g | AT faamar #Y
aré st o ag agdt F o W @
afz 7 @rt & ¥ 7 Fifgw TE9)
#Y 7€ a7 ag &g a1 WY a5 ot
Y 3w %t uFar @At H 9T wrQA
31T 3T g oFaT W gk Y muw &=
2 & A TAwr gmw foeerd s
93 ghiY |

wegafa oft & sfpamgor &
agat gt afuw fawmar &1 al =
FLET wearfa & wfa oY e
=g foar mar &, Fr Seow @
¢ | THET 99 Fq7 9g FMAr ¢
ATYH /IAY §H U AT AgAasw Aar
T g, W & g W TR AR
oas AT & § 7 gfF aed aw
g AT § KW AT AT & FY AMAE
feafa guT 4 et & 1 w6 w7 @
AT qw A amiew feafw  famed
ar W g AR AT AT Wl 9%
5¥CO FAT TGY FT FA1 AGAT T8 4T
¢ fow®r 91 /Y FO¥ w9@T qEAAT

ammEIwE

ATTHT TIAAT AT BT E | AT
FEga & fs s A8, AT s
AT gl | BT dreET A gy ?
AW ¥ T@ OTIE QM GEN ATOA
uF fifag  atoEr =€ o ) T Ty
Hogg qored 7 w g AW
AT FY Y AT FT qF | A @A
gz A ¥ A Ao A A A
F AT IR &, TF AT TG
2, Fg O IIFATY N7 FT O AmE-
T | SHE ATAT F1 A9 &H FT
famr & 1 a7 @Y o Awmw @ fogEr
g G AE M | A
fasre #3 &Y ata o &w T A
g w9 o T 9 9w 73 § 98
IAFT g BN |

TERTFO A & R AW & vmw
a1 ufasm €1 gomRRd #T g §
T W T Aerag  faww @Y e
W1 GEFAT & | ATH AIAAT F 309 @ FT
TAAF T FmaEIdn s
Wi 3 afeer 7 gEdne R
faRsht sarta} & g w2 famm )

TH g A aATE & @it &
arq wgr % et e qaredt &
e # tadm 3 I w6 7 g%
et 7Y, famer wer Wi Ty
I wgTEr a1 | FfeT wder F sege
FfcmarmarstEr g ! oft
7o Al 9gd gart Su-aaE WY AR
SurmafiEl & oF JaT, A gFe uAe
fagam, & smriedm doft fafrdr o=
gt uw fa=r< Medt & ag e A fo
Ty Sl # fadelt sl o A
FRAGEF AT FEN GET | TG
HOATT 5800 FUT ©IF FT F9 AHT
A dg & T fegem o
fadelt wr=i #1 s w4 W Ggw
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afers ol 3w & agt & dar W%
a5y § | ag fadel oot # @@r o<
AT F T W F T FY AT
F TTHAT ATEAT & | Ig HEHTC AT 2W
F Q@ wg-ar f fRfrd F gndy w2
W& | TH-Y-FH TY-TH-TETeT &
I H A §H uTO F q@eAr ey,
TH 1 &% HCAT A0gY | Afww et
& wfwaraw & &5 W W a@ W
HTATT ALY AT 21

farel & o awr w9 FAFT AR
2 AT AFTL AT AHEAT g AE gy TE
gilawgea ag g f& ¥ § FwTd
FEAT 9T @Y &1 1961 ¥ Ao A F
80 AT FwTT ¥, Y fE vy FEEw
WFAT G ™ § | FFIFC AR
AEH AW TR wEmar § ) wWEd
§7 # 195)-51 # frafram T 1
sear 3,31,000 Y, s F@wT 1967-68
¥ 27,40,000 gt € & | FaT A gHTA
arfgs gafg @1 faadr 8 7 w@Tag
gart wfaw g%z £ quwfm &
afearas § ?

AL 3 & AYoama a¥ IR,
ILI HR ImEm & WG Il AT
s ¥ gga & e gw dm & Fawfar
AN, gu Im w1 fawiw T, afew
IAIFAF A @ &) 9w
¥ a4 §, a1 W IE! -
e feemd § 1 T IR g
foamn &, & gz I e AR
T AT N1, IART W FY FHEN
#Y 9 ®N 0T | §EE faAr sgmE
FY a9 IAF F1A1 H ALY IAG 1 _H
IF WY qEn feAifew g A
I GHET ®1 H¥ g FAT AT HAT
8, 9T T GEIL A TI9EAT HT WH 6T
fear &, farwrar-rat ®Y sq w frar & 7

arer Agral ¥ IFTE aget 9 @
¢, wifs a3-a% gorwfadt R =
afaat & wd= feami & sff &
Tig-ailzsy geq  foar &, famd
T AR AT I T § | T AW
& wgr a1 f5 a7 yfw-gure w40, 2=
T F40 | 397 78 ft Far o1 7 ag
ATHZAT FY FE-T72T FA | AfHT 59
safsramenr § gEEY wE ofr =i A 3
A rar § R s & 94 Afemt &
oYe faa § | frrd @ ad gl g,
Jaar ! ¥ grEgE v qHA w
FEIaEHTor w3 | g7 THET FT CH-ACA
T ug ¢ fF a3 1 g7 ®1 a1 6,
37 Igmfadi s1agwR, @y yfA-
gard F A GIgom FY 6Y, IEE
wrifad w1 |

MR. DEPUTY-SPEAKER : The hon.
Member should try to conclude in the

couple of minutes. He has taken 20
minutes. There is not much time left for
his group.

SHRI YOGENDRA SHARMA : 1
will need another five minutes. 1 should
conclude on Monday.

MR. DEPUTY-SPEAKER : All right;
he may resume his speech on Monday.
There is very little time left for him,

15.36 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS
FORTY-THIRD REPORT

SHRI BHALJIBHAI  PARMAR

(Dohad) : Sir, I beg to move :
“That this House do agree with the
Forty-third Report of the Committee
on Private Members’ Bills and
Resolutions presented to the House
on the 20th February, 1968,

MR. DEPUTY-SPEAKER:
moved :
“That this House agree with the

Forty-third Report of the Committee
on Private Members' Bills and

Motion
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Resolutions Presented to the House
on the 20th February, 1968.”

st Ay femd  (q'%) @ goTem
HEET, AT WO T THLCE

That in the motion,—
add at the end—

“With the modification that further
debate on the Constitution (Amend-
ment) Bill, 1967 by Shri Nath Pai,
as reported by Joint Committee, be
adjourned and the Bill be taken up
on a day or days allotted for the
transaction of Government Business
as the Speaker may, in consultation
with the Leader of the House, decide.
The House further resolves that il
any Rules need to be suspended to
enable resumption of the discussion
on the aforesaid Bill, the House shall
proceed to do so before such
resumption.” (1)

faesft are 97 o fadtas ox @29
Toré wf, @ A ITowT T Ow
gfrardt arr &Y o v a1 HXY
sgrar fsgmmo ag fromw €, @8
ofcardt & f& sz w2 ¥ wfes amm
fedt ot fasit waem & fadas 3 fag
gt &7 wrfgg 1 &t & awr W AR
g Fgran Tav §, Afwa w6y o e
it fawr % fog 14 w2 20 fame &7
g gt fear mar g wfafa 3 gw
faer & fow ot awg faar o1, T®@ &<
FIIFTE | AT £ Fgw fF gmd Ak
¥ wa fAora €9 ®&F F1 FATE |
% A F1E sufema wraem A9 E
#5459 favgs & yeTas ¥ o T 1
# 3T 3gh AT weara & yew e
7 yoft agwfa w7 § 1

ag fagra faegw aw 81 feafar
7g ¢ fe frolt amedi & +07 &Y
faigs ¥@ a9 957 & A § ) oaww
7% 2| fadaw & | 5 fadas & weamas
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ARy AR A HEAT IR ¥ oft
% fadgs & & o= W, aw
e ¥ uw fow, qwar, w1 fad
T fadus ox 4=t @ E ) W
feafa #t ot wees wEEw, T &
A g AT A 98
O | g7 IO §, A9 wagTars
& gfa, swar F wfq | g7 s° @
w7
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| vy § § grew  avw w1
& £ IeEI0 2 FFAT § | A8 7T 30A1-
Y A & At § uw fadgw s
qr | Fgi T a9 fwar mr fE g
I fag s egw & & 999 faee-
FLRM | AT 7Y & 5w F e
#iY o faus grew 91w FA
¥ ymar qr1 I9E a F ff A
ag o fran f fe o faer & s
@ #Y wf9 2, gafae ag sa% fav
qHG J9T qHT & § T |0

¥ ogaw g F e o wwmE
-1 & 5 7o fadws 1 Sara sy
afafy & o 3w ok | & 97 gwE
Fa ddgoadl 77 W) ¥
g TEATE W g U7 Ig §ET WY
= wa afafy £ w2 g F9f 7R
mE A # A f FETE, WA
qFATE | I I wEA ATeAT & fF Og
fadas foe dge afafa & ora o2,
@ ¥ geare F IOw oAy amn
¢ 0 gwre faw gg @
argar & fr s faoft meedl F1 www
W fadas g =5 ag fear s
R T FCHIX ATt §, A Ag T
freamrana 2 ¥ 1 oY AL weATH
FrRAAT g I A0 T § & = 9T
=t faaw d g wfew, 7w =3
aeafa & ar =T Sfeg )
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SHRI KANWAR LAL GUPTA (Delhi
Sadar) : I support what has been said by
Mr. Madhu Limaye.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): I have to say only one
thing. I have no objection. As Mr.
Madhu Limaye pointed out, in order to
facilitate discussion of other Bills that
are lying and since this Bill has support
almost of the majority of the House, it
is meet and proper that the House may
fiix a day or days, if necessary, to discuss
the Bill and pass it. The proposal is
acceptable to me only on one condition
that let us fix a day or days, the number
of hours, that we want to devote to this
Bill during this very session, before this
Budget session adjourns. Because we
are giving time to them to fix a day, that
does not mean that we shall leave it again
to be postponed to some other session.
With this appeal, with this suggestion, I
have no objection if this amendment of
Mr. Madhu Limaye is adopted.

SHRI P. RAMAMURTI (Madurai) :
I do not want togo into the historical
parallels of the Parliaments of other
countries. Afrer all, we in this House
need not go into the parallels of other
countries for everything. We have got to
conduct the business of Parliament on
the basis of our convenience. This Bill
is an important Bill. Ewverybody agrees
that it is an important Bill which raises a
certain fundamental question about the

amendment of the Constitution, about
the power of Parliament to amend
Constitution,

Quite apart from other thing that other
Bills are being blocked, this kind of
piecemeal discussion once every fortnight
robs the discussion of futility of it. The
people cannot follow what somebody has
said earlier.  Therefore, even to do
justice to the importance of the Bill, there
must be continuous discussion. That is
why I say that the Government also must
see to it that the Bill is given the impor-
tance that it is due and the people also
are made aware of what is the type of
discussion that is going on in the Parlia-
ment so that they can intelligently follow
it. After all, the Parliament functions
before the entire people and, on such an
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important issue, the people must be able
to judge the conduct of the Members
of Parliament & the Parliament as a whole.
I do not bother about the technicality as
to how it is to be done. That is not my
concern. My only concern is that this
Bill should be continuosly discussed and
the Government must find proper time
for it

SHRI H. N. MUKERIJEE (Calcutta
North Eest) : Mr. Deputy-Speaker, Sir,
I fear, 1 am rather doubtful about the
position which is being sought to be
created. That is why I expect a definite
assurance from the Government without
which T am not in a position to agree to
the suggestion put forward. I say so
because, in regard to this matter, we
have been treated to a very delictable
process. A long time ago, the Govern-
ment accorded its support to the principles
of the Bill and it was on the initiative
of the Law Minister that the Bill was
referred to the Joint Committee and that
Joint Committee, under your distinguished
leadership, went into the matter whichever
way it could. After all, this matter has
been hanging fire. I have been noticing
that in the country, particularly, from
certain quarters, a campaign against the
principles of this Bill has been conducted
and whatever smacks, even remotely, of
dilatoriness is something which I am not
ready to stomach.

I want to put this Government a
question in & very straight-forward way.
They should come forward, in view of
their attitude which they have proclaimed
unless they have changed it altogether
out of deference to the friends of
the Swatantra Party in particular—
if they have done so, let them say
so, let them not take shelter behind
this kind of dilatory tactics—in the
course of this session, as quick as ever, to
fix some time for the discussion of the
Bill and the conclusions of this matter,
I cannot understand if after more than a
year, we cannot make up our mind about
it. 1 know some of our friends are
bringing all sorts of question and calling
the other parties nonsensical and
monarchical-inclined and the rest of it,
But it really beats me that after so much
discussion, we cannot make up our mind.
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I am not going to accept without demur
the idea of a dilatory postponement of
this matter so that it can really be
indefinitely postponed. That is what I
fear might be the game behind the
whisperings that I happen to hear these
days. 1 want to have a categorical
assurance in regard to that.

stag fomd: & oF a@ =
FEAT ATEATE | AT A N '
HYATAT ATEEAT § &, WA T gATL i
FT EAG ATY AL@ATE FLA A gEIT
HEArT TR AT W Ag w1 § W
TR S [ oA g @
ITIHT FAT & A8 F | TAHT F4T
AT § | g Tg7 A7 AT T@R
L om0 § v 7

SHRI S. KANDAPPAN (Mettur) :
The very fact that the bill is dragging
on for such a long time shows the
indecision on the part of the Government,
the embarrassed position in  which
Government finds itsell probably, because
we have been hearing various reports in
the press and also from the members
that the Government itself is not clear as
to whether they are totally going to
support it or they are going to have
some kind of a modification and then
only give their support. This Bill was
already referred to a Select Committee.

Again the Government is thinking of
referring it to an other committee, a
newly constituted committee. We have
already given our word to the Government
that we are prepared to support their
reference to a Select Committee. As
far as this is concerned, there is no
change, because, this being such an impor-
tant issue, we would not like to hustle
the Government. But, at the same time,
the Government should realise the comp-
lication of the matter and should not go
on dragging it even after this Session is
over. As Shri H. N. Mukerjee pointed
out, at least before the end of this
Session, Government should be clear in
its mind as to what stand they are going
to take in regard to this Bill.
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1 am prepared to support Mr. Madhu
Limaye's motion in this sense that
reference to the Select Committee is not
going to be hampered because of Mr.
Madhu Limaye's motion. Mr. Madhu
Limaye and all the members of this
House have the legitimate right to say
that our precious time is lost, the little
time that we get every alternate Friday
for moving Bills is lost. Certainly, this
matter should have been taken up much
earlier than today. So, I think, the
motion moved by Mr. Madhu Limaye
can be supported by Government and
they can fix a day, and even if they feel
like referring the matter again to a
Select Committee, we have no objection
to that.

SHR1 FRANK ANTHONY (Nomi-
nated—Anglo-Indians) : My friend, Mr.
Limaye's amendment seems to become
completely otiose in view of the impres-
sion that Government proposes—and
I feel, very rightly—to remit this matter
again to a Joint Select Committee. It
would not take more than five minules
if Government brings forward this motion,
and I think it is very necessary because...
(Imterruptions)

SHRI K. LAKKAPPA (Tumkur):
Why 7 A Joint Select Committee has
already reported.

SHRI FRANK ANTHONY : As you
know, it is not only the Swatantra
Party that has been agitated, but all the
minorities have been deeply agitated about
this proposal of the Government or
Parliament to ltake power. You may be
aware of the latest decisions of the
Supreme Court—one was held on the 4th
December and the latest on the 13ih
January. It changes the whole Consti-
tutional complexion. So far, those who
wanted to take power to expropriate
your property or mine, hard-eamed
though it may be, were using article 31 as
an excuse. The Supreme Court, in its
wisdom, has completely denuded article
31 of all its content...(/nterruptions)

SHRI K. LAKKAPPA : He is going
into the merits,
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MR. DEPUTY-SPEAKER : We are

not supposed to go into the merits
now...(Interruptions) In passing, he has
mentioned,

SHRI FRANK ANTHONY : I am
not going into the merits.

SHRI MADHU LIMAYE : Let him
speak on the motion.

SHRI FRANK ANTHONY : It is

the matter to be
Select Committee

very necessary for
remitted to a Joint
because...

MR. DEPUTY-SPEAKER : We are
just now considering Mr. Limaye's
amendment regarding fixation of time.

SHRI FRANK ANTHONY : It is a
piece of surplus, a waste of time. Let
us vote on the question of reference to
Select Committee.

SHRI BALRAJ MADHOK (South
Delhi) : The suggestion of Shri 5. N.
Dwivedy is reasonable and T think this
should be acceptable to everyone,

SHRI TENNETI VISWANATHAM
(Visakhapatnam): The amendment
contains a very reasonable request. But
unfortunately, it has been complicated
by certain suggestions made here and
there without knowing exactly what
Government are going to do. We know
Government’s intentions not from their
mouth directly here on the floor of the
House, but through newspapers which
have been giving in the last one or two
weeks reports containing all kinds of
speculations about their  intentions
concerning this Bill.

Therefore, if you do not complicate
Shri Madhu Limaye's amendment but
simply accept it, as Shri Dwivedy has
said, and get an assurance from them
that two days or three days or six
hours or seven hours will be allotted to
this from government time, we will be
quite satisfied.

I do not wish to go into the fallacies
of the other arguments raised as [ do
not myself want to add to the complica-
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tion. The point is very simple. If you
postpone it, we have no objection, but
do not postpone it eternally. Let
Government say they are going to give
time to this during this session and before
we disperse in May, we will be conside-
ring this Bill. That is all we want. Let
the Law Minister or someone else
representing Government say so here.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : Shri Madhu Limaye has asked
for having this debate on a day other
than a non-official day. There is a good
deal of strength in his argument, because
all non-official business was being blocked
on account of the discussion of this Bill.
But while speaking about it, certain asper-
sions were made on Government,

SHRI MADHU LIMAYE : Who made
them ?

SHRI GOVINDA MENON : Certain
members, not he. I want to say that
Government stick to what 1 said on its
behalf earlier during the debate on this
Bill, that Parliament should have the
power to amend the Constitution including
Part 111 thereof.

SHRI S. KANDAPPAN : Do not go
into the merits.

SHRI GOVINDA MENON ; Because
this was raised by others.

SHR1 MADHU LIMAYE : I did not
raise it.

SHRI GOVINDA MENON : He did
not ; others did. What Government would
like to see—and we would be moving a
motion—is that in the light of several
things which have happened for example,
there was this Judgment of the Supreme
Court referred to Shri Anthony...

SHRI FRANK ANTHONY : Two
Judgments.

SHRI GOVINDA MENON : and the...
Report of the Joint Committee itsell is
materially different from the Bill intro-
duced originally by Shri Nath Pai...



287 P.M.B. Comm. Report
SHRI P. RAMAMURTI: Why not ?
The Joint Committee has got that power.

SHRI GOVINDA MENON : It has
the power. But with some portions of it.
Government are not in agreement. For all
these reasons and keeping in view the
principle that the right to amend should
be available to Government...

SHRI §. M. KRISHNA (Mandya) :
Parliamant, not Government.

MR. DEPUTY-SPEAKER : He meant
Parliament.

SHRI PILOO MODY (Godhra): It
was the supremacy of Parliament then;
now it is the supremacy of Government;
later it is guing to be the Law Minister’s
supremacy.

SHRI GOVINDA MENON : Do not
get excited over certain slips of the
tongue.

SHRI PILOO MODY : You want to
have complete control over our lives and
you say we should not be excited ?

SHRI GOVINDA MENON: Do not
get excited. What I meant was that
Government stand by the position that
Parliament should have the constituent
power to amend the Constitution, all parts
of it.

SHRI PILOO MODY :
‘Parliament’, it is an eye-wash.

If he says

SHRI GOVINDA MENON : Govern-
ment would like w0 sec that Parliament
ceases to be an eye-wash, and irrespective
of party considerations, there should be
a second look at the nature of the Bill
in the context of the various factors to
which I referred. That is the position of
Government,

" 1 regret very much that some suggestion
was made by others that we are vacilla-

ting over the matter. We are not. But we
have our own views.

AN HON. MEMBER : That is the
impression,
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SHRI GOVINDA MENON : That
impression is wrong. (Interruptions) All
that I say is that Government without
departing from the principle which were
stated earlier that Parliament should have
constituent power, wants to have a second
look.

SHR1 TENNETI
On a point of order.

VISWANATHAM :

MR. DEPUTY-SPEAKER : What we
are debating just how is not the Govern-
ment's intention to move a motion; that
was only incidentally referred to. The
main point before the House is the
amendment moved by Mr. Limaye and
it is on that amendment that I should
like to hear you,

SHRI TENNETI VISWANATHAM :
You have explained my point of order.

SHRI GOVINDA MENON : I referred
to other things because other things came
up during the discussion. 1 said that
there was a good deal of weight in what
Mr. Limaye said here, But Government
also has its own difficulties because the
time at the disposal of the Government
is short and the agenda is wvery heavy.
Therefore, an unconditional assurance that
Government should find time for this Bill
also from out of its own allotted time is
very difficult to give. The motion made
by Mr. Limaye is that the Speaker in
consultation with the Leader of the House
may consider the point raised by him...
(Interruptions.)

MR. DEPUTY-SPEAKER : It will be
obligatory for the Government to find
time if it accepted that motion.

SHRI GOVINDA MENON : Not
necessarily out of the Government time,

SHRI SURENDRANATH DWIVEDY
(Kendrapara): The motion is very
clear that time will be allotted by the
Speaker in consultation with the Leader
of the House. The objection that the
Government have is that they could not
provide any time out of their own. 1
have a proposal to make. We are sitting
till the 16 May and it is this House that
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will have ultimately to decide how long
it should sit. We may decide here and
now that we shall sit till the 18th of May
and that extended two days will be pro-
vided for the discussion on this Bill.
Let us decide on that now.

SHRI GOVINDA MENON: I want
to make the Government position very
clear so that it may not be alleged later
on that Government resiled from any
assurances given here. Even for the
transaction of Government business time
is very insufficient. Therefore, an addi-
tional day may have to be found. It need
not necessarily be 17 or 18 May. A Satur-
day in between may be found for this
purpose.

SHRI P. VENKATASUBBAIAH
(Mandyal) : It should be referred to the
Business Advisory Committee.

MR. DEPUTY-SPEAKER: It will
ultimately go to the Business Advisory
Committee. What the hon. Minister
says will also be kept in mind.

But it is not part of the motion. So,
you accept the motion.

16 Hrs.

SHRI MADHU LIMAYE : Why this
higgling and haggling ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINIS-
TER OF PLANNING (SHRIMATI
INDIRA GANDHI): There should
not be any  higgling. This should
be made clear, afterwards if the
House says or the other party says we do
not want to sit on a Saturday or we do
not want an extra day, we do notwant
to get involved in it.

MR. DEPUTY-SPEAKER : So, this
motion we can accept, as amended? (in-
terruption ) Do we accept the report ?

SHRI GOVINDA MENON : With the
reservation made by us.

MR, DEPUTY SPEAKER : lIWill put
the amendment to the vote of the House.

SHRI NATH PAI rose—

MR. DEPUTY-SPEAKER : We shall
conclude it now, Mr, Nath Pai,

(Interruption) We are accepting this
amendment. That is all; as modified by
this observation because it is left to the
Speaker ultimately.

SHRI THIRUMALA RAO (Kakinada):
What are the amendments? The wording is
not clear,

MR. DEPUTY-SPEAKER : I will read
out. I presume that you have read the
recommendation of the Committee,

SOME HON. MEMBERS : No.

MR. DEPUTY-SPEAKER: The motion
is:

“That this House do agree with the
Forty-third Report of the Committee
on Private Members® Bills and Reso-
lutions presented to the House on
the 20th February, 1968."

The Amendment is “add at the end
“with the modification that further
debate on the Constitution (Amend-
ment) Bill, 1967 by Shri Nath Pai,
as reported by Joint Committee, be
adjourned and the Bill be taken up
on a day or days allotted for the
transaction of Government Business
as the Speaker may, in consultation
with the Leader of the House,
decide.

The House [further resolves that if
any Rules need to be suspended to
enable resumption of the discussion
on the aforesaid Bill, the House
shall proceed to do so before such
resumption.”

SHRI GOVINDA MENON : We agree
to this, with the reservation that a non-
official day may be fixed, on a Saturday,
when this may be set as the business for
the day. (Interruption)

MR. DEPUTY-SPEAKER : Do the
Members agree ?
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SHRI SURENDRANATH DWIVEDY:
That, the Leader of the House and the
Speaker have to decide. We have no-
thing to say.

MR. DEPUTY-SPEAKER : With this
reservation they agree. Is that all right,
or, is there any other resolution ?

SHRI GOVINDA MENON: On a
Saturday we will accept.

SHRI P. RAMAMURTI : Have the
Government lost all confidence that this
request will not be considered by the
Speaker ? Why is there so much higgling?

MR. DEPUTY-SPEAKER : Itis not
that. It is a question of the pressure on
time. I will take it that with this assura-
nce, and reservation,......

st Ry fowd : SUmemw wERw,
IO TAWT ¥ AT A &Y < A=
faar nar &fe= f6T o a8 78 fear

AN HON. MEMBER : What
assurance ?

is the

SHRI SURENDRANATH DWIVEDY:
There is no reservation.

SHRI NATH PAI (Rajapur) : There
should be a categorical assurance.

SHRI GOVINDA MENON : 1 want
to bring my motion. (Interruption)

MR. DEPUTY-SPEAKER: Your motion
will come after the adoption of the report.
Your motion is independent. When we
take the Bill, that will come. Now, we are
on the adoption of the report, and for
that, there is an amendment.

SHRI THIRUMALA RAO : We want
to know on what we are voting. Is there

a proposal to send the Bill to the Select
Committee or not ?

SHRI P. VENKATASUBBAIAH: 1
want to move an amendment to Shri
Madhu Limaye’s amendment, namely, that
this matter be referred to the Business
Advisory Committee...(/nterruption)
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SHRI MADHU LIMAYE :
of order.

It is out

SHRI P. VENKATASUBBAIAH : With
the clarification made by the Government,
(Interruption)

MR. DEPUTY-SPEAKER : 1 will put
the motion to the vote; that is, the amend-
ment of Shri Madhu Limaye. The
question is :

That in the motion, add at the end—
“with the modification that further
debate on the Constitution (Amend-
ment) Bill, 1967, by Shri Nath Pai,
as reported by Joint Committee, be
adjourned and the Bill be taken up
on a day or days allotted for the
transaction of Government Business
as the Speaker may, in consultation
with the leader of the House, decide.
The House further resolves that if
any Rules need to be suspended to
enable resumption of the discus-
sion on the aforesaid Bill, the House
shall proceed to do so before such
resumption.” (1)

The Motion was adopied.

MR. DEPUTY-SPEAKER: I shall now

put the motion as amended :

“That this Housc do agree with the
Forty-third Report of the Committee
on Private Members' Bills and
Resolutions presented to the House
on the 20th February, 1968, as
amended.""

The motion was adopted.
16.05 hrs.

INDIAN PENAL CODE
(AMENDMENT) BILL*

(Insection of new section 121 B)

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : 1 beg to move for leave
to introduce a Bill further to amend the
Indian Penal Code, 1860.

MR. DEPUTY-SPEAKER: The ques-
tion is :

*Published in Gazette of India Extraordinary, Part 1I, Section 2, dated 21-2-69.
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“That leave be granted to introduce
a Bill further to amend the Indian
Penal Code, 1860.”

The motion was adopted.

SHRI KANWAR LAL GUPTA : I
introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Substitution of Section 43)

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : I beg to move for leave
to introduce a Bill further to amend the
Constitution of India.

MR. DEPUTY-SPEAKER: The ques-

tion is :

“That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India."”

The motion was adopted.

SHRI KANWAR LAL GUPTA: |
introduce the Bill.

CONSTITUTION (AMENDMENT)
BILL®

(Amendment of articles 75 and 164)

SHRI KANWAR LAL GUPTA
(Delhi Sadar) : I beg to move for leave
to introduce a Bill further to amend the
Constitution of India.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill further to amend the Consti-
tution of India.

The motion was adopted.

SHRI KANWAR LAL GUPTA: |
introduce the Bill.
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INCOME-TAX (AMENDMENT) BILL*
(Amendment of section 80 C)
SHRI S.S. KOTHARI (Mandsaur) :

1 beg to move for leave to introduce a Bill
further to amend the Income-tax Act, 1961.

MR. DEPUTY-SPEAKER: The ques-
tion is :

“That leave be granted to introduce
a Bill further amend to Income-tax
Act, 1961,"

The motion was adopted.

SHRI S.S5. KOTHARI :
the Bill.

1 introduce

PUBLIC UNDERTAKINGS (COMPUL-
SORY APPROVAL OF AGREEMENTS)

BILL *
SHRI S. S. KOTHARI : (Mand-
saur) : I beg to move for leave to

introduce a Bill to provide for compulsory
scrutiny and approval by a Central
Authority of agreements entered into by
public undertakings and matters connected
therewith or incidental thereto.

MR. DEPUTY-SPEAKER: The ques-
tion is :

“That leave be granted to introduce
a Bill to provide for compulsory
scrutiny and approval by a Central
Authority of agreements entered
into by public undertakings and
matters connected therewith or ingi-
dental thereto.”

The motion was adopted.

SHRI S. S. KOTHARI: 1 introduce the
Bill,

GOLD (CONTROL) AMENDMENT
BILL*

(Amendmens of sections 16, 27, etc.)

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : 1 beg to move for leave

*Published in Gazette of India Extraordinary, Part II, Section 2 ,dated 21-2-69.
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to introduce a Bill to amend the Gold
(Control) Act, 1968.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill to amend the Gold (Control)
Act, 1968."

The motion was adopted.

SHRI B. K. DASCHOWDHURY : I
introduce the Bill.

CONSTITUTION (AMENDMENT) BILL*
(Amendment of articles 32 and 226)

SHRI TENNETI VISWANATHAM
(Visakhapatoam) : I beg to move for
leave to introduce a Bill further to amend
the Constitution of India.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill further to amend the Consti-
tution of India.”

The motion was adopted.,

SHRI TENNETI VISWANATHAM: |
introduce the Bill.

CONSTITUTION (AMENDMENT) BILL*
(Amendment of Eighth Schedule)

ot WK w1 (STET) : Smeae
agrea, § weaa @ g fEowra &
dfaam & it @R wT oA
fatas &t ¥ §77 FY squfa &
T |

MR. DEPUTY-SPEAKER : The ques-
tion is:

“That leave be granted to introduce
a Bill further to amend the Consti-
tution of India.”
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The motion was adopted.

oY sex Wt : § fadaw A
F@ g

CONSTITUTION (AMENDMENT) BILL*
(Amendment of article 240 and First
Schedule)

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): I beg to move for
leave to introdnce a Bill further to amend
the Constitution of India.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill further to amend the Consti-
tution of India.”

The motion was adopted,

SHRI B. K. DASCHO\\'DHURY: I
introduce the Bill.

FOOD CORPORATIONS (AMEND-
MENT) BILL*

(Substitution of section 34)

SHRI C.C. DESAI (Sabarkantha) :
I beg to move for leave to introduce a
Bill further to amend the Food Corpo-
rations Act, 1964.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill further to amend the Food
Corporations Act 1964,

The motion was adopted.

SHRI C. C. DESAI : 1 introduce the
Bill.

*Published in Gazette of India Extraordinary, Part I, Section 2, dated 21-2-69,
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CENTRAL UNIVERSITIES (STUDENTS
PARTICIPATION) BILL*

ot Ay famd (7)) : & wwTE
&7ar ¢ fs faanfaal & &9 afsq &7
aar ity fawafanea) & fasmal §
I wfafafuca 1 Iqaww @ ary
fatta® # T #73 #1 st & ord )

MR. DEPUTY-SPEAKER : The gques-
tiom is :
“That leave be granted to introduce
a Bill to constitute Students’ Unions
and to provide for their representa-
tion in Central Universities bodies,”

The motion was adopted.

st wy feordr © & fadws w1 W
T E |

UNIVERSITY GRANTS COMMISSION
(AMENDMENT) BILL*

(Insertion of new secrion 124, etc.)

st wq ooy (H77) @ & gema
F7a g fr Freafaeren srqare smatn
sfafraw, 1956 & #@aT FO amx
fatras #Y T w2 % srqgafa & a3

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill to amend the University
Grants Commission Act, 1959

The motion was adopted.

sty fomd : & fadgs § A
F@TE

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL*

(Amendment of section 62-}
= wgrow fay Wt (ds) ¢ &
var o § fe @5 sfafafea
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MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill further to amend the Repre-
sentation of the People Act, 1951".

The motion was adopted.

sit Agrow fag wrolt © § fadgw
Ay wTar

ADOPTION OF RELIGION BILL*

st wgrow fag Wt (AE)
# s s £ feit safmr oo
IS § AX T HIA W wT ST
F T IqAH F ATy favaw wy
I w4 A qgAfe & oy

MR. DEPUTY-SPEAKER : The que-
stion is :

“That leave be granted to introduce
a Bill to provide for declaration of
religion by a person on attaining
majority™.

The motion was adaopted.

st wgrow fag wrelt : & fadas
AW Fr

16.09 hrs.
CONSTITUTION (AMENDMENT) BILL*
(Amendment of articles 80 and 171)

SHRI C. C. DESAI (Sabarkantha) :
Sir, I beg to move :

“That the Bill further to amend the

Coanstitution of India be taken into
consideration.”

_This is a simple Bill. It relates to the

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 21-2-69.
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power of nomination both to the Rajya-
Sabha and to the Vidhan Parishads.
Under article 80, the President is em-
powered to nominate 12 persons to the
Rajya Sabha,

There is a similar provision for nomi-
nation on the Vidhan Parishads in those
States where bicameral legislatures are in
force.

I have gone through the proceedings
of the Constituent Assembly in 1948 to see
for myself what were the objects behind
this particular provision, what was contem-
plated, what expectations were raised and
what was intended to be done. The
proceedings indicate that even then there
were misgivings on the part of Members
of the Constituent Assembly that this
power may be abused or misused and the
President may come into contempt because
on the advice of the Council of Ministers
he can appoint or nominate persons who
may not be suitable and there may be
cases of impeachment of the President
because of wrong exercise of power. This
is what you find in the proceedings of the
Constituent Assembly.

It was also felt that the exercise of
this power would lead to charges of
favouritism and would lead to bickerings.
We have had this provision in force for
twenty years. We have seen the working
of this provision. If I were to take
you, Sir, through the gamut of
nomination both to the Rajya Sabha and
Vidhan Parishads it will relate a sorry
tale. Take only the case of 1968. There
were biennial elections to Rajya Sabha
followed subsequently by certain nomi-
nations. Hon. Members would remember
that in Uttar Pradesh the Uttar Pradesh
Congress Committee or the Congress
bosses wanted that one of the candidates
for elections should be a certain gentleman,
a sitting Member in the Rajya Sabha.
His name was apparently not approved
by the Party Bosses. But pressure came
from top here and ultimately he
was accommodated with this under-
standing that when the President comes to
nominate twelve Members, or four Mem-
bers in this case, to the Rajya Sabha, one
of these persons who were dropped would
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be accommodated. This intention of
Government found mention in the news-
papers and cannot be denied or challenged.
In other words, the power of presidential
nomination was the subject matter of
political trafficking on the part of Govern-
ment, on the part of the Prime Minister,
because it is on the advice of the Prime
Minister that apparently the President
makes his nomination.

Once again, going through the proceed-
ings of 1948 I find that nobody then had
the slightest hunch or idea that power
could not be exercised by the President
as mentioned in the debate in his absolute
discretion,

But we all know how the presidential
nomination has been reduced from abso-
lute discretion on the part of the President
to merely saying ditto to what the Prime
Minister says or rubber-stamping the
decree of the Prime Minister, They have
said that the President can do nothing
in his discretion, or even absolute discre-
tion, and whatever he does he must be on
the aid and advice of the Council of Minis-
ters, which means in this particular case the
Prime Minister. In other words, what
was intended to be a means of getting
talented persons in Parliament, people
who may not be expected because of their
age or other disabilities to go through
the strains and trouble of contesting an
election, if it is felt, il it is found that
their advice is necessary, is desirable for
the wiser counsel of government, then
there should be a provision for inducting
such persons into Parliament through the
process of nomination. This particular
provision has been abused, it does not
serve that purpose and it is now being
used for political purposes.

1 do not want to pick out names
because that would be invidious, that
would be somewhat uncharitable and
embarrassing; but if you go through
every nomination, there may be a stray
nomination here or a nomination there
which fits in with this provision, which
says that the presidential nomination shall
be used for purposes of inducting into
Parliament people who have special
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knowledge or practical experience of
literature, art, scfence and social services.

I can give you examples to show that
many of these people who have been
nominated to Rajya Sabha have no special
knowledge, or no personal experience,
or special aptitude for any of these four
subjects except that anybody who reads
literature can be said to be interested in,
or having special knowledge of, literature
and that way alone he can qualify for
presidential nomination.

This power of nomination applies not
only to the Centre but also to the States.
When we look at the way in which this
power is exercised by the States, we find
it is even worse, We have the classic
example in Bihar. Only in 1967, when
a particular gentleman who happened to
be at that moment a Member of Parlia-
ment, who was the leader of a particular
group which claimed majority in the
Bihar Legislature, when he wanted to be
the chief Minister, as he was a Member of
Parliament and not a Member of the
State Legislature, he could not be
elected leader of the state Legislature
party and he could not be made
the Chief Minister of the State.
So, what did he do? They put up a
nominal leader for leadership. That
leader was sent for by the Gowvernor and
made the Chief Minister, The first and
only act of that Chief Minister was
to recommend to the Governor the apoint-
ment of the particular individual as a
member of the Vidhan Parishad. He
was nominated to the Vidhan Parishad.
Then the Chief Minister obligingly
resigned and the new nominated member
of the Vidhan Parishad was elected the
leader of the State Legislature Party and
he was sworn in as Chief Minister. This
is what is happening in the matter of
nominations today not only at the
Centre but also in the States.

[MR. SPEAKER in the chair]

Why do we want nomination ? Even
in 1948 there were objections to the
introduction of the principal of nomination
in a system which was based on the
elective principle. As they said, the

symmetry of eclections was marred, was
spoiled by the introduction of the principle
of nomination. Be that as it may.
we can give the benefit of good intentions
to the members of the Constituent
Assembly at that time. But, since then,
twenty years have passed and we have
seen how the power of nomination has
been exercised, how it has been abused
and how it is capable of being abused,
particularly in the States.

We have now a system where different
parties are in power in different
States and at the Centre. Some
of these parties are highly politically
motivated. They have no principles;
their only principle is how to improve
their strength and how to increase their
power. It does not matter to them whether
the nomination is based on principle, is
qualified and is within the four corners
of the intentions of the framers of the
Constitution. What they want is how
to get further accretion to their power,
position and strength in Legislature, This
is what is now the guiding factor and the
guiding principle of nomination. That
is why I say, let us depend wholly and
solely on elections ; whichever party is
chosen by the electorate, the people, must
have the right to govern and must be
conceded the right to govern., Let that
right to govern not be based partly on the
elective principle and partly on the nomi-
native principle. Let the elective principle
not be diluted by these nominations which
are undemocratic to begin with and which
are perverse in practice as we know in all
these cases,

My hon. friend, Shri Lokenath Misra
was @ member of the Constituent Assem-
bly. He had a different angle on these
nominations. He said, let us have nomina-
tions for the purpose of reflecting the glory
of the past, for resuscitating the traditions
of ancient India. It is this gentleman who
has been nominated only in 1968.

SHRI P. K. DEO (Kalahandi): He
is another Lokenath Misra.

SHRI C. C. DESAIL I am sorry. Any-
way, one Lokenath Misra said that.
What I want to say is that even that noble
and high thought, that we should have
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some people in Rajya Sabha so as to
reflect the glory of the past or the ancient
traditions of India, has not been fulfilled
because not one of these people, who are
sitting in the other House and who have
been nominated, can qualify under that
principle. They do not qualify under the
principle of literature, art, science or
social service; they merely qualify under
the principle of patronage of the Congress
Government, That is the principle on
which these nominations have been made.
What they do today the other parties will
do in the States tomorrow. So, do not
think that by accepting this Amendment
Bill you are depriving yourself of some
power for all time to come. If we think
that this isa wrong principle, let us all
get together and say that now after 20
years of experience we are in a position to
say that this particular power of nomina-
tion should be abolished.

The clause that is to be deleted, in so
far as Rajya Sabha is concerned, is clause
(3) which says:—

“The bers to be ted by
the President under sub-clause (a)
of clause (1) shall consist of persons
having special knowledge or practical
enperience in respect of such mettles
as the following, namely:-

Literature, science, art and social

service.”

Similarly. for the States clause (5)
should be omitted from article 171. In
other words, there should be no provision
for nomination. This is a simple Bill
which I have brought forward and which,
I hope, will commend itself to the Govern-
ment and to the other Members of the
House. Alll am seeking is to honour
and abide by the elective principle which
should be acceptable to everyone and let
there be no need now to dilute that
elective principle by nomination,

I commend the Bill to the House for
acceptance.

Mr. Speaker: Motion moves :
“That the Bill further to amend the
Constitution of India, be taken into
consideration.””
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16.25 hrs.

WITHDRAWAL BY MEMBER OF
CERTAIN REMARKS* MADE BY HIM
DURING QUESTION HOUR

MR. SPEAKER: Before we proceed
further, I would like to mention about the
morning incident. [ have gone through
the morning's proceedings and, as Mr.
Madhok has also gone through it, he may
say a few words. 1find Mr. Ebrahim
Sulaiman Sait is not here. But that does
not matter.

SHRI BAL RAJ MADHOK (South
Delhi): Sir, I have gone through the
transcript of the morning's proceedings.
I thought I had made a general kind of
remark. But I find there is a particular
remark. I do not want to call any Mem-
ber of Parliament as a traitor, Therefore,
I withdraw that remark.

16.26 hrs.

CONSTITUTION (AMENDMENT) BILL—
Conrd.

(Amendment of articles 80 and 171)

SHRI S. KANDAPPAN (Mettur): Mr.
Speaker, Sir, my hon. friend, Mr. C. C.
Desai’s Bill is very important in the sense
that this particular provision of the consti-
tution is very much abused. But still I
am not going to totally support the Bill.
There are certain facts to which Mr. Desai
himself has drawn attention, namely, there
are certain sections which need to be
represented and which may not be in a
position to manoeuvre sufficient votes to
get either into the Council or in the Rajya
Sabha. For example, there is an Anglo-
Indian community which finds a place, by
way of nomination, in my State in the
Madras Assembly, It would be difficult
for them to get representation in the
Assembly without that kind of a provision.

SHRI C. C. DESAL That is a different
provision for nominations to the Assembly.
That is not being touched.

SHRI S. KANDAPPAN: In the Rajya

*Please see col. 19.
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Sabha also, as iar as the real purpose of
the provision is concerned, I would very
much like to see if it could be improved
upon and if it could be made binding on
the part of the Government without being
abused or misused. Then, it would be
much better and even my hon. friend, Mr.
C. C. Desai, will not object to that.

Unfortunately, as things stand today,
the stipulations that have been made in
the Constitution are just there only in
black and white. But the real nomina-
tions are discredited or disgruntled politi-
cians in the ruling party who have got to
be accommodated and given a chance
there. There is another wvery important
factor to which I would, particularly, like
to draw attention with reference to the
Bill that we are presently discussing. Even
in panchayats and district councils, we
have given this power of nomination which
enables sometimes panchayats or panchayat
unions to carry on administration properly.
But, here, in the strange political circums-
tances in our country, there is one thing
we have to ponder wvery seriously, that is,
there are certain States, there are certain
Assemblies, where the difference in the
strength of the ruling party and the
Opposition party is so narrow that if with
this power the Government tries to cir-
cumvent and bring in their own men so
that they may get a majority of one or
two votes, that would be a great blow to
the democracy itselfl and to the party
system as such. So, there it assumes
very serious proportions. In that light,
I think, the Government should seriously
think about it. I am sure they are not
going to right away accept this Bill. But
still if Mr. Desai’s Bill helps the Govern-
ment to have a re-thinking on this whole
issue of nominations, whether it is to the
Rajya Sabha or to the Councils or the
Assemblies, I am sure, that will help to
put our democracy on a healthy footing.

One thing more 1 must say and that
is the whole idea of nominations is very
repugnant to the spirit of democracy.
There, of course, we cannot object to that
which is almost a legacy of the British
period. But my only feeling is that, as
things stand today in our country, we have
got to accommodate certain people; cannot
escape that for the near future. In con-

clusion, 1 would like to say that the
Government should take every precaution
and have a re-thinking on the whole issue
to make it a sort of foolproof and to see
that the intention of the Constitution
makers is really served by nominating
persons to the Rajya Sabha or to the
Councils in the States.

16-30 Hours

WITHDRAWAL OF NOTICE OF
PRIVILEGE MOTION

SHRI UMANATH  ( Pudukk-
ottai ) : I want to make a submission.
In the morning, after that incident, I gave
notice of a privilege motion against Shri
Bal Raj Madhok for having uttered those
remarks, I was so much pained that I had
to give. Now that I have found that Shri
Bal Raj Madhok has withdrawn it uncon-
ditionally. I withdraw my privilege motion
also.

16.30} hrs.

CONSTITUTION (AMENDMENT)
BILL—Contd.

(Amendment of Articles 80 and 171)

st waewrs g (faeeht www):
sremer wgaa, o fadms o ¥ A
qIT & TTHA THAT § TAAT WET TEA
od g afar § WifF afews 80 &
form W & 7 WA A7 sqEedr
et 7€ ft IaH waww qg v fF
& g9 & o § fomst dnd 2w
= faaet anfgd, fad oeedifeg=r 1
T T §%T FY AV SHqA] w7 FEAT
wifgd | ¥few ag T &t o agfa
¥ wraz 3Ad 47 Aff o aFy, IAET
o forrd § 9% a=T ag A A
FHY T aog ¥ a1 feT ag s A
TR, T FTOT ¥ gEIR wfawr
g orar T fr 9t owerz | §, g @
ameeft & ot & a8 § IF ot WY
forerar wifgd fir fawr afredi & an
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e Er ¥ A I IA% dgan
&, 94% P & I w AT ey

¥ g g 5 w@ ww ® AR
fret # off T WA A g, AR
Aawz g A AEY wwaT | gifs AR
AT J FATAT AGATAT § HR ST
§ aifae # amEen & fQ aga
9137 T grar &, Afew fow qg
TN 3w & A form ag & g
a0 sgaeqT §, So% ¥ @Al ag
arg sy 4y | gg § s FETE A
9 a1 & agwa ¢ fr foed @l W
W1 $B g1 I T WIfAeE  F EE-
e B Al fwar T | a8 o A
A FaT &1 9 @ ) fawm o gem
wh § fagar s sEe ¥ faam
I wear ¥ forgr, waw & oY T AR
Fifgw ®1 ¥rae a1 fgmr | 99
¥ e waafag 3 & 1 IwE -
fFT A1 Y agr Afae FOan, aav
ag Ao A ¥ ar fag & el @
AT THEY AT IAF AT XY AEEIS
AT AT A AT WY T OF YR
arar ) gAY @ & fEm ¥ W
g ?

oft Toelre g (Jeaw) ¢ ST
fag #30 dur Ay & W H &Y
et ¥ ofr aff = & gFar | ®a
T A gF & IAW] |

ol wwx arw g : fage ¥ sar
g 7 agh ® wEE g ®)
frox & fag ? ww @ W
A ¥ a9 & fog o sfe
g5 it & fod gog it q=mar o,
IJAHECEF & &9 a1 5 3@ uw
areedt §1 e FX AR fre wew
w1 agi w1 i fafres @ 3 1 =0
qg i 7 TAAHE AT FATEIW F AL

T, T I TR & A gem ¢ v
AR wTga *1 fefewram 99 oy AT
a1 ? T FIH AT T AT gfreeeqEe
¢ IOF FIC g AT AT AR
T g@wR 7 W 3w feamsfes
gfrezgma 9 WY aame fear € ag
feedt & g fomar o | A fear
& g § o wer o qwan & fe
dfqar & &t g@ @9 w1 wifaew &
FJHHT FTHR F &% qIg ¥ TRAHS A
far | SaET TR Fidw AW {7
dgaw & fag e & fag fear @, S0
fe fermiat 1 fofe & fasge
faeme 1

e @ 3w & g N g% aga
AFEE & g19 FgAT qTRi E fm
off Zar & fada® &1 gmdT AH X
HEAT | TEAT FHaATfeR & gfreaden
A 2, wwH A T A, wmfenri few
FOF & @F 0 § qMar T, TWH
o od 7d €, afer fow fagra i
frg dvurgve ¥ R @ET M@ oa
wwET A e | T ffy ¥ o
T AE EAN AT W AW A FE
& a8 7@ ag ¥ & < fewrm #row
2 fomy gawr foagy 7 & 8%
W N Fe T am fa@ od, §@
Hewrw am fad 9, fogd wer
frags 7 & @% | ITEgW F AR
% 5 fr w1 W mifwads smaft <iw
fafreex ar wrgw fafaeer o awman
s wfgd | fad adt st w A
i fafree ar ew fafrex a7 &%
ot A ¥ g o oA 1Y Ak
¥ amar g | A FEA T AT qg
fe feft off afwae st & A
&Y awTar s =fed 1 9w grew W
gt wAY {) wwan &, AfFT Aafaae
AT WY AEY g wnfgd | A
&aw o O wreaft a1 Fraw W &+
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[#ft FaTen T ]
& g | s gw avg & femr s
¢ @ & 97 q¥er |1 Wegwma g

¥ faelY ardt &y a7 agr 9% &
Fgar | AT wg g & Fr W@ -
e 9t @ a1 ww 9t @,
ug fagra a7 9T = g afed |
feft oF ot 9 A W W
Zw & feardar # W § dR
@ qOUT F TW &w § fAwiw
FIAT g, aY g% Ay og w=dr ¢ &
wgt a¢ gardt fanfey 7 &, owr 9¢
o & Y & FOT Fonfedy wrgfeEy
fri #<dr @ agr o donfEr ot
AT FTAW X |

gadr o & ag wg fE A off
fdq T7 aIg F1 AfAAE AL AT
arfgyr 9t fag & wrelt A &L @ @
uTE § @Yo AT A g1 awT giews
AT T X FEW FAT WifE o
wae gt ¢ fF g s w0
¥ oo g g4 @w Awr fagra w
BT 3 &1 e w1 FgEw am-
ATE9EE gaT & A SEF 49 gy
faema & o &, #YE Fgfae -
arEom g § 1 Ik ard gy faem
& ATy §, gt fagra #Y B w1
gw @ gfaal o #% 43, 7 fa=n
T

AT A WETM wATAE A
wure fawmr § Trow WAt (W go %o
qwTTR) - qoTE F R g !

sl wETAE g oY ATgd
sxTfert & gra fAenar | g97 | fw
T TT g gw fad ga ofr e

arq < fear |

g i@ m W
ot fadre weo wnga § e 9w fagrer

o forw dwweT ¥ sifeagm # o
ATfew AT TAT 9T A T AL 4T
IuFT gfradduT Tow g@ETd ) EW
sifewr woft ofg f& gn s
gfrites @ ag ¥ ¢ fr  qmer
frege 7 & | ¥ fy s B 3w
=i, 3o fgwm o ofed, 1w
fraw oy wfed fred ag go &
g ANt aedt afae @ osEw
for go s w1 fawfr @ R =
¢ feama w1 famfor @

wmuRl & aq ¥ gw faw W
fades e 1

MR. SPEAKER : Shri Ramamurti.

SHRI P. RAMAMURTI (Madurai):
I only wanted to raise the issue of quorum.
There is no quorum in the House now.

16.38 Hrs.
[SHRI THIRUMALA RAO in the Chair]

MR. CHAIRMAN : The bell is being
rung...Now there is quorum.,

ft Tondfix feg (Jgaw) : A faw
AT ot ¥ grow & ary qw frar g, &
I R AR ¥ qErfee w@v g
T ot ¥ 3B AT OF v § A 3o
T yv ¥ AfwE § | AT AT AN
g ¢ e O mfwas argew g,
fag T wT ¢, e w1 §, e = w7
t wR & wgar wgar g gEw
wAXFT T 5T frar omm Ag
arfoam ayer &1 SER fegemw &
o et AT, TTE & § ar
MEEadrafagad § N emt
W ¥ g ¥ Igmdm fom g,
Faet it afaaem frear anfge ) gad
& ofm w7 wga ¢ e st
) AT TAA FTE | - A Al
T, TEEY W AT AW |
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a1 st Afwrexfer wisfast §
ar g gt ¥ AT 9§, 39 W
o7 UAT fray & 1 o @yl faw amy
FomIUeES wgr g E, FEAWE
THES FEA § | g wEew
T b IwE R A & Iy
awFe & 9 § AT www ot & AL A
et &, a8 a9F & A §

#ga s § 6 g o wrsfae A
g gU et fAU O | e §
aar fas smar & f owew & oft
awgHEr, @ fF g au §, SEwr
Fr3fae ¥ a7 a9 T 9 @I
W | % AT a9 & fag =9
gaTen gera feur swEr g1 9K
AT qaTH FY Afoearfer wefas
&1 & gl ¢ | OF qET g W A
TR T F IR FeA qAr famr maw
21 & I Tf o F@E, q@
TR TR qIw F g ¥
quTe ¥ gFET ¥ wAww W wrfrEr
ga g T AEY AET T T F
aragz o fafaeex o= fagomm 20
FAT Tg F1E F=BT I FFTieral HR
FTET A A I F AAA @I E T A
fe-<m, o 3R @13 gu Fiwa S
Fray &1 o G aR = ) .
SIET | WD A T gEET F |
z9 38 fagral # w1 T
A fagraf i I TR I s
AT FY AT AL F@TE, T[F ¥ A
s § fe g @ gl W W Ase
T A dEr g AfER T g
grateht w i A o feen A
Z¥ & o anft T =T &A1 ey §)
s7eY # aFrfedl A AT OH-uF
avft ol & g gu aafaai
T FATH BT WA w AT 0
F7aT T AT gE-AE F AT w2
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UF TAEY FT A AT SEHIEAR
AR a7 91 W & A uF
swTfedl &1 @ o WEr 1 & g
fe = feew &1 sl dAfweafer
F1ifas & 7Ef s =nfgw
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oY g &0 7w @ €, A
ot famar g9 3R 99T WX g
AT FT {4 AT JMET A FH 9
TR 19 AT 1 7 IW F @Tar g,
WA AEIR E | W FTA WTHT
aga ot 2190 3 Teg |wr & femm
AT | OF-uF femm fggemm & WO
98T & | ¥ AT A199 A § qew AW
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T g5 ¥ e wd Zw &Y ag
qaTEEdY T AFY U, T F wfaew &
art ¥ Qo oo a%a ¥ 1 0y W
#1 Aifge 97 fear amar & @ gw
IAET TIAT & ALY AT, 3T XY g
T &, TIT FY TowT YT £ |

# J|TE oY *T T2 AT F@IE |
qg I TIfaw AT W@ §, I
TTT a9aT @& | AfeT g femmr
W ATy ¥ 9eer w9 fW FX T,
ag ¥ wuE F A amar | ¥ v gw
g A qg FE fF qefe w
Yy T arfexz Y afede v oF
Tga w81 FIW fFar w1 T A
¥ 3T arfeer w7 av S w7 AT Jovay
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oA g ARl it @ @
TOEF a W wgr v qFAT 41|
g # TTo Myrafag wHEATH § |
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¥ 157 71 Aoew g ¢ fF ofe-
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#F ATH 9T, AW IF & ATH T AW,
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o wifgy | FfeT s 9w wrefasy
T AT & &Y R I eI sres,
fewmmaT smeeft, $Ead arer e, o
wfaen 1 a@ ) @19 g5 §, 0 W
ATEE X T &, 7% fagy s figd

g fawr 7 fod @ aw s @
Ife® ag ot @19 axEm AgRy & fram
FEsmm ot fodle s | s
wrafaew W 1 Io1 H, FawT Alaeq
T ¥ sToR afaw @ awdr E
@A o G oEwdt ¥ ovaEfE @
gfardy et § saer ¥ mE w1
W 9O § ag qeaw  grfew @Y @
AAAE A AT AT et F I F
T A foarey smefudi 1 mee #T
"HY &, SUTeT gEur § 7 fAy 9

& wrgm & o so% fr oo fawr
%1 99 fear a0, e ag ofew &
& ' T afaw wE A &, & Twwy
& wgm e grow fodwe <1 gl
w1 AT AAT A v

SHRI P. RAMAMURTI (Madurai):
Sir, despite the fact that this Bill has been
brought by a Swatantra member, I want to
lend my full support to it. My friend, Mr.
Randhir Singh, argued that power is given
so nominate only people who are well-versed
in art, science, literature, etc, He says,
some leading lights in these various
avocations of life will be an adornment of
the House. But Parliament represents the
people of the country. A person may be a
very good scientist, but when the Law
Minister brings forward a Bill concerning
r_.hc functioning of certain departments, it
Is not necessary that a person well-versed
in science or engineering will understand
the problems of life. Unfortunately, in
India politics has been divorced from art,
science and literature. A great poet need
not necessarily be a social or political
administrator. It is true some very
eminent people in these walks of life have
been appointed, but ultimately who is the
person to decide whether a particular
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person is eminent in a particular field or
not 7 Our experience has been that this
power has been used for the purpose of
suiting the exigencies of the Congress
Party in power. In the past it has been
done and there is no reason to believe
that this will not be done in future.

In 1952, the Congress suffered a reverse
in the composite Madras State. In a House
of 375, the Congress got only 156 seats.
Mr. Kamaraj, President of the TNCC
could not manage the affairs. Then it was
decided that Mr. Rajagopalachari should
give succour to the Congress Party. He
had retired after being Home Minister at
the Centre. The Congress Party passed a
unanimous resolution that Mr. Rajagopala-
chari should lead the Congress Party.
He would not face an Assembly election.
So, under this provision they got him
nominated by the Governor. He was
nominated not for the purpose of serving
the interests of science or art or litcrature,
but to suit the Congress Party, which had
been orphaned. As a matter of fact, I went
to the High Court with a petition for a
writ of quo warrantoe when he was asked
to form a ministry. 1 argued the case
myself. The Chief Justice could not
answer that, but ultimately he asked me,
“What you say may be true. But how
are affected personally 7 Unless you can
show that your personal interests are
affected, we will not give a judgment in
your favour”. I told him, if Mr. Raja-
gopalachari is not there, [ may become
Chief Minister. What else can I say? I told
them that they have to uphold the Consti-
tution and all that, but nothing mattered.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVYINDA
MENON) : That was only one of the
questions.

SHRI P, RAMAMURTI : What I am
pointing out ‘s, here is a person nominated
not on the advice of any Chief Minister,
because at that time there was no Chief
Minister and if the previous Chief
Minister of the Care-taker Government
had advised him that Government had no
business to do s0 and adviss him on a
specific  question like this. Therefore,
Shri Rajagopalachari in 1952 was nomina-
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[Shri P. Ramamurti]

ted by the Governor for rthe specific
purpose of taking the Congress Party
out of the difficulties in which it found
itself when it found itself an orphan with
regard to leadership.

What happened in Kerala in 1957 ?
I am only citing instances to show how
this power is being misused. In a House
of 127 we got 65 seats and the Congress
Party and others put together could get
only 62 seats. Then before even the new
Ministry was sworn in the Governor
immediately exercised his power to nomi-
nate two members from the Anglo-Indian
community and those two members were
precisely those who would support the
Congress Party. They appointed those
two people just for the purpose of seeing
that even the slender majority that we
had was not there. In Madras, recently,
Shri Anthony told me, when he wanted
a member of the Anglo-Indian community
to be nominated he did not go to the
Governor of Madras but he went to the
late Shri Anpadurai. This is what
normally happens. After all, in Madras
nothing happens because the Congress
Party has been reduced to just 50 seats
and one more or less does not matter.
Therefore, our majority in Kerala was
reduced to just one and every time we
had to see that all members were present
in the Assembly so that there may not
be a snap vote. My point is, to suit the
convenience of the Congress Party the
Governor was asked even to throw away
the convention that he should only on the
basis of the recommendation of the Chief
Minister.

A similar thing happened in West
Bengal in 1967. The moment they found
that the Congress Party was in a minority
with 128 seats in a House of 280 they also
immediately got the Governor to nomi-
nate to two members of the Anglo-
Indian community without consulting the
Ministry that was going to be sworn in.
In all haste the Governor was asked to
nominate two members.

This is the way in which this Party has
been behaving. Whatever may be the
intentions of the people who framed this
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provision—I am not concerned with that—
it has been misused by the Congress.
Why should there be this provision for
nomination ? If there are people who
take interest in public affairs, apart from
literature, who could mould public opinion,
I dare say in this country people would
get elected.  Similarly, artists who take
interest in public life, if they stand for
election I dare say they would be elected.
For example, Shri M. G. Ramachandran,
who is not only an actor but who also
takes wide interest in public affairs, when
he stood for election was returned with a
thumping majority even when he was in
the hospital. Therefore, it is degrading
for those people to give them a gift,
They may not represent the people of this
country but the Governor or the
President may exercise his power of
nomination and give them seats in the
Assembly or Rajya Sabha. That is
absolutely not essential, They will
bring to bear their outlook in public
life in whatever they write. After all, art
cannot be divorced from public
life or from society. If it is proper
peoples’ art, it ought to have relationship
to the social life, the conditions of social
life and the struggles that are taking
place in social life. Once the principle
of nomination is accepted, whatever
might be their intentions, unfortunately,
there is always that Jurking feeling-
subjectively it may not be there, but
unconsciously that feeling is there—that
1 am beholden to the Government because
after all it is the Government that has
given me the nomination, Therefore, to
expect nominated members to be comp-
letely divorced from this kind of subject-
ive feeling and to bring to bear that
complete and total and independent
judgment on issues that are coming before
the House is certainly something too
much to expect from them. 1 would
like to ask how many such nominated
people, except on very rare occasions
have criticised the actions of the Govern-
ment ? For example, Shri Frank Anthony
has been a nominated member of this
House for the last so many years.

17 hrs.

AN HON. MEMBER : He does not
represent Anglo-Indians.
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SHRI P. RAMAMURTI : But Govern-
ment say that he represents Anglo-
Indians I have no objection if there is an
electoral college consisting of only Anglo-
Indians and if he or somebody else gets
elected. Then we can say that he is a
representative of Anglo-Indians. In the
absence of that, his representative char-
acter is accepted only by the President of
India and the Government of the day;
that is all. If tomorrow, for example,
on the advice of the Government of
India, the President nominates somebody
else in the place of Shri Frank Anthony,
he would also say that he is the represen-
tative of the Anglo-Indians because the
Constitution gives the President the power
to nominate the representative of the
Anglo-Indians. Who can challenge it ?
None, because there is no basis or test
laid down by which we can judge whether
the nomination has been made on some
principles. Except on the question of
language, on which Shri Anthony feels
very bitterly, I dare say that when it
comes to the question of voting of a
Bill or amenment of the Constitution, he
will vote with the government., Likewise,
there are so many members in the Cong-
ress Party who speak against their own
Government but when it comes to the
question of wvoting they always vote
with the Government.

17.02 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

1 dare say that, every nominated mem-
ber shall have the sub-conscious feeling that
he is beholden to the people who have
nominated him and, therefore, he cannot
bring to bear total independent judgment
on issues that come before the legislature,
especially when he finds that his views
conflict with the views of the ruling
party.

We are wedded to the elective principle
based on the sovereignty of the people,
The sovereignty of the people is not
based on somebody else determining as
to who is the representative of the people.
The sovereignty of the people must be
given full weight and respect. Itis for
the people to decide who should represent
them in Parliament ; it is not for anybody

clse, neither the President however
eminent he might be nor the government
of the day to decide who should represent
the people. This is a very good principle.
I am very glad that Shri Desai has
brought forward this Bill. Although I
have differences with him on many
fundamental questions, so far as this
legislation is concerned, 1 lend the full
support of my party and mysell to this
measure.

SHRI S. M. KRISHNA (Mandya):
Mr. Deputy-Speaker, I would like to
support in principle the Bill that has been
moved by Shri Desai. In a sovereign
democratic republic the wvery notion of
nomination is an anathema. We have
worked the Constitution for a little less
than two decades. In the light of our
experience during the last fifteen years we
can say how scrupulously we have used the
powers that have been given by articles
80 and 171 (2) of the Constitution !

SHRI LOBO PRABHU (Udipi) :
Unscrupulously.

SHRI S. M. KRISHNA : This is to be
assessed and analysed. We will have to
go into the anatomy of what has been
happening in the name of the Constitution.

Many instances have been quoted by
friends who have participated in the
debate including the one when the elder
statesman of our country was nominated
in the year 1952 to head the Congress
Government in Madras. Let me quote
another instance where the Congress
President, Shri Nijalingappa, was himself
involved. In 1962 when Shri Nijalingappa
was defeated in the general elections, a
person who was ‘elected to the State
Legislative Assembly was prevailed upon
to vacate his seat so that Shri Nijalingappa
could get into the Assembly. But there
was a deal, a pact, with the member who
resigned. And what was that pact 7 It
was that no sooner he vacated his member-
ship of the Legislative Assembly he would
be nominated as a member of the State
Legislative Council. He was nominated
in the year 1962. A month after he
resigned and vacated the membership of
the Assembly he was clevated as an elder
to guide the destinies of the people of
Mysore. We presented a memorandum
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to the then Rashtrapati of our Republic
saying that the Constitution had been
fouled and defrauded.

So, it is in the fitness of things that
we have to assess how best we can check
these abuses of the Constitution. 1 do
understand when it is a question of
safeguarding the minorities, particularly
the Indian Christians or the Anglo-Indians.
But this Bill does not touch that aspect
of the matter. As a reform and as an
improvement what has been suggested by
Shri Ramamurti can be thought about,
but for the purposes of this debate I
would confine myself to these nominations
to Rajya Sabha and the Legislative
Councils.

If you take every State where there is
a Legislative Council and analyse the
nature of the nominations that have been
made over a period of time, I am sure,
even my friend, Chaudhri Sahib, would
be convinced that this power given by the
Constitution has not been utilised in the
direction in which the framers of the
Constitution had  contemplated. So,
whether it is being misused by the Cong-
ress Governments or by the non-Congress
Governments, whoever misuses this power,
we would like to put an end to this era
of misusing the Constitutional provisions.
If this authority is taken by amending the
Constitution, we would not have any
grouse and complaint. So, I support the
Bill piloted by Shri C. C. Desai and, 1
am sure, the Government should have no
difficulty whatsoever in accepting the
principle of this Bill and accept to amend
the Constitution.

ot freeromw (a=ft) @ guTsEw
wgeg, & MR @ ¥ favaw s@E,
soe® & fawars 7w g 1 &60% fow-
&2-39 FT I § A Government by the
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a....

MR. DEPUTY SPEAKER : The hon.
Member should not mention names. It
is not fair; it is not keeping in dignity of
the House.

ok | afew & faorgeeft dfexr s
TmH gFar g1 A W ESW W
aEear 6f FT TAAT ¥ IJAA AT W
agt o€ ff, ¥few TR oemr Wy
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SHRI LOBO PRABHU (Udipi): This
Bill deals with a very important subject,
but unfortunately it has been sprung on
us today without due notice because of
the lapse of Shri Nath Pai's Bill. We
have not given sufficient consideration to
the history of Rajya Sabha and of this
particular provision for nomination. We
have to remember that the Rajya Sabha
takes its shape from the Act of 1935 which
itsell takes its shape from the British
Houses of Parliament including the House
of Lords. In onc way the Rajya Sabha is
a reflection of the House of Lords. Itis
well known that, in spite of that House
being hereditary, in spite of that House
having nominations made to it on purely
political grounds, on contributions made
to the party, still it forms part of
democracy.

It is oot right to say, as some of our
members have maintained here, that
democracy is diluted, is changed, because
of the principle of nomination. That is
the first point I wish to make, that we
have to regard this part of our Consti-
tution as a reflection of the House of
Lords,

The second point is that the Rajya
Sabha was conceived as a House of elders,
collecting the wisdom of the country
possibly through the channel of the States.
It was not meant to reflect the people very
faithfully as this House does through the
direct elections. In such a House, no one
will contend that literature, science, arts
and social services should not have a place.
To say that they should be expurgated
from that Housec is not going to add
cither to the value or weight of that body.
We do want literature, science, arts
and social services not only to be repre-
sented but to be rewarded in that House.
If these great parts of our culture are not
duly recognised and rewarded, we have to
consider what incentive there will be
for them. To that extent, I would
disagrec with my very close friend that
we should forget nomination and give it
up, because by that we will not only
dilute the quality of that House, but will
do disservice to these four great parts of
our life.

Thirdly, I would like this House to
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consider how democracy is affected by the
Rajya Sabha itself. It is a House which
has & very limited power. The Council
of Ministers are dependent on this House,
that is to say, the Government is sustained
by this House, and the power the Rajya
Sabha has is to air its views on questions
that come before this House, and the
utmost it can do is to delay proceedings
where they ask for a joint sitting. It is
a limited power and to that extent, the
Rajya Sabha can be used for political

abuse, for dilution of democracy. That
is all.
No doubt, it is possible that these

nominations can be used to reward politi-
cal services, disgruntled and disappointed
politicians. But that is not the only
forum available for this purpose.
Governors can be similarly appointed;
committees can likewise be appointed.
Are we proposing to abolish those insti-
tutions also ? I therefore think that there
may be a tendency to exaggerate the
political abuse of these nominations if it
is considered with reference to the power
of the Rajya Sabha.

Saying all this, I would not like to
deny the existing feeling of disappointment
with nominations to the Rajya Sabha.
Instances have been given of how some
of these nominated were trying to come in
by the back door, how some of those
nominated were totally unqualified even
in terms of the provisions of the statute.
But we have to examine how this has
happened. That is a constructive part of
our duty today, how it has happened that
these nominations have failed. The next
constructive part of our duty is to consider
what suitable amendment can be made to
the Constitution so that we can keep the
representation of these four subjects with-
out allowing such mistakes as have
happened in the past.

1 would like you to refer to the exact
provisions of art. 80 (3).

It says that members to be nominated
shall consist of persons having special
knowledge and practical experience of
art, literature, etc. Our founding fathers
did not realise that this was a very loose
statement of qualification. Special know-
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ledge may mean anything. Specialisation
has been described as knowledge of more
and more about less and less and therefore
anyboby could be described as specialist
even if he is not a person of any eminence.
It would have been proper to have said
‘outstanding knowledge’ or some other
thing which left no doubt that it is the
leader in each of these four subjects which
would be selected. The words ‘practical
experience’ are even more ambiguous and
allow for misuse of this section. We have
therefore to consider whether these words
could not be replaced by something which
will bind the Government to select the
best persons.

My good friend Mr, Ramamurti men-
tioned about the electoral colleges. But
here again the Constitution may find it
difficult to provide in detail for such an
election. But even electoral colleges
themselves, as we only know too well are
not free from defects. So, it requires deep
consideration, much deeper consideration
than what we can give on this occasion.

The second reason why these qualifi-
cations had been abused is that by a
convenient confusion the Government have
confined themselves in the matter of
selection of persons who should have
special knowledge in literature, science,
art and social services only to the class of
politicians. That is an additional quali-
fication which is not written but which is
concealed in every single selection which
they have made. If they had gone straight
into the field of literature without think-
ing of a politician with some literary
qualification, then we may have had
representative from literature. Similarly,
with science. The scientist who is repre-
sented in Rajya Sabha is perhaps not
known anywhere for his eminence except
among politicians. When the Duke or
Wellington was being described as an
intellectual among the Dukes, he said he
was also a Duke among  intellectuals.
This is what happens. Our scientists are
only scientists because they are politicians,
So, you have got these two loopholes
through which wrong selections have been
made. One way to remedy them would
be to amend the Constitution. Another
may be a resolution which is accepted by
the Government here that the selection
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should be made in this or that way, If the
Government could not give an assurance
on this, perhaps we have no alternative
except to think of completely abolishing
this particular provision. The Govern-
ment may take time to study but I hope
the law Minister will here and now give
an assurance on the lines asked for so
that the genuine apprehensions of the
people that the selections made under the
existing provisions had been unsatisfactory,
may be set at rest. If they can give that
assurance now, they can give some scheme
binding themselves here and in the
States to make the selections in the manner
really intended, then I would suggest to
my friend Mr. Desai to withdraw the
Bill. If they could not give that assu-
rance I have no alternative—no one has
any alternative for that matter except to
support the Bill and ask that the Consti-
tution be amended
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SHRI K. LAKKAPPA (Tumkur) : Sir,
1 am very happy that Mr. Desai has
introduced this Bill, seeking to amend
articles 80 and 171 of the Constitution,
dealing with nomination to the Rajya
Sabha and the Upper Houses in the
States. Our experience of all these 20
years has been that we have not been
able to establish a healthy convention
cither in the States or at the Centre.
There is political corruption all along the
line. Right from the Prime Minister to
any legislator in a State, we are all
wedded to the parliamentary system of
democracy. We have reposed confidence
in the people and we have to respect the
verdict of the people. Unfortunately,
through these nominations, political
corruption has taken place, which has
been criticised outside and inside.

When the Congress President, Mr.
Nijalingappa, was in office in Mysore,
he made certain nominations to the Upper
House. Mr. Murnal was one of them.
We submitted a chargesheet against Mr.
Nijalingappa to the President, the Prime
Minister and the Home Minister in which
we have mentioned this as one of the
constitutional improprieties, because he
nominated a man who resigned his
seat.

SHRI RANDHIR SINGH: They are
not present in the House to defend them-
selves. These are extraneous matters.

MR. DEPUTY-SPEAKER: Some mem-
ber has already referred to it.

SHRI K. LAKKAPPA : The charge-
sheet we submitted is still hanging in the
air,

Our experience is, these articles give
ample scope for political corruption. Mr.
B. P. Mandal was an elected member of
this House, In Bihar, he was elected
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leader of the Soshit Dal. He resigned
his seat here and he was nominated to
the Upper House there. Again, he has
come back, In the guise of these Consti-
tutional provisions, political corruption
is  practised. Constitution-makers,
members of this House and responsible
people have raped the Constitution not
once but several times. If this is conti-
nued, it leads logically to the question
whether Upper Houses are necessary or
not. Different opinions have been expre-
ssed about this inside and outside. In
view of the political corruption being
practised by the Congress Government,
I have no hesitation in saying that the
Rajya Sabha and the Upper Houses in the
States should be abolished.

With these remarks, I support the

Bill.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON]): Mr. Deputy-Speaker, Sir, Shri
Desai's amending Bill is certainly an impor-
tant one because any Bill seeking to amend
the Constitution is of great importance.
But much of the realism about this debate
is lost when as a matter of fact the
quorum in the House itself is in question
and two-third majority of the Members
present and more than half the member-
ship of the House is required to pass a
Bill amending the Constitution. Why 1
refer to this is that it would appear that
a very large section of this House is not
interested in this amendment. Apart
from Government’s attitude, even the
Opposition, even the Members of the
Party to which Shri Desai belongs seem
to be not interested. That shows that
this has not evoked much interest in
Parliament. It is so because, you may
remember, there is a provision in the
Indian Penal Code which says that
triflings should not be taken notice of.
A very trifling thing which strictly speak-
ing may be an offence will not be taken
notice of a court of law. That will
be ignored.

What is it that is being objected to ?
There are only four articles in the Consti-
tution providing for nomination. Two
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of them are articles 331 and 334 providing
for nomination of members of the Anglo-
Indian community if they are not properly
represented in the Lok Sabha and in the
State Assemblies. Shri Desai’s Bill does
not cover those cases and s0o 1 do not
want to refer to them. Then there is
this provision of nomination to the Rajya
Sabha and to the Legislative Councils
in the States.

Looking at the matter philosophically,
all nominations smack of patronage.
Even if all the twelve persons nominated
belong strictly and indubitably to the
categories mentioned in article 18, still
there would be an element of patronage
whoever be the authority who is nomina-
ting. If you are leaving it completely
to the President to do it in his discretion
even so where there may be hundred
important members competent in literature,
arts etc., only one or two will be nomi-
nated, So wherever there is nomination
there will be patronage. 1 remember on
this occasion a very witty remark made
by a member of Parliament in the United
Kingdom. When the Conservative Party
was in office a time arose when they had
not enough peers in the Upper House.
They nominated overnight a large number
of peers to sit in the House of Lords.
Naturally, when these new peers appeared
in the House of Lords for the first time
their wives also were there in the galleries
and a Member of the Opposition speaking
about that situation is reported to have
said as follows :

“Verily, Mr. Speaker, this Govern-
ment is omnipotent. It could
make those women there ladies.”

So wherever there is nomination there is
some clement of patronage,

MR. DEPUTY-SPEAKER The
omnipotence of the Government in Britain
is now taken away.

SHRI GOVINDA MENON : It is
being taken away. It has not yet been
taken away.

At the time when we were having dis-
cussion in the Constituent Assembly, the
Constituent Assembly wanted to do away

with separate electorates and give guaran-
tees to minorities and it is on the
recommendation of the Committee on
Minorities that this nomination to
the State Assemblies and to the
Lok Sabha was provided for in the
Constitution. There may have been a
stray act of misuse of the power vested
in the Governors.

Now, with respect to Rajya Sabha,
we modelled our provision for nominations
to Rajya Sabha on what is obtaining in
the Republic of Ireland. The late Sir
B. N. Rau, who was advising the Consti-
tuent Assembly on this matter, did as a
matter of fact go to Ireland and other
countries and wanted to copy certain
matters contained in the Irish Constitution
in our Constitution. The Directive
Principles were taken from that Constitu-
tion and the provision for nomination
of a bare 12 people, in a House of 250,
which comes to something between 4 to §
percent, was also provided. When you
look at the question, you will see that,
by and large, the persons who have been
nominated hitherto were persons who were
respected, competent people in the lines
to which they belong. Provided you
want persons of that type in the Upper
House, provided it would be welcome to
have people of that type in the Upper
House, I think this provision is 2 healthy
provision.

Now if you look into the matter wvery
closely, you would see that the entire
Rajya Sabha is the result of patronage.
The members are elected by an electoral
college consisting of the elected members
of the Legislative Assembly and each
political party looks into its strength in
the Legislative Assembly and gives
patronage to certain persons, they are
clected and they come to the Rajya Sabha.
I do not want to mention names but there
is in the Rajya Sabha today a member
who comes from Kerala who had to enter
into a pact, at the instance of the
United Front there, that he would retire
after three years to give place to another
member belonging to another party. 1
am not finding fault with that. The
Congress may also do it. What I say is
that even in case of the so-called
clected members of the Rajya Sabha,
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they are all there because of patronage
which the political parties give.

SHRI K, LAKKAPPA : Then bring a
legislation to abolish them.

SHRI VASUDEVAN NAIR (Peer-
made) : No, they are against it.

SHRI GOVINDA MENON Now,
with respect to members of the Rajya
Sabha, elected by the Legislative Assem-
blies, the hon. Member is also sharing
to a very large extent the patronage for
sending members to the Rajya Sabha,

Look at the case of the Legislative
Councils. Thereis a provision in our
Constitution, article 169, which says that
the Legislative Assembly may pass a
resolution by a certain majority to abolish
the Legislative Councils. My hon. friend,
Shri Ramamurti, was waxing eloguent
about patronage. I would like to ask
him : would the Legislative Assembly of
West Bengal pass a resolution to abolish
the Legislative Council of West Bengal ?
Certainly not, even though it is entirely
within the competence of the West Bengal
Legislative Assembly. On the other hand,
I have before me two files from two
States, where the Chiel Ministers are
requesting me to amend the Representa-
tion of the People Act so that the mem-
bership of the Legislative Councils in
those States may be enhanced.

I do not want to mention the names of
the States,

SHRI VASUDEVAN NAIR:
know.

Let us

SHRI GOVINDA MENON: Because
questions are put here I do not want to
keep it as a secret. One is Tamil Nadu.
From Tamil Nadu a request has come
that the membership of the Legislative
Council should be enhanced. Maha-
rashtra also has sent us a request that the
membership of the Legislative Council
should be enhanced.

Therefore wherever theie are nomina-
tions and elections which are tantamount
to nominations, there will be these cases
of patronage. After all, it is the upper
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House and certain members of eminence
present there add to the dignity of the
House. Itisa revising body. Some of
the members there have often made very
good contribution to the debate in the
House. To mention only one name—I
do not want to give many names—Shri
Kaul, who was the Secretary of the Lok-
Sabha till recently, often intervenes in
debates and makes excellent contribution
to the debates there on account of his long
experience of the science of legislation.
He represents a very important interest.

Then, there are men of letters, poets.
Somebody referred to the late Maithili
Sharan Gupta. It may be that a poet of
that type may not recite poems in the
Rajya Sabha, but that is a method of
honouring a distinguished man of letters,
literature, science etc.

SHRI RANDHIR SINGH : Prithviraj
Kapoor.

SHRI GOVINDA MENON: Yes,
Kapoor.

SHRI RANDHIR SINGH : Bachchan.
Dr. Gopal Singh.

SHRI GOVINDA MENON : I do not
deny that in human institutions there
may not be lapses. If one man is
nominated, the question may arise why he
and not the other. The answer would be
a well-known nyaya in Sanskrit known as
Ashokavanikanyaya. Valmiki has des-
cribed Sita as having sat under the Ashoka
trec in & certain corner of the garden
belonging to Ravana in Lanka. The
question was : Why did Valmiki say
that Sita sat under that particular tree 7
The answer was that if Valmiki had des-
cribed that she sat under another trec,
then also the question can be put asto
why he said that she was sitting under
that tree. This is kmown in Sanskrit,
among the various myayas, as Ashokavani-
kanyaya.

Similarly, among competent men of
letters if you nominate A, the guestion is,
“oh ! you patronised him." But if you
nominate B, then also that question can
be raised. This I say in answer to the
objection raised by Shri Lobo Prabhu.
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[Shri Govinda Menon]
He did not object to nomination; he
objected to certain people being there.
He put the question as to what guarantee
or assurance I would give him that in
this matter there would be no misuse of
power.

SHRI RANDHIR SINGH : What
about nominating retired military generals
and marshals to the Rajya Sabha ?

SHRI GOVINDA MENON : That is
not provided in the Constitution.

SHRI RANDHIR SINGH : It should
be provided. I insist on that.

SHRI GOVINDA MENON : That it
should be provided is a different matter.

Therefore in the Upper House, which
isa House of Elders and which is a
revising body, if out of 250 persons there
are some 12 people who are nominated
by the President, may be on the advice of
the Prime Minister or the Home Minister
and therefore smacking occasionally of an
clement of patronage, this is too trifling
a matter to be referred to.

Shri Ramamurti, for example, has been
referring to—previously also he did that—
a very ancient anecdote which took place
in 1952, of Shri Rajagopalachari being
nominated. These are all exceptional
cases which may be wrong or right, but
that is not the reason why this right of
nomination should be objected to.

SHRI K. LAKKAPPA : | referred to
the recent case of Mandal and of
Mysore,

SHRI GOVINDA MENON : If Madras
or Tamil Nadu should do it, should not
Mysore also do it ?

SHRI K. LAKKAPPA : It is a question
of principle.

SHRI GOVINDA MENON : These
arc all isolated matters. Government
absolutely have no vested interest in these
provisions of the Constitution. '

I categorically assert that. But this is

what has been done by the Constituent
Assembly in its wisdom. So long as it
does not prove to be injurious to the
governance of the country, I should think,
that we must leave them alone and if
there is some patronage involved it, there
is no reason why it should be attacked.
I would, therefore, respectfully request
Mr. C. C. Desai, and particularly because
it cannot be passed now being an
amendment of the Constitution, to
withdraw the Bill.

SHRI C. C. DESAl : Mr. Deputy-
Speaker, Sir, the hon. Law Minister's
speech was nothing but an apologia for
the continued exercise of this power of
nomination., He did not dispute that
nominations have been abused in the past.
But all that he said was that that may
have been done here or there or that
there may be isolated cases. These cases
arise because we pinpoint them. Actually,
ifyougo into each nomination, one by
one, you will find that in & great majority
of cases, the principles which have been
enshrined in the Constitution have been
honoured more in violation than in
observance. It is rather delicate to give
instances. Otherwise, I can even give the
names of persons who have been
nominated recently and who have been
the Members of the other House. It is
not my purpose to do so. My one object
is to point out that this principle of

tion is to the principl
of election. QOur sovercignty, as Mr. P.
Ramamurti said, is based on elective
principle. It is true that there are no
nominations except for the Anglo-Indian
community in the Lok Sabha. But the
parliament consists of both Houses, The
other House, the Upper House, is also
a House of Parliament as Lok Sabha.
Therefore, any nc tion in the Rajya
Sabha is also 2 violation of the elective
principle which ought to be enforced and
which ought to be respected and ought to
be followed in our Constitution.

Now that we have had experience and
we have seen that the very object of
nomination has been defeated and has
not been fulfilled, it should be done away
with. A number of cases have been
quoted, not merely an old case of 1952 but
also the recent cases of Mysore, Bihar and
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of the Rajya Sabha itsell here. As 1 pointed
out, there was a flash in the papers that
Mr. X' was taken as one of the quota
from Uttar Pradesh in the Rajya Sabha
on the understanding that the other
person whose name was recommended by
the people over there would be acco-
mmodated in the Rajya Sabha thropgh
the Presidential nomination. This was
the report and it was, at that time, that
some of us, including myself, wrote to the
President and pointed out, “Hete is a
report which you can verify from the
Prime Minister. We are not talking in
vacuum. This is nothing but a fraud on
the Constitutipn. This is nothing but a
trafficking in presidential nomination by
no less than a person of the status of
Prime Minister. We hope you will rise
to the occasion apd will ignore the
advice.”
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MR. DEPUTY-SPEAKER : He may
iry to conclude now. There is only a
minute left.

SHRI C.C. DESAI : 1 will not be able
to finish it. As my hon. friend, the Law
Minister, said, the Swatantra Benches
are emply and I will wait when the
Swatantra Benches are full to ask for the
voting. I will continue next time.

MR. DUPUTY-SREAKER :
He may continue next time.

All right.

18 hours

THE LOK SABHA THEN AD-
JOURNED TILL ELEVEN OF THE
CLOCK ON MONDAY, FEBRUARY
24, 1969] PHALGUNA 5, 1890 (SAKA).
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